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RAJYA SABHA

Friday, the 5th January, 2018/15th Pausha, 1939 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Members, Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

I.  Notifications of the Ministry of Agriculture and Farmers Welfare

II. Report and Accounts (2016-17) of RLBCAU, Jhansi and related papers
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I. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Agriculture and Farmers Welfare (Department of Agricultural

Research and Education), under sub-section (2) of Section 46 of the

Dr. Rajendra Prasad Central Agricultural University Act, 2016:—

(1)

2

3)

“4)

)

No. 74/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 1 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 75/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 2 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 76/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 3 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 77/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 4 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 78/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 5 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.
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(6)

(M

(®)

©)

(10)

No. 79/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 6 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 80/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 7 of the Dr. Rajendra Prasad Central Agricultural

University, Pusa.

No. 81/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
the Dr. Rajendra Prasad Central Agricultural University, Pusa Service

and Recruitment Rules (Teaching Employees), 2017.

No. 82/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
the Dr. Rajendra Prasad Central Agricultural University, Pusa Service
and Recruitment Rules (Non-Teaching Employees), 2017.

No. 83/DRPCAU (VC), Pusa, dated the 23rd October, 2017, publishing
Ordinance No. 10 of the Dr. Rajendra Prasad Central Agricultural
University, Pusa.

[Placed in Library. For (1) to (10) See No. L.T. 8673/16/18]

I1. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 30 of the Rani Lakshmi Bai Central Agricultural University Act,
2014:—

(2)

(b)

Annual Report of the Rani Lakshmi Bai Central Agricultural University
(RLBCAU), Jhansi, Madhya Pradesh, for the year 2016-17.

Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 8245/16/18]

MR. CHAIRMAN: Now, Shri P.P. Chaudhary. Though Mr. P.P. Chaudhary's name

is at SI. No. 17 on the List, I am allowing him to lay the Papers now as he has to go to the

Lok Sabha for a question.

13th Annual Statement on Pending Law Commission Reports (December, 2017)

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
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(SHRI P.P. CHAUDHARY): Sir, I lay on the Table, a copy (in English and Hindi) of the
Thirteenth Annual Statement on Pending Law Commission Reports (December, 2017).
[Placed in Library. See No. L.T. 8369/16/18]

Reports and Accounts (2016-17) of various Institutes and related papers

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, on behalf of Shri Shripad Yesso Naik, I lay on the Table:—

I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Thirty-ninth Annual Report and Accounts of the Indian Medicines
Pharmaceutical Corporation Limited, (IMPCL), Almora, Uttarakhand,
for the year 2016-17, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8432/16/18]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the National Institute of Unani
Medicine, Bengaluru, for the year 2016-17, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8434/16/18]

(i) (a) Annual Report and Accounts of the National Institute of Ayurveda,
Jaipur, for the year 2016-17, together with the Auditor's Report on

the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8430/16/18]

(iii) (a) Annual Report and Accounts of the National Institute of Siddha,
Chennai, for the year 2016-17, together with the Auditor's Report

on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8431/16/18]
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I.  Notifications of the Ministry of Environment, Forest and Climate Change
II. Reports and Accounts (2016-17) of various Akademies and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE; AND THE
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (DR. MAHESH SHARMA): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under Section 26 of the

Environment (Protection) Act, 1986:—

(1) S.0. 2836 (E), dated the 31st August, 2017, amending Notification No.
S.0. 1174 (E), dated the 18th July, 2007, inserting certain entries in the
original Notification. [Placed in Library. See No. L.T. 8208/16/17]

(2) G.S.R. 1203 (E), dated the 26th September, 2017, publishing the
Wetlands (Conservation and Management) Rules, 2017.
[Placed in Library. See No. L.T. 8209/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Lalit Kala Akademi, New
Delhi, for the year 2016-17, together with the Auditor's Report on

the Accounts.

(b) Review by Government on the working of the above Akademi.

[Placed in Library. See No. L.T. 8441/16/18]

(i) (a) Annual Report and Accounts of the Sangeet Natak Akademi, New
Delhi, for the year 2016-17, together with the Auditor's Report on

the Accounts.

(b) Review by Government on the working of the above Akademi.

[Placed in Library. See No. L.T. 8442/16/18]

Reports and Accounts (2016-17) of ITI Ltd., Bengaluru and C-DOT, New Delhi and
related papers
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I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Sixty-seventh Annual Report and Accounts of the ITI Limited,
Bengaluru, for the year 2016-17, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General

of India thereon.

(b) Performance Review of the above Company, for the year 2016-17.
[Placed in Library. See No. L.T. 7773/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Centre for Development of Telematics
(C-DOT), New Delhi, for the year 2016-17, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8364/16/18]

I.  Reports and Accounts (2016-17) of BRLF, New Delhi and IRMA, Gujarat and

related papers
II. Annual Report on MGNREG Act, 2005 for 2016-17
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L. (i) (a) Annual Report and Accounts of the Bharat Rural Livelihoods
Foundation (BRLF), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Foundation.

[Placed in Library. See No. L.T. 8171/16/17]

(il)) Annual Report and Accounts of the Institute of Rural Management
Anand (IRMA), Gujarat, for the year 2016-17, together with the
Auditor's Report on the Accounts.

[Placed in Library. See No. L.T. 8391/16/18]
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II.  Annual Report on the Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA), 2005, New Delhi, for the year 2016-17.
[Placed in Library. See No. L.T. 8390A/16/18]

Report and Accounts (2016-17) of RLDA, New Delhi and related papers

SHRI MANOJ SINHA: Sir, on behalf of Shri Rajen Gohain, I lay on the Table, a
copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Rail Land Development Authority
(RLDA), New Delhi, for the year 2016-17, together with the Auditor's Report

on the Accounts.

(b) Review by Government of the Annual Accounts of the above Authority.
[Placed in Library. See No. L.T. 8365/16/18]

Reports and Accounts (2002-03 and 2003-04) of JKSAIDCL, Srinagar and related

papers
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(1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Thirty-third Annual Report and Accounts of the Jammu and
Kashmir State Agro Industries Development Corporation Limited,
Srinagar, Kashmir, for the year 2002-03, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8293/16/18]

(i) (a) Thirty-fourth Annual Report and Accounts of the Jammu and
Kashmir State Agro Industries Development Corporation Limited,
Srinagar, Kashmir, for the year 2003-04, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
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1L

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 8293/16/18]

Notifications of the Ministry of Finance

Consolidated Review of the Performance of RRBs for the year ending March,
2017

fallaN
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II.

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under Section 53 of

the Pension Fund Regulatory and Development Authority Act, 2013:—

(1) No. PFRDA/12/RGL/139/8, dated the 10th August, 2017, publishing
the Pension Fund Regulatory and Development Authority (Exits and
Withdrawals under the National Pension System) (First Amendment)

Regulations, 2017.

(2) No.PFRDA/12/RGL/139/10, dated the 11th September, 2017, publishing
the Pension Fund Regulatory and Development Authority (Retirement
Adviser) (Third Amendment) Regulations, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 8469/16/18]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. F. No. 666/3/P38, dated the 4th October,
2017, publishing the Andhra Bank (Employees') Pension (Amendment)
Regulations, 2017, under sub-section (4) of Section 19 of Banking Companies
(Acquisition and transfer of Undertakings) Act, 1970.

[Placed in Library. See No. L.T. 8468/16/18]

II.  Acopy (in English and Hindi) of the Consolidated Review of the Performance
of Regional Rural Banks (RRBs), for the year ended 31st March, 2017.
[Placed in Library. See No. L.T. 8466/16/18]

Notifications of the Ministry of Health and Family Welfare

Reports and Accounts (2016-17) of various Companies, Society, Institute and

Commission and related papers
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SHRI JAGAT PRAKASH NADDA: Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare, under Section 93 of the Food Safety
and Standards Act, 2006, along with extracts of the Regulations amended:—

(1) F.No. 2/Stds/CPL & CP/ Notification/FSSAI-2016 (part), dated the 31st
October, 2017, publishing the Food Safety and Standards (Food Products
Standards and Food Additives) fifteenth Amendment Regulations,
2017.

(2) F. No. A-1 (1)/Standards/MMP/2012, dated the 13th October, 2017,
publishing the Food Safety and Standards (Prohibition and Restrictions

on sales) First Amendment Regulations, 2017.

(3) FE. No. A-1/Standards/Agmark/2012-FSSAI (pt.1), dated the 2l1st
November, 2017, publishing the Food Safety and Standards (Food
Products Standards and Food Additives) Sixteenth Amendment
Regulations, 2017.

[Placed in Library. For (1) to (3) See No. L.T. 8481/16/18]

I1. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the HLL Lifecare Limited,
Thiruvananthapuram, Kerala, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and the Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

[Placed in Library. See No. L.T. 8471/16/18]

(i) (a) Annual Report and Accounts of the HLL Biotech Limited (HBL),
Changalpattu, Tamil Nadu, a subsidiary of HLL Lifecare Limited,
for the year 2016-17, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and the Auditor

General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8473/16/18]
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Annual Report and Accounts of the HLL Infra Tech Services
Limited (ITUES), NOIDA, Uttar Pradesh, a subsidiary of HLL
Lifecare Limited, for the year 2016-17, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

the Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8474/16/18]

Thirty-sixth Annual Report and Accounts of the Goa Antibiotics
and Pharmaceuticals Limited (GAPL), Goa, a subsidiary of HLL
Lifecare Limited, for the year 2016-17, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8475/16/18]

Thirty-fourth Annual Report and Accounts of the HSCC (India)
Limited, Noida, Uttar Pradesh, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8472/16/18]

A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 18 and Section 19 of the Post-Graduate Institute of Medical,
Education and Research Chandigarh, Act, 1966:—

(a) Fiftieth Annual Report and Accounts of the Post-Graduate Institute of
Medical Education and Research, Chandigarh, for the year 2016-17,
together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Institute.

[Placed in Library. See No. L.T. 8477/16/18]

A copy each (in English and Hindi) of the following papers:—

@) (@

Annual Report and Accounts of the Central Medical Services
Society (CMSS), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts.
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(b)

(i) (a)

(b)

(i) (a)

(b)

[RAJYA SABHA] on the Table

Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 8478/16/18]

Annual Report and Accounts of the Lokopriya Gopinath Bordoloi
Regional Institute of Mental Health (LGBRIMH), Sonitpur,
Assam, for the year 2016-17, together with the Auditor's Report

on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8507/16/18]

Annual Report and Accounts of the Indian Pharmacopoeia
Commission (IPC), Ghaziabad, Uttar Pradesh, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above
Commission. [Placed in Library. See No. L.T. 8476/16/18]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, on behalf of
Shri Kiren Rijiju, I lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. G.S.R. 429 (E), dated the 9th December, 2017, publishing the Ministry

of Home Affairs, National Fire Service College, Fire and Rescue Operator

(Group 'C

' post) Recruitment Rules, 2017, framed under Article 309 of the

Constitution. [Placed in Library. See No. L.T. 8501/16/18]

II.  Acopy (in English and Hindi) of the Ministry of Home A ffairs, Notification No.
G.S.R. 286, dated the September 10 - September 16, 2017 (Weekly Gazette),
publishing the National Fire Service College, Nagpur, Director (Group 'A’
Post) Recruitment Rules, 2017, under Article 309 of the Constitution.

[Placed in Library. See No. L.T. 8503/16/18]

Report and Accounts (2016-17) of NIPCCD, New Delhi and related papers
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(a) Annual Report and Accounts of the National Institute of Public Cooperation
and Child Development (NIPCCD), New Delhi, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 7879/16/17]

Report and Accounts (2015-16 and 2016-17) of NPCC, New Delhi and various

Authorities and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table:—

I.  Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Sixtieth Annual Report and Accounts of the National Projects

Construction Corporation Limited (NPCC), New Delhi, for the year
2016-17, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 7879/16/17]

II. A copy each (in English and Hindi) of the following papers:—

) @
(b)
(i) (a)
(b)
(©)

Thirty-Seventh Annual Report and Accounts of the Narmada
Control Authority (NCA), Indore, for the year 2016-17, together
with the Auditor's Report on the Accounts.

Review by the Government on the working of the above
Authority. [Placed in Library. See No. L.T. 8396/16/18]

Annual Report of the Polavaram Project Authority, Hyderabad, for
the year 2015-16.

Review by Government on the working of the above Authority.

Statement giving reasons for delay in laying the paper mentioned
at (ii) (a) above.  [Placed in Library. See No. L.T. 8178/16/17]
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I.  Notifications of the Ministry of Textiles
II. Reports and Accounts (2015-16 and 2016-17) of various Companies, Boards,
Councils and Associations and related papers
II. MoUs (2017-18) between Government of India (Ministry of Textiles) and
various Companies
T HATerd | g H31 (3ft 3y ewen): wEley, § fEfalad o 9 ted w)
RECIR-E

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Textiles, under Section 13B of the Central Silk Board Act,
1948:—

(1) S.0. 890 (E), dated the 20th March, 2017, nominating Shri Mohammad
Sohrab to serve as a member of the Central Silk Board for a period of

three years from the date of the Notification.

(2) S.0. 2823 (E), dated the 29th August, 2017, regarding appointment of
some Members of Lok Sabha, duly elected by the House on 10th August,
2017 to serve as Members of the Central Silk Board for a period of three
years w.e.f. 10th August, 2017.

(3) S.0. 3454 (E), dated the 27th October, 2017, notifying the nomination
of some persons to serve as Members of the Central Silk Board for a

period of three years from the date of notification.

(4) S.O. 3859 (E), dated the 8th December, 2017, notifying the nomination
of some persons to serve as Members of the Central Silk Board for a

period of three years from the date of the notification.

(5) S.0. 3945 (E), dated the 20th December, 2017, notifying the cessation
of membership of Shri Ashwini Kumar Choubey, M.P. (Lok Sabha), in
the Central Silk Board consequent upon his appointment as Minister of
State for Health and Family w.e.f. 3rd September, 2017.

[Placed in Library. For (1) to (5) See No. L.T. 8402/16/18]
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II. A. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ (@
(b)
(i) (a)
(b)
(i) (a)
(b)
(iv) (a)
(b)

Forty-ninth Annual Report and Accounts of the National
Textile Corporation Limited (NTC), New Delhi, for the year
2016-17, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8399/16/18]

Fifty-ninth Annual Report and Accounts of the Handicrafts and
Handlooms Exports Corporation of India Limited (HHEC), New
Delhi, for the year 2016-17, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8398/16/18]

Forty-seventh Annual Report and Accounts of the Cotton
Corporation of India Limited (CCI), Navi Mumbai, for the year
2016-17, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8397/16/18]

Annual Report and Accounts of the Central Cottage Industries
Corporation of India Limited (CCIC), New Delhi, for the year
2016-17, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8194/16/17]
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(vi) (a)
(b)
(vii) (a)
(b)
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Annual Report and Accounts of the Birds Jute and Exports Limited
(BJEL), Kolkata, for the year 2016-17, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8191/16/17]

Forty-sixth Annual Report and Accounts of the Jute Corporation
of India Limited, (JCI), Kolkata, for the year 2016-17, together
with the Auditor's Report on the Accounts and comments of

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8192/16/17]

Ninety-sixth Annual Report and Accounts of the British India
Corporation Limited (BIC), Kanpur, and its subsidiary Companies,
the Elgin Mills Co. Ltd., the Cawnpore Textile Ltd., and M/s
Brushware Ltd., for the year 2015-16, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above Company

and its subsidiary companies.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (vii) above.

[Placed in Library. See No. L.T. 8193/16/17]

B.  Acopy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 12 and Section 12A of the Central Silk Board Act, 1948:—

(a) Annual Report of the Central Silk Board, Bengaluru, for the year
2016-17.

(b) Annual Accounts of the Central Silk Board, Bengaluru, for the year
2016-17, and the Audit Report thereon.

(¢) Review by Government on the working of the above

[Placed in Library. See No. L.T. 8401/16/18]
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C. A copy each (in English and Hindi) of the following papers:—

(1)

(i)

(iif)

(iv)

V)

(vi)

(a)

(b)

(b)

(a)

(b)

(b)

(a)

(b)

Twenty-second Annual Report and Accounts of the Powerloom
Development and Export Promotion Council (PDEXCIL),
Mumbai, for the year 2016-17, together with the Auditor's Report

on the Accounts.

Review by Government on the working of the above Council.

[Placed in Library. See No. L.T. 8180/16/17]

Annual Report and Accounts of the Indian Jute Industries Research
Association (IJIRA), Kolkata, for the year 2016-17, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8179/16/17]

Annual Report and Accounts of the Central Wool Development
Board (CWDB), Jodhpur, Rajasthan, for the year 2016-17, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 8400/16/18]

Sixty-third Annual Report and Accounts of the Synthetic and
Rayon Textiles Export Promotion Council (SRTEPC), Mumbai,
for the year 2016-17, together with the Auditor's Report on the

Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8190/16/17]

Sixty-third Annual Report and Accounts of the Cotton Textiles
Export Promotion Council (TEXPROCIL), Mumbai, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8189/16/17]

Annual Report and Accounts of the Ahmedabad Textile Industry's
Research Association (ATIRA), Ahmedabad, Gujarat, for the year
2016-17, together with the Auditor's Report on the Accounts.
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(b)
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(ix) (a)
(b)
x) (a)
(b)
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Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8182/16/17]

Annual Report and Accounts of the Bombay Textile Research
Association (BTRA), Mumbeai, for the year 2016-17, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

[Placed in Library. See No. L.T. 8184/16/17]

Thirty-seventh Annual Report and Accounts of the Man-Made
Textiles Research Association (MANTRA), Surat, Gujarat, for the
year 2016-17, together with the Auditor's Report on the Accounts.

Review by the Government on the working of the above
Association. [Placed in Library. See No. L.T. 8185/16/17]

Annual Report and Accounts of the Northern India Textile
Research Association (NITRA), Ghaziabad, Uttar Pradesh, for the
year 2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8183/16/17]

Annual Report and Accounts of the South India Textile Research
Association (SITRA), Coimbatore, Tamil Nadu, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8186/16/17]

Sixty-seventh Annual Report and Accounts of the Synthetic and
Art Silk Mills' Research Association (SASMIRA), Mumbai, for the
year 2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 8187/16/17]

Annual Report and Accounts of the Apparel Export Promotion
Council (AEPC), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 8181/16/17]

Memorandum of Understanding between the Government of India
(Ministry of Textiles) and the Jute Corporation of India (JCI) Limited,
for the year 2017-18. [Placed in Library. See No. L.T. 8188/16/17]

Memorandum of Understanding between the Government of India
(Ministry of Textiles) and the Cotton Corporation of India Limited, for
the year 2017-18. [Placed in Library. See No. L.T. 7885/16/17]

I.  Notifications of the Ministry of Shipping; and the Ministry of Road Transport

and Highways

II. Reports and Accounts (2014-15 to 2016-17) of various Institutes, Companies,

Port Trusts, Organization, Academy

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING; AND
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. ) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Shipping, under sub-section (2) of Section 18 of the Admiralty
(Jurisdiction and Settlement of Maritime Claims) Act, 2017:—

(M

2

S.0. 3349 (E), dated the 17th October, 2017, publishing the Admiralty
Jurisdiction and Settlement of Maritime Claims (Removal of Difficulties)
Order, 2017.

S.0. 3562 (E), dated the 9th November, 2017, publishing corrigendum
to the Notification No. 3349 (E), dated the 17th October, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 7860/16/17]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Shipping, under sub-section (4) of Section 124 of the Major Port
Trusts Act, 1963:—

(1

No. G.S.R. 1240 (E), dated the 11th October, 2017, publishing the
Mumbeai Port Trust Employees (Recruitment, Seniority and Promotion)

Amendment Regulations, 2017.
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(iii)

(iv)

™)

(2) G.S.R. 1434 (E), dated the 20th November, 2017, publishing the
Mumbai Port Trust Employees (Recruitment, Seniority and Promotion)

Amendment Regulations, 2017.

(3) G.S.R. 1435 (E), dated the 20th November, 2017, publishing the
Cochin Port Trust Employees (Recruitment, Seniority and Promotion)
Amendment Regulations, 2017.

[Placed in Library. For (1) to (3) See No. L.T. 7863/16/17]

(4) G.S.R. 1502 (E), dated the 11th December, 2017 publishing the
Jawaharlal Nehru Port Trust Employees (Recruitment, Seniority and

Promotion) Amendment Regulations, 2017.

(5) G.S.R.1503 (E), dated the 11th December, 2017, publishing corrigendum
to the English version of the Schedule to the Notification G.S.R. No.

153 (E), dated the 8th February, 2016.
[Placed in Library. For (4) to (5) See No. L.T. 8170/16/17]

A copy (in English and Hindi) of the Ministry of Shipping Notification No.
IMU/HQ/ADM/Notification/2017, dated the 13th October, 2017, publishing
Statutes 2(4), 4(2), 5A and 6A of the Schedule to the Indian Maritime
University Act, 2008, under subsection (2) of Section 47 of the Indian
Maritime University Act, 2008.

[Placed in Library. See No. L.T. 7864/16/17]

A copy (in English and Hindi) of the Ministry of Shipping Notification No.
G.S.R. 1471 (E), dated the 1st December, 2017, publishing the Major Port
Trusts (Payment of Fees and Allowances to Trustees) (Amendment) Rules,
2017, under sub-section (3) of Section 122 of the Major Port Trusts Act,
1963. [Placed in Library. See No. L.T. 8674/16/17]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the National
Highways Act, 1956:—

(1) S.0.1192 (E), dated the 17th April, 2017, regarding acquisition of land,
with or without structure, from K.M. 0.000 to K.M. 17.230 (Lalsot -
Karauli Section) on National Highway No. 11B in Dausa District in the

State of Rajasthan, along with delay statement.
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S.0. 1193 (E), dated the 17th April, 2017, regarding acquisition of land,
with or without structure, from K.M. 17.230 to K.M. 33.280 (Lalsot—
Karauli Section) on National Highway No. 11B in Sawai Madhopur

District in the State of Rajasthan, along with delay statement.

S.0. 1194 (E), dated the 17th April, 2017, regarding acquisition of land,
with or without structure, from K.M. 33.280 to K.M. 58.750 (Lalsot
- Karauli Section) on National Highway No. 11B in Sawai Madhopur
District in the State of Rajasthan, along with delay statement.

S.0. 1195 (E), dated the 17th April, 2017, regarding acquisition of land,
with or without structure, from K.M. 58.750 to K.M. 65.130 (Lalsot —
Karauli Section) on National Highway No. 11B in Karauli District in the

State of Rajasthan, along with delay statement.

S.0. 1196 (E), dated the 17th April, 2017, regarding acquisition of land,
with or without structure, from K.M. 65.130 to K.M. 84.000 (Lalsot -
Karauli Section) on National Highway No. 11B in Karauli District in the
State of Rajasthan, along with delay statement.

S.0. 2162 (E), dated the 7th July, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 90.000 to K.M. 214.870
(Kishangarh — Udaipur — Ahmedabad Section) on National Highway
No. 79 in the State of Rajasthan.

S.0. 2219 (E), dated the 14th July, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2221 (E), dated the 14th July, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2224 (E), dated the 14th July, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2271 (E), dated the 20th July, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 1184.322 to K.M. 1380.387
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(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

on new National Highway No. 27 (Baran — Shivpuri — Jhansi Section) in
the States of Rajasthan, Madhya Pradesh and Uttar Pradesh.

S.0. 2272 (E), dated the 20th July, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 90.000
(Kishangarh — Gulabpura Section) on National Highway Nos. 79A and
79 in the State of Rajasthan.

S.0. 2290 (E), dated the 21st July, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2291 (E), dated the 21st July, 2017, amending Notification No.
S.0. 689 (E), dated the 4th April, 2011, to substitute certain entries in

the original Notification.

S.0. 2341 (E), dated the 26th July, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 52.080
(Kolaghat — Haldia Section) of National Highway No. 41 in the State of
West Bengal.

S.0. 2342 (E), dated the 26th July, 2017, regarding rate of fee to be
collected fromusers of the stretch taking off from K.M. 29.151 of National
Highway No. 45 and merging at K.M. 13.800 of National Highway No.
4 (Chennai Bypass Phase I) and taking off from K.M. 13.800 of National
Highway No. 4 and merging at K.M. 12.600 of National Highway No. 5
(Chennai Bypass Phase II) in the State of Tamil Nadu.

S.0. 2358 (E), dated the 27th July, 2017, amending Notification No.
S.0. 3248 (E), dated the 25th October, 2013 amending certain entries in

the original Notification.

S.0. 2428 (E), dated the 1st August, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2463 (E), dated the 3rd August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 227.000 to K.M. 314.660
(Hisar - Dabwali Section) on National Highway No. 9 in the State of
Haryana.
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S.0. 2464 (E), dated the 3rd August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 198.694 to K.M. 294.000
(Markapuram - Vaggampalle Section) on National Highway No. 565 in
the State of Andhra Pradesh.

S.0. 2481 (E), dated the 4th August, 2017, directing National Highways
and Infrastructure Development Corporation Limited to exercise the
function relating to the development and maintenance of the stretch
from K.M. 368.000 to K.M. 468.000 (Rudraprayag- Joshimath Section)
of National Highway No. 58 in the State of Uttarakhand.

S.0. 2482 (E), dated the 4th August, 2017, directing Border Road
Organization to exercise the function relating to the development
and maintenance of the stretch from K.M. 468.000 to K.M. 528.000
(Joshimath including Joshimath bypass-Mana Village Section) of
National Highway No. 58 in the State of Uttarakhand.

S.0. 2531 (E), dated the 9th August, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2563 (E), dated the 10th August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 127.600
(Jetpur — Somnath Section) on National Highway No. 8D in the State of
Gujarat.

S.0. 2564 (E), dated the 10th August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 170.000 to K.M. 227.000
(Hisar - Dabwali Section) on National Highway No. 9 in the State of
Haryana.

S.0. 2565 (E), dated the 10th August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 192.000 to K.M. 198.000
including four lane Extra Dosed Bridge across river Narmada (Vadodara

— Surat Section) on National Highway No. 8 in the State of Gujarat.

S.0. 2572 (E), dated the 11th August, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to add certain entries in the

original Notification.
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27

(28)

29

(30)

G

(32)

(33)

(34

(33)

S.0. 2574 (E), dated the 11th August, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 2786 (E), dated the 25th August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 11.000 to K.M. 175.433
(Jodhpur — Pokaran Section) on National Highway No. 114 in the State
of Rajasthan.

S.0. 2787 (E), dated the 25th August, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 55.228
(Thanjavur — Pudukkottai Section) on National Highway No. 226 in the
State of Tamil Nadu.

S.0. 2861 (E), dated the Ist September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to insert certain entries

in the original Notification.

S.0. 2864 (E), dated the Ist September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 2865 (E), dated the Ist September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 2867 (E), dated the 1st September, 2017 amending Notification No.
S.0. 689 (E), dated the 4th April, 2011, to substitute certain entries in the

original Notification.

S.0.2925 (E), dated the 5th September, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 33.250 to K.M. 241.580
(Kaithal - Rajasthan Border Section) on National Highway No. 65 (New
NH No.152) in the State of Haryana.

S.0. 3015 (E), dated the 13th September, 2017, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 69.000 (Fatuha
- Harnaut - Barh Section) on National Highway No. 30A in Nalanda
District in the State of Bihar.
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S.0. 3016 (E), dated the 13th September, 2017, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 69.000
(Fatuha - Harnaut - Barh Section) on National Highway No. 30A in
Patna District in the State of Bihar.

S.0. 3097 (E), dated the 22nd September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 3128 (E), dated the 26th September, 2017, regarding rate of fee to
be collected from users of the stretch from K.M. 21.600 to K.M. 78.192
(Chas - Ramgarh Section) on National Highway No. 23 in the State of
Jharkhand.

S.0. 3200 (E), dated the 29th September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 3201 (E), dated the 29th September, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 3202 (E), dated the 29th September, 2017directing the National
Highways and Infrastructure Development Corporation Limited to
exercise the function relating to the development and maintenance of the
stretch from K.M. 140.000 to K.M. 402.000 (ChurchaandpurTipaimukh
Section) and from K.M. 659.000 to K.M. 671.000 (Jessami-Nagaland/
Manipur border Section) of National Highway No. 150 (New NH No.
202) in the State of Manipur.

S.0. 3203 (E), dated the 29th September, 2017, amending Notification
No. S.0. 450 (E), dated the 15th February, 2007, to omit certain entries

in the original Notification.

S.0. 3204 (E), dated the 29th September, 2017, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain entries

in the original Notification.

S.0. 3277 (E), dated the 10th October, 2017, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 92.935 (Gaya
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(vi)

(45)

(46)

(47)

(48)

(49)

(50)

(D

- Hisua - Rajgir - Biharsharif Section) on National Highway No. 82 in
Gaya and Nalanda Districts in the State of Bihar.

S.0. 3306 (E), dated the 13th October, 2017, amending Notification No.
S.0. 719 (E), dated the 7th March, 2014, substituting certain entries in

the original Notification.

S.0. 3318 (E), dated the 13th October, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 3493 (E), dated the 31st October, 2017, amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries

in the original Notification.

S.0. 3549 (E), dated the 8th November, 2017, regarding rate of fee to be
collected from users of the stretch from K.M. 426.100 to K.M. 566.450
(Biaora — Dewas Section) on National Highway No. 3 in the State of
Madhya Pradesh.

S.0. 3558 (E), dated the 8th November, 2017 amending Notification No.
S.0. 1096 (E), dated the 4th August, 2005, to substitute certain entries in

the original Notification.

F. NO. H-25011/04/2010-P&P(Toll)Vol.VI, dated the 8th November,
2017, publishing the Resolution regarding specification for FASTags.

S.0. 3700 (E), dated the 21st November, 2017, amending Notification
No. S.0. 3158 (E), dated the 24th November, 2015, substituting certain
entries in the.original Notification.

[Placed in Library. For (1) to (51) See No. L.T. 8197/16/17]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under Section 37 of the National
Highways Authority of India Act, 1988:—

(1)

S.0. 2222 (E), dated the 14th July, 2017, entrusting the stretch from
K.M. 539.500 to K.M. 563.000 of National Highway No. 848 (old NH
No. 3) (Vadpe-Majiwade Section) in the State of Maharashtra to the
National Highways Authority of India.
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S.0. 2223 (E), dated the 14th July, 2017, entrusting the stretch from
K.M. 263.200 to K.M. 473.000 of National Highway No. 8E (Gadu-
Porbandar - Dwarka Section) in the State of Gujarat to the National
Highways Authority of India.

S.0. 2289 (E), dated the 21st July, 2017, entrusting the stretch from
K.M. 259.300 to K.M. 297.200 of National Highway No. 15 (new NH
No. 68) (Jaisalmer-Barmer-Sanchorup to Gujarat Border Section) in the

State of Rajasthan to the National Highways Authority of India.

S.0. 2429 (E), dated the 1st August, 2017, entrusting of the entire stretch
of National Highway Nos. 7, 97, and 232A in the State of Uttar Pradesh
to the National Highways Authority of India.

S.0. 2530 (E), dated the 9th August, 2017, entrusting the entire stretch of
National Highway Nos. 28, 31,77,83,84,85,133B, 333B and from K.M.
95.000 to K.M. 149.020 (Biharsharif - Barbigha- Mokama Section) on
National Highway No. 82 in the State of Bihar to the National Highways
Authority of India.

S.0. 2573 (E), dated the 11th August, 2017, entrusting certain stretches
of National Highway Nos. 222 (New NH No. 61) 365,765 and 221
(New NH No. 30) in the State of Telangana to the National Highways
Authority of India.

S.0. 2575 (E), dated the 11th August, 2017, entrusting the stretch from
K.M. 000.000 to K.M. 154.854 of National Highway No. 31D (new NH
No. 27) (Ghospukur Goaltulh Fulbari-Jalpaiguri-Mainaguri-Dhupguri-
Falkata-Sonapur-Salsalabari Section) in the State of West Bengal to the
National Highways Authority of India.

S.0. 2862 (E), dated the Ist September, 2017, entrusting National
Highways No. 161AA (near Sangareddy and connecting Narsapur,
Tooprtan, Gajwel, Pragnapur, Jagdevpur, Bhongir and terminating at its
junction with NH- 65 near Choutuppal in the State of Telangana) to the
National Highways Authority of India.

S.0. 2863 (E), dated the lst September, 2017, entrusting the stretch
from K.M. 4.900 to K.M. 94.600 (Rajasthan/Haryana border-Bhiwani
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(10)

(11)

(12)

(13)

(14)

Section) of National Highway No. 148B (new) in the State of Haryana
to the National Highways Authority of India.

S.0. 2866 (E), dated the Ist September, 2017, amending Notification
No. S.0. 581 (E), dated the 21st June, 2001, to substitute certain entries

in the original Notification.

S.0. 3096 (E), dated the 22nd September, 2017, entrusting the stretch
from K.M. 101.000 to K.M. 161.570, from K.M. 161.570 to K.M.
211.000 and from K.M. 284.000 to K.M. 337.000 of National Highway
No. 222 in the State of Maharashtra to the National Highways Authority
of India.

S.0. 3320 (E), dated the 13th October, 2017, entrusting new National
Highway No. 136 (The highway starting from its junction with MH-36
near Thanjavur connecting Thiruvaiyaru, Kunnam, Pereli, Perambalur
bypass Naduvalur, Thodavur, Krishnapuram, Veepanthattai and
terminating its junction with NH No. 79 at Athoor bypass in the State of
Tamil Nadu), NH No. 179A (The highway starting from its junction with
NH No. 79 near Salem connecting Ayothiapattinam, Pappireddipatti,
Harur, Uthangarai, Thirupathur and terminating its junction with NH-
48 near Vaniyambadi in the State of Tamil Nadu) and National Highway
No. 544H(The highway starting from its junction with NH-44 near
Thoppur connecting Mechcheri, Mettur, Ammapettai, Nerinchipettai,
Chittar Bhavani and terminating at Erode road in the State of Tamil

Nadu) to the National Highways Authority of India.

S.0. 3492 (E), dated the 31st October, 2017, entrusting the Anakapalli-
Pendurthi-Anandapuram Section and Gundugolanu-Devarapalli-
Kovvuru Section of National Highway No. 16 in the State of Andhra
Pradesh to the National Highways Authority of India.

S.0. 3559 (E), dated the 8th November, 2017, entrusting National
Highways No. 361 (The highway starting from Tuljapur on NH-
52 connecting Latur, Ahamadpur, Nanded, Yavatmal, Wardha and
terminating at its junction with NH-44 near Buti Bori in the State of
Maharashtra) to the National Highways Authority of India.

[Placed in Library. For (1) to (14) See No. L.T. 8197/16/17]
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(vii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under sub-section (4) of Section

212 of the Motor Vehicles Act, 1988, along with Explanatory Memorandum

and delay statement:—

(1

2

©)

“4)

)

(6)

G.S.R. 1361 (E), dated the 2nd November, 2017, publishing the Central
Motor Vehicles (Eleventh Amendment) Rules, 2017.

G.S.R. 1433 (E), dated the 20th November, 2017, publishing the Central
Motor Vehicles (Twelfth Amendment) Rules, 2017.

G.S.R. 1461 (E), dated the 28th November, 2017, publishing the Central
Motor Vehicles (Sixteenth Amendment) Rules, 2017.

G.S.R. 1462 (E), dated the 28th November, 2017, publishing the Central
Motor Vehicles (Thirteenth Amendment) Rules, 2017.

G.S.R. 1463 (E), dated the 28th November, 2017, publishing the Central
Motor Vehicles (Fifteenth Amendment) Rules, 2017.

G.S.R. 1464 (E), dated the 28th November, 2017, publishing the Central
Motor Vehicles (Fourteenth Amendment) Rules, 2017.
[Placed in Library. For (1) to (6) See No. L.T. 7894/16/17]

(viii) A copy (in English and Hindi) of the Ministry of Road Transport and Highways
Notification No. S.O. 3319(E), dated the 13th October, 2017, appointing
the officers of the Public Works (Roads) Directorate, Government of West

Bengal to exercise the powers and discharge the functions conferred on it
under Sections 24,25,26,27 and 43 of the Act as per the Table given in the

notification, under sub-section (3) of Section 50 of the Control of National
Highways (Land and Traffic) Act, 2002.

IL (i) (1)

[Placed in Library. See No. L.T. 7893/16/17]

A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 23 of the National Institute of Pharmaceutical
Education and Research Act, 1998:—

(a) Annual Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Balanagar, Hyderabad, for the
year 2015-16, and the Audit Report thereon.

[Placed in Library. See No. L.T. 8350/16/18]
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Annual Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Raebareli, Uttar Pradesh, for
the year 2016-17, and the Audit Report thereon.

Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.

[Placed in Library. See No. L.T. 8350A/16/18]

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ ()
(b)
(i) (a)
(b)
(iii) (a)
(b)
(iv) (a)

Fifty-fourth Annual Report and Accounts of the Indian Drugs and
Pharmaceuticals Limited (IDPL), Gurugram, Haryana, for the year
2014-15, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8348/16/17]

Seventeenth Annual Report and Accounts of the Kamarajar Port
Limited (KPL), (Erstwhile Ennore Port Limited), Chennai, for the
year 2016-17, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Port.
[Placed in Library. See No. L.T. 7849/16/17]

Twelfth Annual Report and Accounts of the Sethusamudram
Corporation Limited (SCL), Chennai, for the year 2016-17, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8390/16/18]

Annual Report and Accounts of the National Highways and
Infrastructure Development Corporation Limited (NHIDCL), New
Delhi, for the year 2016-17, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor

General of India thereon.
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Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (i) above.

[Placed in Library. See No. L.T. 8196/16/17]

(ii1) A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 103 and Section 106 of the Major Port Trusts Act, 1963:—

(1) (a) Administration Report of the Cochin Port Trust (CoPT), Cochin,

2

3)

(b)

(©
(d)

(a)

(b)

(©
(d)

(a)

(b)

(©)
(d)

Kerala, for the year 2016-17.

Annual Accounts of the Cochin Port Trust, Cochin, Kerala, for the
year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7848/16/17]

Administration Report of the Paradip Port Trust (PPT), Odisha, for
the year 2016-17.

Annual Accounts of the Paradip Port Trust (PPT), Odisha, for the
year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port

Trust. [Placed in Library. See No. L.T. 7844/16/17]

Administration Report of the Visakhapatnam Port Trust (VPT),
Visakhapatnam, for the year 2016-17.

Annual Accounts of the Visakhapatnam Port Trust (VPT),
Visakhapatnam, for the year 2016-17, and the Audit Report

thereon.
Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7846/16/17]
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Administration Report of the Jawaharlal Nehru Port Trust (JNPT),
Navi Mumbai, for the year 2016-17.

Annual Accounts of the Jawaharlal Nehru Port Trust (JNPT), Navi
Mumbeai, for the year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port

Trust. [Placed in Library. See No. L.T. 7847/16/17]

Annual Administration Report and Accounts of the Chennai Port
Trust, Chennai, for the year 2016-17, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port

Trust. [Placed in Library. See No. L.T. 7857/16/17]

Administration Report and Accounts of the Mumbai Port Trust-
Pension Fund Trust, Mumbai, for the year 2016-17, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Pension Fund

Trust. [Placed in Library. See No. L.T. 7861/16/17]

Administration Report of the Deendayal Port Trust (formerly
Kandla Port Trust), Kutch, Gujarat, for the year 2016-17.

Annual Accounts of the Deendayal Port Trust (formerly Kandla
Port Trust), Kutch, Gujarat, for the year 2016-17, and the Audit
Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port

Trust. [Placed in Library. See No. L.T. 7854/16/17]

Administrative Report of the Kolkata Port Trust, Kolkata, for the
year 2016-17.
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Annual Accounts of the Kolkata Port Trust, Kolkata, for the year
2016-17, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7856/16/17]

Thirty-eighth Administration Report and Accounts of the V.O.
Chidambaranar Port Trust, Tuticorin, Chennai, for the year

2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Port Trust.
[Placed in Library. See No. L.T. 7858/16/17]

Administration Report of the Mormugao Port Trust (MPT),Goa,
for the year 2016-17.

Annual Accounts of the Mormugao Port Trust (MPT), Goa, for the
year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7843/16/17]

Administration Report of the New Mangalore Port Trust,
Mangalore, for the year 2016-17.

Annual Accounts of the New Mangalore Port Trust, Mangalore,

for the year 2016-17, and the Audit Report thereon.
Review by Government on the working of the above Port Trust.

Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7845/16/17]

One Hundred and Thirty-eighth Administration Report of the
Mumbeai Port Trust, Mumbai, for the year 2016-17.

Annual Accounts of the Mumbai Port Trust, Mumbai, for the year
2016-17, and the Audit Report thereon.
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(¢) Review by Government on the working of the above Port Trust.

(d) Review by Government of the Annual Accounts of the above Port
Trust. [Placed in Library. See No. L.T. 7862/16/17]

(13) (a) Annual Accounts of the Tariff Authority for Major Ports (TAMP),
Mumbai, for the year 2016-17, and the Audit Report thereon.

(b) Review by Government of the Annual Accounts of the above
Authority. [Placed in Library. See No. L.T. 8169/16/17]

(iv) A copy each (in English and Hindi) of the following papers:—

(1) (a) Fifty-first Annual Report and Accounts of the Seamen's Provident
Fund Organisation (SPFO), Mumbeai, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above
Organisation. [Placed in Library. See No. L.T. 7859/16/17]

(2) (a) Annual Report and Accounts of the Indian Academy of Highway
Engineers (IAHE), NOIDA, Uttar Pradesh, for the year 2016-17,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Academy.
[Placed in Library. See No. L.T. 8195/16/17]

Reports and Accounts (2016-17) of various Institutes and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the National Institute of Mental Health
and Neuro Sciences (NIMHANS), Bengaluru, for the year 2016-17,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8508/16/18]

(i) (a) Annual Report of the Chittaranjan National Cancer Institute, Kolkata
(CNCI), for the year 2016-17.
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(b) Annual Accounts of the Chittaranjan National Cancer Institute, Kolkata
(CNCI), for the year 2016-17, and the Audit Report thereon.

(¢) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8506/16/18]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION; AND THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRY (SHRI C.R. CHAUDHARY): Sir, I

lay on the Table, under sub-section (6) of Section 3 of the Essential Commodities Act,

1955, a copy each (in English and Hindi) of the following Notifications of the Ministry

of Consumer Affairs, Food and Public Distribution (Department of Food and Public
Distribution):—

(1

2

3)

G.S.R. 1204 (E), dated the 27th September, 2017, fixing the fair and
remunerative price of Sugarcane that shall be payable by the owners of
the vacuum pan process sugar factories specified in the Schedule annexed
therein or their agents, for the sugarcane delivered at the gate of the factory
of any purchasing centre, for the sugar year 2015-2016 ending with the 30th
September, 2016 subject to the rebates payable there for under clause (3A) of

the said Order and other conditions mentioned therein.

G.S.R. 1205 (E), dated the 27th September, 2017, fixing the fair and
remunerative price of Sugarcane that shall be payable by the owners of
the vacuum pan process sugar factories specified in the Schedule annexed
therein or their agents, for the sugarcane delivered at the gate of the factory
of any purchasing centre, for the sugar year 2016-2017 ending with the 30th
September, 2017 subject to the rebates payable there for under clause (3A) of

the said Order and other conditions mentioned therein.

G.S.R. 3934 (E), dated the 19th December, 2017, rescinding the order notified
vide notification No. S.0. 3348 (E), dated the 28th October, 2016 as per certain
conditions mentioned therein.

[Placed in Library. For (1) to (3) See No. L.T. 8353/16/18]

MR. CHAIRMAN: Now, I want the Minister for Parliamentary Affairs, other

Ministers and Members to take note of one thing. Though as per the practice, one Minister
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can represent another Minister and lay Papers on his behalf, they are supposed to write to
the Chair beforehand, take permission and also give the reason for the same. They should
follow that. Permission would surely be given, but they must specify the reason. When
Parliament is in Session, priority must / be given to the Parliament. Please take note of the

same. Now, Message from Lok Sabha; Secretary-General.

MESSAGES FROM LOK SABHA

(I) The High Court and Supreme Court Judges (Salaries and Conditions of
Service) Amendment Bill, 2018.

(II) The Appropriation Bill, 2018.

SECRETARY-GENERAL.: Sir, I rise to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

@

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the High Court and Supreme
Court Judges (Salaries and Conditions of Service) Amendment Bill, 2018, as passed
by Lok Sabha at its sitting held on the 4th January, 2018."

D

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Appropriation Bill, 2018, as
passed by Lok Sabha at its sitting held on the 4th January, 2018."

2. "The Speaker has certified that this Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, I lay a copy each of the Bills on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

1. ARV Sfedl (AL USeN): Heied, § v &t ara damee a4
Jaet waet Wl Ay & fFrafaRad gfidedl of ve-us gfa @He qor 2=t )
[T I IR T g
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(1) 294th Report on Action Taken by Government on the observations/
recommendations contained in the Two Hundred and Eighty third Report on
"Sarva Shiksha Abhiyan and Mid-Day-Meal Scheme";

(i) 295th Report on Action Taken by Government on the observations/
recommendations contained in the Two Hundred and Eighty fourth Report on

"Issues and Challenges before Higher Education Sector in India";

(iii)) 296th Report on Action Taken by Government on the observations/
recommendations contained in the Two Hundred and Eighty seventh Report
on Demands for Grants (2017-2018) of the Ministry of Youth Affairs and
Sports;

(iv) 297th Report on Action Taken by Government on the observations/
recommendations contained in the Two Hundred and Eighty eighth Report on
Demands for Grants (2017-2018) of the Department of Higher Education;

(v) 298th Report on Action Taken by Government on the observations/
recommendations contained in the Two Hundred and Eighty ninth Report
on Demands for Grants (2017-2018) of the Ministry of Women and Child

Development; and

(vi) 299th Report on the National Sports University Bill, 2017.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

DR. KARAN SINGH (NCT of Delhi): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on External Affairs (2017-18):—

(1) *Seventeenth Report of the Department-related Parliamentary Standing
Committee on External Affairs (2017-18) on Action Taken by the Government
on the observations/recommendations contained in the Twelfth Report
(Sixteenth Lok Sabha) on the subject 'Recruitment, structure and capacity-
building of IFS Cadre, including need for a separate UPSC examination for

cadre, mid-career entry and in-service training and orientation'.

* The Report was presented to the Speaker on the 31st August, 2017 and to the Chairman, Rajya Sabha on the
28th August, 2017.
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(i) Eighteenth Report on Action Taken by the Government on the observations/
recommendations contained in the Thirteenth Report of the Committee on the
subject 'India's Soft power Diplomacy including role of Indian Council for
Cultural Relations (ICCR) and Indian Diaspora' pertaining to the Ministry of

External Affairs; and

(iii) Nineteenth Report on Action Taken by the Government on the observations/
recommendations contained in the Sixteenth Report of the Committee on the

subject 'indo-Pak Relations' pertaining to the Ministry of External Affairs.

REPORT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, I lay on the Table, a copy
(in English and Hindi) of the Eighteenth Report of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes (2017-18) on the subject "Reservation for and
employment of Scheduled Castes and Scheduled Tribes in Food Corporation of India
(FCD)" pertaining to the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution).

STATEMENTS BY MINISTERS*
India's stand in W.T.O.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRISURESH PRABHU):
Sir, I am making this intervention in the House today in order to place before the Hon'ble
Members the details of the position taken by India and the outcomes at the Eleventh
Ministerial Conference of the World Trade Organization (WTO), held in Buenos Aires,
Argentina from 10 to 13 December 2017.

Let me say at the outset that India participated in the Ministerial Conference in
good faith and in a spirit of constructive engagement. We worked closely with other
WTO member countries in various formats. We were proponents in several areas of
work, including public stockholding for food security purposes, an agricultural Special

Safeguard Mechanism, agricultural domestic support and e-commerce. On Domestic

*Laid on the Table of the House.
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Regulations in Services, India engaged by contributing textual suggestions to find a

common way forward on the proposed text.

In the run-up to the Conference, decisions were expected on a permanent solution
on the issue of public stockholding for food security purposes and other agriculture
issues. Some WTO member countries were seeking outcomes on domestic regulations
in services, disciplines on fisheries subsidies, e-commerce, Investment Facilitation and

Micro, Medium and Small Enterprises (MSMEs).
Permanent solution on public stockholding for food security purposes

The Public Stockholding ('PSH') for food security issue is being negotiated at the
WTO by the G33 coalition of 47 developing countries, of which India is a key member,
to provide flexibility to developing countries to use administered prices - such as India's
Minimum Support Price (MSP) scheme - to build food reserves without being at the risk
of violating the existing limits imposed by WTO rules on trade-distorting agricultural
subsidies. As per a Ministerial Decision adopted at the Ninth Ministerial Conference of
the WTO held in Bali in December, 2013, popularly termed as a 'peace clause', WTO
Members agreed that as an interim solution, Members would exercise due restraint in
raising disputes under the relevant provisions of the WTO Agreement on Agriculture in
respect of public stockholding programmes for food security purposes instituted before
7th December, 2013, even if countries exceeded their permissible subsidy limits. They
also agreed to negotiate a permanent solution by the Eleventh Ministerial Conference of
the WTO in 2017. Subsequently as a result of the firm stand taken by India, the validity
of the interim solution was extended by a decision of the WTO General Council (GC)
in November, 2014 till a permanent solution was agreed and adopted. The Ministerial
Declaration at the Nairobi Ministerial in December, 2015 took note of and welcomed the

Bali and subsequent GC decision on Public Stockholding.

In accordance with the obligation placed on member countries by the Ministerial
decisions at the Bali and Nairobi Ministerial Conferences, India and the G-33, as the
key proponents, sought a permanent solution at the Eleventh Ministerial Conference at
Buenos Aires. Quite logically, in addition to fulfilling the obligation placed by the Bali/
Nairobi mandate, India viewed this as an opportunity for achieving an outcome that would
be an improvement over the existing interim solution through less onerous transparency/
disclosure conditions, no additional safeguards in respect of programmes already covered

by the interim solution and greater legal certainty. In this context it was made clear to
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all that India would only accept an improved outcome, and would not pay any price
for achieving it, given the stand-alone mandate from Bali/Nairobi and the peace clause

already available to it.

Some developed countries sought explicit language on existing safeguards. The
United States stated that they could not agree to a permanent solution, perhaps to foreclose
the possibility of the arrangement getting extended to new programmes of countries not

covered by the interim solution.

Our public stockholding programmes, however, continue to be protected due

to the interim solution that the government negotiated in 2014, which is available in

perpetuity.
Other Agriculture Issues

The Agriculture agenda of the ongoing WTO negotiations covers, infer alia, other
issues such as agricultural subsidies, an agricultural Special Safeguard Mechanism
(allowing developing countries to raise tariffs to guard against import surges and price,
falls), customs duties on agricultural products and agricultural export restrictions/
prohibitions. Many developed countries are against agricultural reform in these areas based
on current WTO mandates and rules. There was an effort to put developing countries with
agricultural subsidies as low as USD 260 per farmer per annum on the same minimally
differentiated platform as developed countries with their agriculture subsidies as high as

USD 60000 per farmer per annum.

The Minister Facilitator (Minister Amina Mohamed of Kenya) appointed to assist
the MC11 Chairperson on agriculture issues, proposed a work programme for the next
two years. However the United States rejected the proposal and as a consequence, there

was no outcome on agriculture at MC11.
E-Commerce

There is no negotiating mandate on E-commerce at the WTO. In 1998, the WTO
General Council established a comprehensive work programme to examine all trade-
related issues pertaining to global electronic commerce. This is being undertaken in

various WTO Councils.

The work programme on E-commerce remained dormant for many years as the

proponents did not take the necessary initiative. Over the last two years, however, with
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many countries making submissions on the subject, the discussions gathered considerable
momentum. There was a strong push in the run up to MC11 to, inter alia, prematurely
obtain a mandate to initiate comprehensive negotiations on all aspects of E-commerce,
covering goods, services and intellectual property rights, without adequate deliberation
to reach common understanding even on the definition and scope of the subject. Since
this was opposed by many countries, there was an effort to, at the very least, expedite
the discussion process under the current work programme by centralizing it and moving
it away from the relevant WTO committees. A narrative is sought to be created that
negotiations on E-commerce would be beneficial for development and would be in
the interest of MSMEs. Global E-commerce is dominated by very few countries and
the current proposals on the table would freeze the existing non-level playing field
permanently against the interests of the vast majority of countries. It was, therefore, felt
appropriate to follow due process and reach a common understanding on the definition

and scope before considering rule-making.

Through the efforts of various countries, it was decided to, inter alia, continue
with the non-negotiating mandate of the existing Work Programme on E-commerce. An
existing moratorium on imposing customs duties on electronic transmission was extended
for two years in exchange for another moratorium on TRIPS! non-violation complaints,
which, inter alia, prevents 'evergreening' of patents in the pharmaceuticals sector, thereby

ensuring accessibility and affordability of generic medicines.

The above decisions are in line with India's position in the matter. This is a major
achievement for India. In the negotiations, India, the African Group and several other

developing countries had similar positions on these issues.

In response to the failure to obtain a mandate for rule-making in E-commerce, a
Joint Statement was issued on behalf of around 70 of the 164 WTO Members, including
the US, supporting rule-making on E-commerce. China, which favours a multilateral
outcome on E-commerce, is not part of this Group. We will have to keep a close watch
on the course of events as rules set by this small group may have an impact on any

E-commerce related work by the WTO in the days ahead.
Disciplines on Fisheries Subsidies

Arising from the global understanding reached with regard to Sustainable

Development Goal No. 14.6 (relating to prohibition of certain forms of fisheries subsidies

1 Trade-related Aspects of Intellectual Property Rights.
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which contribute to overcapacity and overfishing, and elimination of subsidies that
contribute to illegal, unregulated and unreported fishing) negotiations are underway in the
WTO. There was a strong push for a Ministerial Decision at the Conference prohibiting

certain types of fisheries subsidies.

India is not a demandeur of disciplines on fisheries subsidies. In developing
countries like India, where a large number of small, resource-poor fish workers depend on
fishing activity as a source of livelihood, suitable special and differential (S&D) treatment

provisions would need to be built in while framing disciplines.

At the Conference, there was no immediate outcome on, disciplines on fisheries
subsidies. Members agreed on a Work Programme on disciplines on fisheries subsidies
with a view to arriving at a decision by the Twelfth Ministerial Conference of the WTO, in
2019.The decision clearly recognizes that appropriate and effective special and differential
treatment for developing country Members and least developed country Members should

be an integral part of the negotiations, which is a key requirement of India.
Other Issues

Draft Ministerial decisions by proponents on domestic regulations in Services and
on new issues like Investment Facilitation, MSMEs, gender and trade, which lacked a

mandate or consensus, were not taken forward.
Ministerial Declaration

A few members did not support the acknowledgment or reiteration of key underlying
principles guiding the WTO and various agreed mandates. As a result, Ministers could not
arrive at an agreed Ministerial Declaration at the end of the Conference on the basis of a
draft brought forward from Geneva, which could potentially, have met the aspirations of
the larger membership. As the revised draft Ministerial Declaration subsequently proposed
by the Chairperson excluded or failed to adequately include important issues such as
multilateralism, the Doha Development Agenda and special and differential treatment of

developing countries, India could not support it.

However, even in the absence of a Ministerial Declaration, the existing mandates
and decisions would remain valid and be carried forward. This ensures that work will go
forward and the WTO would continue to work on issues such as the permanent solution on

public stockholding for food security purposes, agricultural subsidies and other issues.
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Bilateral Meetings

On the sidelines of the Conference, I had bilateral meetings with several Ministers
including the Argentinean Chairperson of the Ministerial Conference, the Argentinean
Foreign Minister, the Trade Commissioner of the European Union, Ministers from Brazil,
the Netherlands, Russia, South Africa, Spain, Switzerland, and the United States Trade
Representative. I also called on the President of Argentina and discussed issues of bilateral

cooperation.

In order to share India's position and develop a common understanding I hosted
an interaction which was attended by Ministers and Ambassadors of over 20 countries,

including Indonesia, Sri Lanka, Bangladesh, Nepal, South Africa, Rwanda and China.
Conclusion

To reiterate, India participated in a positive spirit in the Ministerial Conference and
worked proactively with other WTO member countries across issues to constructively find
a way forward. Towards this end India was a proponent in nearly all agenda items under
consideration, including public stockholding for food security purposes, an agricultural
Special Safeguard Mechanism, agricultural domestic support and the way forward on
E-commerce. On Domestic Regulations in Services, India engaged by contributing textual

suggestions to find a common way forward on the proposed text.

India had created strong coalitions based on common interests in agriculture and
other areas. Leading up to the Ministerial and at the Ministerial itself, India's coalition
partners remained steadfast in their support not only for a permanent solution on public
stockholding but also on other issues of interest to developing countries. The 53-member
African Group as well as a large number of other developing countries supported India
in opposing premature rule making on E-commerce and the attempts to bring new issues

such as Investment Facilitation and MSMEs into the WTO's agenda.

India stood firm on its stand on the fundamental principles of the WTO including
multilateralism, rule-based consensual decision making, an independent and credible
dispute resolution and appellate process, the centrality of development and special and
differential treatment for all developing countries. I wish to assure the House that India is
committed to preserving and promoting the WTO and the multilateral trading system with

a view to taking the agreed agenda of the WTO forward.

Thank you. I lay it on the Table of the House.
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SHRI JAIRAM RAMESH (Karnataka): Sir, there is no copy of the statement.

MR. CHAIRMAN: Hon. Minister, you have made a very important statement.
There should be a copy for the House.

SHRI SURESH PRABHU: Sir, I have already placed it on the Table of the House.

MR. CHAIRMAN: Make the copies available to all the hon. Members.
...(Interruptions)... It is a very important thing.

SHRI SURESH PRABHUI: Sir, it is already ready. We will circulate it among all the
Members in Hindi and English.

it TR IRATA (IR UST): WY, TTHE Bl DIYT 8] el ... (FIEH). ..

it |wrafer: it ug ARTY, § 918 F A .. (=AU).... UG IR, § amadt
e H FATSI ... (IILTH). ..

SHRI JAIRAM RAMESH: It is unfair, Sir. ... (Interruptions)...

Y NI TAT: HEISY, T84 Wl Ul B, d IH! B4l HHET SHRT Ve Bl

..(TALT)....

MR. CHAIRMAN: It is about WTO and we should speak in one voice.

...(Interruptions)...
sft IR IRATA: I8 TARI ISE &l ... (IILH). ..

MR. CHAIRMAN: 1 agree with you. ...(Interruptions)... 34 ECIRSIEN
...(TAHT)....

SHRI JAIRAM RAMESH: Sir, it is a departure from the practice.

MR. CHAIRMAN: I am not departing. ...(Interruptions)... The only thing is, we
don't have the time. Otherwise, definitely, it is a matter to be discussed in the House and
also a view has to be conveyed and clarifications also can be sought. But the question
is of time. Please keep that in mind. I would request you all. ...(Interruptions)... Yes,
definitely, it has to be. Definitely, in the next Session, we need to go in for a discussion
on this very important issue. We appreciate the stand of the Government of India because
it stood firm and did not budge to pressure from some of the countries. At the same time,
the House should know the full details and also, the House must have an opportunity to

seek clarifications.
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SHRI SURESH PRABHU: Sir, one minute please. Sir, it is already circulated. In

fact, the staff is already circulating it. I had given notice to the House yesterday.

MR. CHAIRMAN: That's okay but copies have not been given. ...(Inferruptions)...
Okay.

Status of implementation of recommendations contained in the Sixteenth
Report of the Department-related Parliamentary Standing

Committee on Water Resources

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI
ARJUN RAM MEGHWAL): Sir, on behalf of my senior colleague, Shri Nitin Jairam
Gadkari, I make a statement regarding Status of implementation of recommendations
contained in the Sixteenth Report of the Department-related Parliamentary Standing
Committee on Water Resources on Demands for Grants (2017-18) pertaining to the

Ministry of Water Resources, River Development and Ganga Rejuvenation.

MR. CHAIRMAN: You are MoS in the same Ministry. I am aware of it, but, at
the same time, the Minister should write to me beforehand. I have already made an

observation on this.

Status of implementation of recommendations contained in the Thirty-sixth Report
of the Department-related Parliamentary Standing Committee on

Information Technology

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, Imake a statement regarding Status of implementation of recommendations
contained in the Thirty-sixth Report of the Department-related Parliamentary Standing
Committee on Information Technology on Demands for Grants (2017-18) pertaining to

the Ministry of Electronics and Information Technology.

Status of implementation of recommendations contained in the Thirty-first Report
of the Department-related Parliamentary Standing Committee on

Social Justice and Empowerment

AR =ama 3iR AfrIRar Farer # g w3t (st ot uren): HE ey, H s
Ueer a7 fad iR e Frm (@, 41401051300 & RIS & e & dey 4§
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faumT defa amive = QiR sftraiiRar wde dwcha wmrft affa (2015-16) &
shdd Ufdded ¥ sidfdse RIeRe & dra-aa= &1 AT & Jad9 § U daded IaT
ed IR 3G gl

Status of implementation of recommendations contained in the Thirty-third
Report of the Department-related Parliamentary Standing

Committee on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICES
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, on behalf of my
colleague, Shri Rao Inderjit Singh, I make a statement regarding Status of implementation
of recommendations contained in the Thirty-third Report of the Department-related
Parliamentary Standing Committee on Chemicals and Fertilizers on Demands for Grants
(2017-18) pertaining to the Department of Chemicals and Petrochemicals, Ministry of

Chemicals and Fertilizers.
MR. CHAIRMAN: You lay the next one also.

S R SUATE: HEAHT AU ST, ST m9H 3t BT, HA AN 59 e Bl
HiRerTel Tl of @ &1 R Hl o g+ oft e i A L (@aET)...

it FuTafcr: I QAT & 918 319 ATYD! ST B Sile Bl Sexd el 5l Wi,
MY 93 13|

i} R SATE: $H [oTQ Ul | IR i+l 81l 2
sft spmafer: #9 onfl e < 4 E, but they should take permission beforehand.

AR HATTT F o7 T3 3R YA Halrerd # ¥row w3t (sft 7 Rin: wEley,
AT FHT & T-HTel 3 &1 &4 QU &1 Il 8, ST W SR AT &1 St 21

MR. CHAIRMAN: Okay.

Status of implementation of recommendations/observations contained in the
Two Hundred and First Report of the Department-related

Parliamentary Standing Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, on behalf of my

colleague, Shri Kiren Rijiju, I make a statement regarding Status of implementation of
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recommendations/observations contained in the Two Hundred and First Report of the
Department-related Parliamentary Standing Committee on Home Affairs on Demands for

Grants (2017-18) pertaining to the Ministry of Home Affairs.

Status of implementation of recommendations/observations contained in the
Thirty-fifth Report of the Department-related Parliamentary

Standing Committee on Information Technology

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS;
AND THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOQOJ
SINHA): Sir, I make a statement regarding Status of implementation of recommendations/
observations contained in the Thirty-fifth Report of the Department-related Parliamentary
Standing Committee on Information Technology on Demands for Grants (2017-18)

pertaining to the Department of Telecommunications, Ministry of Communications.

Status of implementation of recommendations contained in the Thirty-second
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers; Two Hundred and Forty-first, Two Hundred
and Forty-second, Two Hundred and Forty-sixth and Two Hundred
and Forty-seventh Reports of the Department-related
Parliamentary Standing Committee on

Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING; AND
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA): Sir, I make the following statements

regarding:—

(1)  Status of implementation of recommendations contained in the Thirty-second
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2017-18) pertaining to the

Department of Pharmaceuticals, Ministry of Chemicals and Fertilizers;

(i) Status of implementation of recommendations contained in the Two Hundred
and Forty-first Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture on the Action Taken by the

Government on the observations/recommendations contained in the Two
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Hundred and Thirty-fourth Report of the Committee on Demands for Grants
(2016-17) pertaining to the Ministry of Road, Transport and Highways;

(ii1) Status of implementation of recommendations contained in the Two Hundred
and Forty-second Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture on the Action Taken by the
Government on the observations/recommendations contained in the Two
Hundred and Thirty-fifth Report of the Committee on Demands for Grants
(2016-17) pertaining to the Ministry of Shipping;

(iv) Status of implementation of recommendations contained in the Two Hundred
and Forty-sixth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture on Demands for Grants

(2017-18) pertaining to the Ministry of Road, Transport and Highways; and

(v) Status of implementation of recommendations contained in the Two Hundred
and Forty-seventh Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture on Demands for Grants

(2017-18) pertaining to the Ministry of Shipping.

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE ON THE
RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND
ACQUISITION, REHABILITATION AND RESETTLEMENT
(SECOND AMENDMENT) BILL, 2015

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I move the

following motion:—

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do appoint one Member to the Joint Committee on the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Second Bill, 2015 in the vacancy caused by the
disqualification from the membership of Rajya Sabha of Shri Sharad Yadav and
communicate to the Lok Sabha the name of the Member so appointed by the Rajya
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Sabha to the Joint Committee and resolves that Shri Ram Chandra Prasad Singh be

appointed to the said Joint Committee to fill the vacancy."

The question was put and the motion was adopted.

FAREWELL TO RETIRING MEMBERS

MR. CHAIRMAN: Hon. Members, three of our colleagues, that too seniors,
Dr. Karan Singh, Shri Janardan Dwivedi and Shri Parvez Hashmi, representing the National
Capital Territory of Delhi will be retiring on the 27th of January, 2018, on completion of
their term of office. Since their retirement will be during the intervening period between
the conclusion of this Session and the commencement of the next Session, I take this

opportunity, on the last day of this Session, to bid them farewell.

Theretiring Members have contributed significantly to the deliberations of this House
and the Parliamentary Committees and, in the process, to nurturing and strengthening our
parliamentary democracy and in enhancing the dignity and prestige of this august House.
I place on record my heartfelt appreciation for the valuable contributions and services

rendered by them to our democracy and to the society at large.

I wish the retiring Members, Dr. Karan Singh, Shri Janardan Dwivedi and Shri
Parvez Hashmi, all the best and also, I wish them good health, happiness, a modicum of

leisure, and many more years of service to the nation.

The Leader of the Opposition; would you like to say something?

et & w1 (S [ T SIS : A TIRHT W18, Fa U8l ol H 1. Bl
&g STt & IR H FE1 A I8 TAR 9RA $I 98 &K1 o, Sl $eR 4§ (e, TeR ¢,
IR g, 38R el | eI RS 9 3ift dos Replest # 1. Hoi g Sit &1 1 38,
I WAid MR 9 I U8l AR ©, Sl 18 ATl DI 39 H TS 3 f ¥ a1 99 §¢
qIG3IE 81 AHd 8, b SHIGH! § 18 ATl & 7 H g 3% f§ T 971, I8 31
AT TS g A ugel! ATer 81 89 9ga A Aol < TSI H warad| ArdfiRg
HATS &, ol ATAS ST, AT 2018 H 681 IT 6971 ATARRE AT Iz &, AR Tl 9 IE &4
AP oY 7RG B 910 21 59 989 9 9 TAR U A1efl &, T2 1+ FTeAT el &1 Y <,
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g e S S A e S g LS i Sl
et b S S ok g U S 590 a0 e (ee

regent I US Sl ose ban p) Shd S Syl ks iy 7]
st e )y caalia dilue Fd a1 Cudyy s e 1952 4
L' ol ol s g Uy " (03 T T e ee (S e oLl
el 2 Al o g e S s S ol o b " o il

Pak occupiad Kashmir s s treas ngal 8 el 3l il 8 alea o

fTransliteration in Urdu script.
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o Jeny ga Jui 2 e ot Sl (650 o g 4o B a5 U e ok 30 S
Copp Ul U gl s g aas S (A5 5yl el S 08 S 7]
Uy o o) adua gl sl e e L ose pu b o Jla 3
R S DS T 28 LS YTL [ JUERNL SVY - 1L ST BN

Olippsmel S Sl o 5l 8 oy B il Sl s 5

Sa o 3 5 el Say S ) Ma

Sl S adSy ggan oS o plaa 55 g0 on SR S g
Sos b oud oy e S Sw o ) e £
DS LS ) ¢ IS5 aal g ad) e gt el S a adl S g 50
3 U g e 2 e g2S S a8 el el e pX TS S
A G el e iy ol g ) G ey i g S
Ginea S ol A8 G 58 WS e B L 15565 e S o8 ¢ 253
S sl ) sl ce 3 Cimaa ) S Gl G F o o b S
ot e gy Sy ey uifIE

Of 4 Ul o> upP G 0 il 2 pup ol SO s
Cupp i g Sanldigun (0 ) #5008 a3 e Y S gl g
Cip ST 1993 S 1968 Ll o 2o S S8 Gn oy B

(et P sty A ey S e eosin G G ed )
ot 3wl o Lo e e Wb e Ol o gl Tl S ey 5
o SIS T T oy (e psis o) S 3 ol ) S IS
g Sy Sl 55 551986 e 1979 S Blgy Jla g S

FTransliteration in Urdu script.
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g = sl b S s b Gl S e ey RS S TS
S e oy SIS S J ) pee S A8 By o RS g
R ot =l o ume e il o e 08 ) 8 S U
2 S S g o Sl gl ) Sy o S o i S
Loy bl s a0

o 8 s e R e i Aligarian wabe alb 3y
e A J s son SIS s gy alas a8 e sl
) el andy e ool e ) Sl ) e S 4 Sieg 0
S L g e e o ) e G e € s oy e S
wal) gl ope Q) S e g gy S A S usd oy as
O o e o plias g (S S Gy S e Sl
i gta Jiad oy 8 el (65 g OB o s L il )
gy

> ol g or g i i 08 S U S ey e
S50 2 8 A o b S S e B ) g
(=) S ) ose Bl BT ) el cp Sl il

MR. CHAIRMAN: The Leader of the House is having questions in the Lok Sabha.

Shri Ravi Shankar Prasad will speak on behalf of the Government.

fafdr siiv = w30t 92 ST iR A HEnfiet $30 (sh I v Te):
A FHIAfT Sff, 1ot & & g9 i wecql aRws deft RerR 81 %@ 81 ST $u

FTransliteration in Urdu script.
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EIRERESERIC

8 S & R 7 ot fader & =1a1 7 954 fORaR A $a1l #1779 ugell yRTT 79 gal 519
H TH.Q. BT TS AT MR 1 Political Philosophy # Maharishi Aurobindo & aR 3 ST a1
HIRT BT A AR ARl Rrsdi 5 a1 f 3R Maharshi Aurobindo @1 ST 81 <1
S1. Y {8 S B g U¢, ST I8I1 Maharshi Aurobindo & IR 3 fordl 81 #+ a8
TP UG1 3R MY $ W dIb H Maharishi Aurobindo BT &2 Tl <19 H ¥9a
H Ugel IR AT AT I 1. AEd F JATHId gsl S8 91T that was my Ph.D. thesis.
I! FHARY fIRId & qR 3 A1 AR o™ 741 S 7 g3 fRaR 3 garn § orer
ITd ST U&ll Pl IG B DI B3t Gob o faeel # Ue HrishH o1, I8f 1. a18d
YR A1 74 B8l 1, 1. A1ed, 39 R Wial 31 IR 4 Bfeg 3= 15 e §
7 fawTR & R W= &1 ®81, 91 89 o [ I8 a1 AT &l a1 8| [Aepd 98, g
WP BT IR AT T 37 § U ARGIId SRIHA § o711 1. Ied 4 bl T fH
JATST JATY T TG 311R 1. AIEd 7 S [ Sl AT G 7T, I8 379+ M9 H 98 &
guTdl A1 § 3 914 39T B R8T § 6 Ve a1 fdded, ST ol 318 ¥ UeT 8l & -
e faRR & oM 71 et Sit <1 ==t & - Afee St ug 9 o I 8 O g,
EAT(HD INURT BT HAT8dh &, IR DI [ORRIT BT Fargd & AR Vb gul Afdicd 2l
AT A9 ST, TRYSISS |, "philosopher king” @1 BT B off 3R <1, ®of g &
29 "philosopher king" &1 U IRT ¥HY I@d I8 T, ST &H D] Blfad 3fATa-
BHRAT AT | 59 41 ST, A8 U9 R & T &Y BRd o, H 98 81 Wil A I faaRi
DI GAdT ATl I72 A1 U THR F AT URAER] BT 984 &] ISP IQTexV 8] B
STh AR BIETT BI 8H 1 P ) I ARTG 09 H HR PR Bl 3R I 984
YUHTATG & o 31T 27 BT U THR F g Bl 2| offch A YA U (4719 rei=n
2 b 3T iR o -3 T Bre 331 1 3R MY foRdAT a1 WIS WRA Bl AP,
AEPTR 31K TR BT 3R At ANTETT BT, T8 AT IR 30E 2

AT ST fgadt St B uret & aiss =1ar €1 311 S99 uR=g 9 § o &
qTe g, <ifeheT T4 AR 98 &1 AR 81 TR 3R A b1 HRT fdw<1 &b ufer o\
71 9 f&=<1 & UIhAR &1 R 1 a7l A1 89 ST R R8< 8, offh Axel fowal &b uf
ST (421 U9 RE1 &, I8 A-1 A1 U e 81 el ol Areh D 819, S 98 v 3iR Aol
BT H S o1 o S97a! AR few o) § faw<) o) eTa iR ARerdn & i 9gd 81 9|
RE1 81 Sh HHSI gatedi bl Al 7 GAT &1 H AT Teb &1 3TUT BT b 3119 (0 &
H &, 3T 3T I, <l fel BT HaT 317 I TR A B 6 Sl 3R 7T R 811 Al
g 2=l &1 3R HeTor BT - JET ART MUY STRIY &1 A% AR 4 3MUD! Igd-9gd
YHBHA B

HIT BTRET St & &R H ™ 41 JATSTE Sl F He! BB, TeANG & Uil 4 81 PO
a1 &, i1 981 9 Fded 8, S9! fhard & $8 iR Bl 5 BT |red 7 WY 3o
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AT Sitae 3MR ST § 39 URFRT Bl 37 I97Y 3ET 81 J fEell & & 77dT1 99, §AR
5T HAAT 3R R faorg e & Y 9 iR fr €, <ifer e <t 91 & fb 91 ot
A 9 & UM AR ®1 I8 9gd STo%! &1 BTRF |Igd &I 9ad g9 a1d © fb
3reiiTe JFHaft | Uers & a1s T g 7 7Y, ST ol # 9 € 3iR 371 1 38, o1y ot
¢, TE ) YHBTAT 51 H 1 A1 B 984 9798 YHHMAT 1 |

it wTaf: fE, S AETHTd 27 SR ®1 RERR 81 98 ©, S99 H I qRIY B9l
e 3 31U TS AT 3a IATY | I TSl H Ueh RN HRAT A8l gl ST BT {48 TSI
At 9 3R AT 1 Y - R7oT SR A g YBR ST fgae Sff efte) Al & iR a1 # T
Al 81 7771 59 TR 59 SH1 H ¢-39-a & YU 1 379 ST, B0i R ST A gRIY Bl
e 9 310 AR W & wwet v

DR. KARAN SINGH (NCT of Delhi): Mr. Chairman, Sir, thank you. As has
been very kindly mentioned, half-a-century ago, 50 years ago, I came to Delhi. After
having served my home State, I headed the State for 18 years, fifty years ago, at the
age of 36, I came to Delhi and joined Mrs. Gandhi's Cabinet. Out of these 50 years, for
40 years, I have been a Member of Parliament, four times in the Lok Sabha and four
times in the Rajya Sabha, both on the Treasury Benches and in the Opposition in both
Houses. It has been fascinating to see the evolution of Parliament over all these years,
and how our Constitution gives us the flexibility to adapt to changing economic, social
and political compulsions. We have also witnessed an explosion in media. For example,
when we started with two channels, now we have 500 channels. That has also changed

the complexion of our politics.

Sir, Parliament has evolved over these 50 years but not all the changes have been
positive I must say. I used to remember when I went to the Lok Sabha first there were
brilliant debates by Hiren Mukherjee, Madhu Limaye, Nath Pai, Atalji and here Bhupesh
Gupta. Those were the debates now seem to me becoming rare, and disruptions are
becoming more frequent. All I would say is that, I think, we need to do a little introspection
to see what we can do to ensure that the Parliamentary system functions according to the

rules and positively.

Looking back at this vast panorama of half-a-century,  had the privilege of interacting
with a huge spectrum of political colleagues from every region, every religion, every caste
and every community. | was a witness to or participant in every single General Election
since 1952.1 had the privilege of interacting, as Shri Ghulam Nabi Azad said, with all the

Prime Ministers; when I was in Jammu and Kashmir, my mentors were Pandit Jawaharlal
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[Dr. Karan Singh]

Nehru and Lal Bahadur Shastriji. When I came here, I had the privilege of interacting, of
course, with Smt. Indira Gandhi, Shri Rajiv Gandhi, Shri P.V. Narasimha Rao, Shri Atal
Bihari Vajpayee, Dr. Manmohan Singh and now with Shri Narendrabhai Modi. This has
been a great experiencerfor me. Sir, I have noticed one thing. Despite sharp differences
of opinion and of ideology, very often expressed in intemperate language, one thing is
common in all these people. They were all, in their own way, working for what Pandit
Jawaharlal Nehru called 'the exciting adventure of building a new India'. In their own

way, every Prime Minister has resorted to do that.

Sir, ours is a unique and glorious country from the Himalayas, where I come from.

You are aware of Kalidasa and he said:

"R TR SgaTeAT fEHTerat M SRS :|

qaToRI JrafE aemer fRue: gidrer sa wes:||

It is a Devatatma. It is a real spiritual presence. As Igbal said,

"Udd 91 AE ST, SHATIT T B

7 G BART, 97 IRIET gHRTI

The Himalayas have, in a way, really laid down the parameters of what India is
all the way down to Kanyakumari, where three great Oceans meet at the feet of Mother
India. What a unique country of so much diversity of religion, language, custom, food,
dress and ideologies! But, we have coped with this diversity by basing ourselves on our
Constitutional and civilizational values. I would submit, Sir, that if properly presented,
there is no conflict among these. For example, we talk of secularism and one line of the

Vedas:
" \fgyn 9ger gef=il”

The truth is one and the wise called it by many names. 9de" FHYTE" That is our
way of secularism. It is not anti-religious. We can't be anti-religious in this country

except perhaps some people, whose ideology may force them to be anti-religious.

Otherwise, "$¥a%: AT BGQRISYT (a3l

The Lord resides in the heart of all beings, not in any particular caste, creed or

country. That is what the Geeta tells us.
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And on Socialism, again, one line: SgSIH @I ggo &I dI What better
definition can there be! "\dSTI &I T, A4 A FRTAAT:|

[ WSTOT qeg=q, HI P2 g -@HI "

Even my good friend, D. Raja, will agree that there is no better definition of
Socialism than this. And as far as freedoms are concerned, "31T qT: WRT: haal R
T999d:" Let noble thoughts and ideas come to us. We are not a closed society. We have
been on the crossroads of civilization. We have produced great ideas and we have

received great ideas. And that is the genius of India. That is what has kept India going.

Sir, I came to Parliament fifty years ago as an idealistic young man of thirty-six.
I now bid farewell as an idealistic old man, because I have implicit faith that India
will overcome all its challenges as long as we remain faithful to our Constitution and

civilizational values.

So, while expressing my deep gratitude for the unfailing courtesy and consideration
I have always received from my Parliamentary colleagues and for the kind words said
by my colleague, Shri Ghulam Nabi Azad and Shri Ravi Shankar Prasadji, from the
Secretariat, the staff and the Karmacharis of the Rajya Sabha, I would leave you with two

verses from very different sources. The first is from Shakeel Badayuni:

"B ST TE| & FRPYT IR, $ SIRI $ER §& K| SR
THIA A 7 <@ G DI, WIS 91 Agedd HR I3 "

The second is from the Upanishad that has come down from the long and tortuous
corridors of time from millennia. And that says let us work together, let us be nourished

together, let us achieve together, let there be no hatred between us.

id

AT, e YT, WEdIYd DHRAL,

([N o o "
ASTRATIYITHY], AT [dlgY¥Tde|

MR. CHAIRMAN: Though it is the last speech for his term, but it was really a feast,
everybody enjoyed it that way. Dr. Karan Singhji is retiring from Rajya Sabha but he is

not tiring from public life. He will continue his service.

i ST fEadY (st ot &5, et erwrare, urafer S smae S sifer
I P, 98 984 A 21 89 fUod aul 3§ <@ 8 ¢ & o Rk R 518 @1 39 oo
obituary reference tﬁmﬁwﬁmg&%aﬁﬁwﬁwﬁzﬂaﬁm
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EISEIERIFEE

HEIGd, 99 W Ul I H§ qa &b G4l Uell b ARl Bl g-Ia1e odl g il Jol I1a
TE TedT % BIs W U1 9a 81, 19 ¥ 3 31 18 3R qgHran = el 81 3k H 39
I I 98 A< &l GARI A1, 1. W18 Bl Ub YRBYH B 3R I7cb qR H AU, Tl
Tt SToTE ATEd 7 W HET AR I A $O a1 Hel, Afhd 1R TSYH $B A
S3eTT ART efSeaTor WY 2TeT AT 31T &1 BTclifP a1 I8 &, YRT 3TeT-37eTT Bl

T 1960 H STIHISTT B & 18 60-61 R1eTT F7 H 519 H+1 gdTe fawafaeney §
e {7, I | AT 57 ATel 4 TSI H 81 S9H H4 a1 & qHsiian e far sk
ST H U JfdRIE X871 <79 3119 WIS H 8Id 8, Al IS+ bl HATET BT YTl BT BT
g, TIfh A9 I I TSI =T 2 3MIR AT B! FHRT TS I8! 21 7S $1 a1 fabrd aga
Bl ST 7, olfdhT ST 3R fadT &9 811 7 3iR gafoiy 9gd 9 swferga Uar gt
T8 I A i1 vearayul 81 TR § Fife § o 'x # 49T ger, 98 S¢ iR TR &1 7
BIHY FET BT 977 3T AT I MR 37K AT A ofiar-aia I o, ¥epet & o011 319 et
et @t =Tel o Tt B 3R I8 WRER St | RIS 81 9741, F 981 9§ Wl 37erT 8¢ 141
TS TS AT DI IF H ierd] U1 B b I8 Blas AR gl P K 8 fharies g qw il
SRR U ST &, A1 91 &1 {6 3 95 a1 gt §1 391 e B4 82 fhe |
SaTeIaTe faeafdemer 71 iR g1 o o o BT A1y

UEel IR 99 fAAET St S9N Tt MY O, H UIgAN) Wl W Ul T, 9 ITDhT
GAPR M 6 A1 St | 79 Je1 a1edl 81 I IJATSAT & A 6 T BUST
JigdHR FAAT Y81 AT 6 HEM d1& &N b I T A1 91 ofdl 51 59 I A 3R
ST 78T g8l JiR I8 91 AN STaR g g5 R IR e a1 <@ {6 99 999 S1.
QAT 9ga afad 1 6 A a1l & U T A1 S84 d81 WHTd-HehR {6l ik
Igd WIell db I AlGIerl H 8T, SI. ANfSAT & YD H T8ll ITb A1 oI H T 8T
qIRE-JIRE| I SR R 7 H O 4ol a9 1T 371R H 379+ 7 BI I1d] HE <&l g1 Sl
SRT ST H B B 8, d S & b 3 79 H S7h foT 98 ATGR &, i AR BRA
H HUR ISP 3T &, A 7 H I oY 98 3SR B, Sl AR BRG] DR Al a7
BIIRT g ¥ Iz fawar 381 € 5 g9R) agvra g efe @ W9 & gE-sd 9 8
Tl T, o IR 3T 99 & &1 7 e g, 9 T 7, @1 7 oma |yul At a9
Fad & MR T Al w1 F AHfGF 97 Fad B

S8l T WS B GEID] DI I & I U4 3R U &, S I81 89 90 ¢ 3R 31ed
H 579 @1 9518 9 93 € 9 918X 81 3T H e AT {5 81 I S & a1 &5 B 8
T, T T © o6 &1 98 ST 81 11T 81 3R 9t Areft S € 5 H 9 %9 3 57 aut |
TSI T DI ST BHI AEYH B ©, DY I8 HeGW el gofl [ § 1 6?2 § I8 4
ST &, A1 319 B A & ST g1 $Aie] H de1 aredl § (5 I8 b a9gd de1 &3 gl §
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a1 7 ) @redr g 1P ST A @l I8 o fb gH Rerr M =iy, af gl &1
BISHR AR $B AT 31T 3R FHAIS g Q2 BT I SHFGR] I BE, Al < 3R FHIS BT
ST Hell 81 ST

H Us q1d 3R A1 el @redl gl Al § I8 a1d ud! el d By, A HHS B
Ui uR, g1 Al &TST B BIT 8, WAl 3B el § B8 8T §| 579 [Jdd-F BT S8
TER-IF B UGl B ST 8, d1 Dls HITGT HF B Tl 7Tl H s9d! TR I m
eI e aredl gl STd A H U A1l | §9 ORE Bl a1 HEdl g, Al 984 IR 3 W
fedrdt el & ore < ¥ o6 o1 it aren ad €2 S 9 3o aneft get ot 99 1 e
RAT BB &7 B AU TS & b X&T T8I Il 3R ST WIR BT 0 8, I8 qTex A1 &
ST &1 Tep a1 3R | IS 3T B a7 81 8, aifp gfe A1oT H P Ufderai wgm, A1 I8
SRR 3 e 1 5l TR e 21 fT 08 BRART 1996 &1 a1 Rreap! arg 81T, S9!
aa1 BT {6 39 ey aRfRufcrat off sik fore wu 7 @7 foran war o #9 99 w99
U BIc! Al Biaar fordl off, 9 HAdr BT GATHR U 10 FHGT BT T B
o3l 1 FwaIferd B

NEPKR]
TSI 989 91 71,
T 7 AT #1?
SECEICAINCIELH
STl Y STl #LT1
g1 5 QT RN hed 13t
EGIECA RN
IR
& exefl, A yaTT R,
31T <7 3BT 7,
=g S & B g-ad,
efeeue 19T 9 Bl
T H6 H, IS T AR E,
W 9gd fafers W
IEEEN]
9 g, 3o fram,
fire 3& & Sed e gf &) e =R
T Iod1 & e #, fd fog daed qrg?
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[t ST fgad]
SEACETEIEACEIN!
iy 98 ST 9,
319 5 Bl B Tel,
B i, Ifim 111
R
IS, FHTITT S|

it rHTafer: BT, SIS 89 AT S <19 IR A1 &1 59 9a 9 9818 § 72 B
1 US I99 1 TIROT 81 38T & o 2 3reed a1 6 9e 81 Y &1 S g ot off fondt
w2 & g 3 91 ST ASIgHTdHl B 9fST, YT 371fe we- BT 4l Hidl T8l ATl You
understand the message. ¥ ugdl oI # T, a1 B9 3rsaroft Sit 899N 99 O fb
ideology is important, but ideal behaviour is more important. ar ENl ST BT WD ideal
behaviour BT HaT HHTd 1T &, BF AN WA A ©, 9gd-9gd g-Ida| 5 a1 @I
3R RIS BRI SiT Ui 8, I W1 8RR A AT F& B 3R F YHHHAN &
A, STRT oifaR, 7 W PR |

SHRI TIRUCHI SIVA: Sir, I am on a point of order.
it UTART: 39T 19 IF HHR HIY 8] | ... (GET). .
SHRI TIRUCHI SIVA: I have a small clarification to seek.

it |uTafcr: wits, & foeel Rar Sfl, 39 S galr ©l ...(ag).... Wist e
fRrar S, Uh-q1 SIRT 3ifaR #ed 81 SR ... (@4Ge).... Allow me to take up one or

two Zero Hour submissions.
SHRI TIRUCHI SIVA: I have only a small clarification to seek.

MR. CHAIRMAN: I will permit you.

MATTERS RAISED WITH PERMISSION

Need to make toll plazas on National Highways free due to problems
being faced by travellers during fog

it IM FHAR HIAT (BRATUM): FHIILT ST, H TS A1E0H I ARDR g G DI &
PIEX b HRUN AIAT/AT8 ATelD] B Bl aTell IRRTAT BT AR ATBIIT HIAT 18T &
Py 1 A ART SRITIM BIey B IUe § 21 $9P BRI T ISTHIT g 3177 A hi T8
ATAT DHRAT SIRGH 9T 81 TIT 8, U AT 379 DI b {7 T3 B b [T AR
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DI IR are €I TR 3 T I8 €1 BIEN b BRI ASH ol 7 A & BRI Ufagscd
BI R &, RITH STt ArR®T &1 I o) A7 & B .. (=aEH). .

it urafay: orifcr SRIT it L (aar). .

il M HHAR HIIU: HIEX P HRY IS TSI IR R SIel 1epi R AT (Rafy
3R WY W= H 21 S B

FHTART Sft, § SRATOT F Hdy @ § 3R Poar A el Ul ISt I 37 g 59
g 3 I S 76 BRIl FRATA T IR TS &1 PIEX P BRI J&T TR S W S
S 8T &, R BIROT T FHad gHART g4 SivTdl d Ugiel ofdt 381 2, afcsh 399 g4I
gafeRor 41 gT 81 =T B

RISy, A HT IS Wl BT I & forg wafarer 31 gd 89 @) 7 #ifdrs aftreRI
P B B goIToId Tl ol 8, 31TY ART IR I fde= © fob STd Th PpIevT © 3k et
ff BIET 7, 79 T 981 W 37 Il 1! Bl 1:3[eh H= {31 Sg, a1 a8t are+ ardrd
T T GIHT A AR B b 3R GATaR0T Bl G B 4 2171 T A, 519 23|

REGARDING PRIVILEGE NOTICE GIVEN BY A MEMBER
UNDER RULE 187

MR. CHAIRMAN: Mr. Siva, what is your clarification?

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, my Private Member Resolution secured
second place in the draw of lots and it was listed in the last List of Business (Resolutions)
on 22nd December, 2017. But, today, it has not found place. So, I would like to know

whether it would be carried forward to the next session.

MR. CHAIRMAN: Last time when I allowed it, I said that this is only an exception
and we cannot continue this system. I will say something afterwards. Kindly bear with

me.

SHRI TIRUCHI SIVA: My Resolution secured second position in this Session. But,
it is not listed today.

MR. CHAIRMAN: I have taken note of.

i} YO=% 1T RTSRAT): FHTART Sfl, 37 Gep 59 21 1 et 187 A Merst &1 e
ifew fea o 3 987 98 W FE1 A § 6 9e # i1 fawg @ @ o1, 59 W) R
g GoAIGT I Hfruet iR S9N A& & 1, QT b AT A, SAD] ASHI P AR TR
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S Ae 3 997 QY 1Y A1 Y AT G DAY FEART P AMER WX, gd FeiT H3i1 Sff
3R WS & Yd IR B Sl TRAT 7, AP MR IR &Y 1Y &1 39 ¥R & forg g 19
YT Bl e b 18X T He-l 3R 39 YBR & I TR F&- b HUX YT IS
...(TALT).... A =T ... (AGET)....

SHRI BHUBANESWAR KALITA (Assam): Sir, are we discussing the motion?

...(Interruptions)... It is Zero Hour time. ... (Interruptions)...
MR. CHAIRMAN: What is it that you are asking? ... (Interruptions)...

it U= ATEE: FUTART ST, #R_T @IS AT ifex I8 § ...(FauM)... 94 H 9 &
...(TAYT)... S UHR & 9 SRS IR Bl ....(FIEH)....

MR. CHAIRMAN: I am not allowing to discuss the motion. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: He cannot speak like this. ...(Interruptions)...

Are we discussing this? ...(Interruptions)...

it Y= ATEd: 1954 H U0, IS BT, &7 IO JE@oi1 BT MR 7 IHTAR SIGHR B
(FAYH).. T4 TR Fed b Ge I Al L. (FEAYH)... W, A1 O 2l
...(AUT).... 31T IE S AT EF aTell 8l ... (). I7, 37 i1 fifqerst Jifes
2 ...(FaU)... S96 IR H B ... (agT)....

MR. CHAIRMAN: I have received his motion. ...(Interruptions)... @it CRSIEY
...(TTHT)....

sft U= Aea: WX, <9 37 9 9 BT Bl ...("age)... WX Mfdes Fifed &t
...(TALT).... MY oI ... (ALT)....

it FUTIR: it 93 ST ... (agT)....

sft Eﬁ? qreq: AR S, § .(HIAYT)... This is my right. ...(Interruptions)... Jg
T IET B ... (FAEM).... H WEe i1 IS ST 71 ....(aHT).... T3 Hfor =iyl
...(g9YT)...

MR. CHAIRMAN: I have received his notice. ...(Interruptions)... He has only
mentioned about his motion. ...(Interruptions)... TSt 3T EERSIEY ...(F9YT )....

Y MU= FTea: FURT S, AT @iEe 3ifK 3ifeR B ...(@au)... § 9 IR IaT
PTGl ...(ILT)...

it Aege Fredt (ORI W) L (agm). .
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MR. CHAIRMAN: It is not like that. @iIsT 96 STIEUI ...(AGE). ..

i} A% F1EG: AP AT b HUR B8 & ....(FGLH)... oA &1 SIS Sff TR el
Bl ...(aagm ). ..

MR. CHAIRMAN: He has given a privilege notice and he has every right to ask
me what has happened to that. ...(Interruptions)... 1 am not going into merits.
...(Interruptions)... I am not going into the merits. ...(Interruptions)... Mr. Yadav, please,
sit down. Your notice is under my consideration. I have already told you. I will be
taking action immediately. But, it is not within the purview of the Rajya Sabha alone
and finally it has to go to the Lok Sabha. I will take necessary decision at the earliest.

TS, 319 96 ST ... (G ). ..
it U= ATeq: FHTIRT ST, 9T 31T T8T Aty FHT WOl ? ... (FALT)....

it |uTafcr: MY 98 SV ..(@AUM)... I gl ..(@EYH)... 3T I8 STl
...(TAHT)... SR 3ffaR, &t Hofld AR

it AegRge et wvmafa Sf .. (@raum). ..

it |uTafcr: AT S ..(EY)... 3-S5 ol B ...(FAU)... IT &
S IR ... (@FEH).... 96T o+ 3 ot B ... (g )....

MATTERS RAISED WITH PERMISSION — Continued

Concern over killing of innocent people

it Jolla PAR (FRTS): U FRIGY, AT F-Ral, el JalH, FIREs d
fe=ie 8 S, 2015 B SIRES Yferd =1 &1 foha b I I I 12 GER Acidbar<di
B GoUS H AR FRTAT I {37 S1q WFRR g AfReRT ge1-w e IR g$-8 aTd B
g 9, A1 HIfSTT gd o=y AT 7 gr b 9 ARl Ue dfadt § ] gs off, 99 ur Sl
RIgthel TSl off, d SATETR SivT o7 g% off Ud Syl & difdet el off, geei o aféai §
A1 Tl 1 BIg eI TE AT U B DIg A D1 {2 T8I A1l I QT g2 I8 A1
SfER 81 778 ot f S 1 a8l HIS ous e gs o Ud A Bl H8l 3R A AR IR
FHIRIT TG, ST HTH! TR STIE 7, ATH JEHS BT ATCH (bl 77 27|

HAEIGY, A4 €< & 3G 1% 81 AT AT fh IRE § | WIRE 3MH TR ANRSG o,
RTTH $B a1 91 gfed 7 Tadd ST & T W JHIRAT H S B BT 3
T 5T AT IF TS 7 $ATT Il TP o 16/06/2015 BT ATATDHR AN - T
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(7t wsita $AR]

G foran gd o), IRES &I U HelH & 3fax RUIC IR B &1 e &=, S
o ARBR 7 Bl TET fbarm| Sier & SR 99 9 gl RTel & qax & & deeblel
HER AT THRT * 7 U 4/12/2017 & fARad g 9 ol gous ¥ ey aafamai ot
&1 BT AR Yo srefleras, e fAuET, SRS &1 woll, T4 9¢ - fohdl ot
wE BT IS IP! Ml fbar S g1 81 * gSIeidl, sREs 7 349 & § $©
TR faaTs, 1 99 < HE I H giwR o fem |

St uTafay: TS, I 77 NG, wirst| IrRTRT & T A7 <Y, 9 AT I8t 81
HEEIEERRIE

3l ollg $AR: S, TSN, SIRES| Heled, H $9 9ad & HsiH H I8 i off
IpbT § b SRS H Hiel-HTel Mfariidl T TRIEl Pl g8l PR Taael g1 BR IATA-
FAYYT T FeIAT STIRTY oy o I8 oY, fo WISl Aarere R ST - |al g ud

gt 8 fAcaR, 2016 @1 RUIE 3 YT 1 BhedR oMs| I AMAINGR ST
THIRTT GOl EHS B Bl SI1d H TSTS! BT AR T bl

ARIGY, IHINAT JEHS Bie AN Bl IHAR S dTell Tl & AR il Wl AN 59
TATHTS H AfFfed 8, S U i fo a1ex w181 X&+1 A1f3vl I8 <Iy & A1 e B
31, H AP ATETH A AT BT g b ST AI3MTs STid 81 AR S JTURTET &, ITehT TSI
At fyer =iy, 9gd-9gd g=iare|

Y I AR FH¥IY (ERAM): Heled, § W $I 39 997 | Hag a1 g

St BT gt (BTIRTTG): AR Ied, H Wi W93 31 59 favy | Hag Bl g

it 7= g AR (STRIES): 7818y, H I W &1 59 99y 4 dag Hvar g

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with what the hon.
Member, Shri Sanjiv Kumar, has said.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with what the hon.
Member, Shri Sanjiv Kumar, has said.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with what the
hon. Member, Shri Sanjiv Kumar, has said.

MR. CHAIRMAN: Dr. Pradeep Kumar Balmuchu to associate. ...(Interruptions)...
31 919 HHR I (IRES): FEIed, -1 M 2

MR. CHAIRMAN: You have only one minute. ...(Interruptions)... Please speak.

...(Interruptions)...

*Not recorded.
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S1. TGIY $AR I IR, a1 FAe o7l sRes d <1 disi 81 W81 § - Bep vsx
AR B Thscx| [AATHR & ST AMfSIRT AT 8, SHdT U ke I TP Ao & d8d
U TAPTSC HaT S T&1 & 3R |11 €1 U Al a1 397 T Tae Sahv, ofRd $uY AT |1
dTRg TUT XU AR A ferd €, 991 olerd S’ S9h! ARUS HRIAT Sff I8T &1 9
IUATEY T8I 8, Mfh IRUSY HRIAT <7 JET 81 U Rt 81 wR 31 geH’ 81 Udh & el
TIT IR AT B B, B 4R 406, 420, 120-81/28/3/2014 B 3R T TS 9/6/2015 B
g1 TR, Rt oo™y 89 U8 e SR aTed €, § Aolld $HR Sl § ddg ox1 d18dl §
AR Y S SIHI IS ©, 3P ARGR HIGISTS STid HRIV|

it iy g=rar|

S1. 9319 AR T TR, U1 a1, AHHI3ITS drel SATET Tb-clls A S 7 PR A,
Al H JMUP AEH I A BT § (b 9 SHI B AGI_IS S BT ol S|
...(TALT).... U7 ¥l ¥ TS A, 9= $8H B gU B

MR. CHAIRMAN: That is why I have allowed him. Otherwise, second person is
never allowed. ... (Interruptions)... But, | allowed him. ... (Interruptions)... Shri Mohd. Ali
Khan ...(Interruptions)... He has associated himself. ...(Interruptions)... Shri Mohd. Ali
Khan. ...(Interruptions)...

Need to improve the public health and streamline the clinic establishments

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, health is the fundamental right of
the people and it is the responsibility of the Government to make the health care affordable
to each citizen of the country. But, over the period of time, the Government has started
allowing private clinical establishments into health care sector with a holistic View to
make it accessible to all, but failed to make stringent and perfect laws to streamline

them.

So, for these private clinical establishments, the health sector has become an
investment destination and grand business opportunity as every human being wants to

live at any cost.

o} gurafa: @ 9 gd, Zero Hour T qHY HHTK Hl T, Bl Question Hour o T
2l ﬂ—:ﬁ EESRSIN I request 31 ¥ that these Zero Hours and Special Mentions can be
placed on the Table so that they get replied. ...(Interruptions)... I am agreeing to it as

one time exception. ...(Interruptions)...

SHRI MOHD. ALI KHAN: *

*Not recorded.



66  Special [RAJYA SABHA] Mentions

MR. CHAIRMAN: Special Mentions may be taken as if they have been placed
on the Table of the House. ...(Interruptions)... There are a lot of Special Mentions.
...(Interruptions)... Please Khanji, it is not going on record. ...(Interruptions)... Q. No.

196. ...(Interruptions)...
SHRI MOHD. ALI KHAN: *

MR. CHAIRMAN: Q. No. 196. ...(Interruptions)... Please.

**SPECIAL MENTIONS

Demand to withdraw the new formula proposed by UGC regarding

reservation for teaching posts in universities

SHRI K.C. RAMAMURTHY (Karnataka): The Constitution guarantees reservation
for the SCs, the STs and the OBCs in education and employment. The UGC or any other

institution/organisation would never tamper or tweak with it.

If the new formula for teaching posts in universities prepared and sent to the HRD
Ministry by the UGC for approval and implementation is accepted, it will defeat the very

objective of reservation.

According to the latest UGC formula, number of reserved faculty posts shall be
calculated department-wise and not based on the aggregate posts in university. Now, there
are 17,106 teaching positions in 41 Central Universities, of which 6,000 are vacant. If
new reservation formula is adopted, it will impact all new recruitment drives and number
of posts reserved for the SC/ST/OBC will come down, since ‘department’ is proposed to
be taken as the unit and not “university’. If new formula is accepted, reservation would
be applied by treating ‘each department’ in university as the unit. It means, the posts of
Assistant Professor, Associate Professor and Professor in a department are determined
separately for each department. For example, if you take the post of Professor, there
are fewer Professors in a department compared to the posts of Assistant Professor or
Associate Professor. If there is only one post of Professor, there can be no reservation as
reservation cannot be applied in case of a single / post. But if all the posts of Professor in
a university are clubbed, then there is better chance of reserving the posts for SCs/STs/
OBCs.

*Not recorded.
**Laid on the Table of the House.
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Hence, I demand the Government of India to reconsider new reservation formula of

the UGC and maintain status quo.
Demand to drop the move to privatise the Salem Steel Plant in Tamil Nadu

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, it has been reported that
privatisation of Salem Steel Plant (SSP) in Tamil Nadu is in full swing despite repeated
pleas from the people and the Government of Tamil Nadu to drop that move. It is said
that privatisation of SSP through global tender is underway. Salem Steel Plant, over the
years, has acquired global reputation for its high quality steel and is an iconic symbol for
the State and the people of Tamil Nadu. We have a deep sense of pride and attachment to
this public sector plant. The Government of Tamil Nadu had acquired about 15.5 square
kilometres of land in nine villages four decades ago in the foothills of Kanjamalai, Salem
District. It was possible to undertake such extensive land acquisition mainly because of
the public sector character of the plant and perhaps, to secure benefits that would accrue
to the people of the State and the country as a whole. Reports indicate that the financial
condition of the plant has improved in the financial year 2016-17 in comparison to the

financial year 2015-16.

Further, the State Government has supported the expansion project costing Rs.2,005
crore of the SSP with a structured package of incentives in the form of soft loan, capital

subsidy, electricity tax exemption and environmental protection subsidy.

In view of these facts, I appeal to the Government not to go ahead with privatisation
of Salem Steel Plant and to provide a chance for it to transform once again into a profit-

making PSU.

Demand to constitute an All-party Committee for early

creation of the State of Gorkhaland

it P 3PETA (TR UST): ALY, RGeS I B AT Bl oD Bs IR
RIS Y Y 2, IR AT H 37 & 918 WRBRI 7 I Yl [T MRl Pl IR Py
TSl 7 FedY MRATele A TG FHNT BT 78 fHaT g IR TRBR BT AR Th
IAfIT BT TSR A I R B

BT FATA g1 |91, BT AR AT-Rarsii § 4 811 &6 Frasje S Udb b ToR 4 ol
ST 21 372 TSIl 91 AUTe BT ARG B9 BT Aag faam S 2l




68 Special [RAJYA SABHA] Mentions

[57 er JraTdt |

Y 1947 H STF Q7 ATSIE T, AT AR H Pl 17 157 A1 TS 29 Y AR 7 b5
TR U< B U8l WV SR WR ISl & 7164 gUI 91 3 &1y «1far 9 faar &1
ST H XGPHR 7 T2 DI TS (BT 771 I8 F9eT A W 2 b S 3fialer 100 A1t 4 1
QR 81 SHD! A% TRBRI D €T FiT T8 112

H U TRE ¥ RGeS &5 3 I8 dTel ANl B W31 BT T B §U
PR I 39 G4Y H b Fdaelld BT g1 3MR AfTRie 304 5T & T8 2 UB
B DY AN HIAT g

Demand to make public studies conducted on land subsidence in
Krishna-Godavari Basin

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Several surveys by experts have
revealed that there has been land subsidence in the Krishna-Godavari Basin (K.G. Basin)
ranging from 1.5ft to 5.4ft over a 30-year period. This land subsidence has led to the
ingress of seawater, and thereby resulted in a massive increase in soil salinity. This has
severely impacted the farms in the area. The increased soil erosion has also damaged
structures. Independent studies have blamed the land-sinking on the oil and natural gas
extraction activities in the K.G. Basin.

As per Unstarred Question No. 2055, the Ministry of Environment, Forests and
Climate Change had constituted a special committee to examine these allegations.
Additionally, O.N.G.C. also carried out a geo-technical study through the Delta Studies
Institute. Both of these concluded that the oil and natural gas extraction activities were not
to blame for the land subsidence. However, a portion of these interim reports, submitted
to the court, admits that "Among three zones it was noticed that one particular zone
indicates pronounced changes." Also that, "some areas are close to the oil field areas

where drilling must have been carried out"

Therefore, there is prima facie evidence that the natural gas and oil extraction
activities are contributing to the land subsidence. I urge the Government to make the
studies public so that they are open to scrutiny by researchers and, subsequently, constitute
an independent task force to re-examine the effect of the extraction activities in the area.
If the current situation continues, about 35 lakh hectares of fertile paddy fields in East and
West Godavari, Krishna and Guntur districts are in extreme danger.

Demand to include the language 'Ho' spoken in Jharkhand, in the Eighth Schedule
to the Constitution

DR. PRADEEP KUMAR BALMUCHU (Jharkhand): Sir, I would like to draw

the attention of the Government to the matter of Ho language, which is widely spoken
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in Kholan district of Jharkhand. This language also has a script called Warang script.
The largest concentration of Ho speakers are in West Singhbhum and East Singhbhum
districts of southern Jharkhand and in Mayurbhanj, Keonjhar, Jaipur, Sundergarh,
Balasore, Dhenkanal, Sambalpur, Cuttack, Angul, Bhadrak districts of Odisha. As well,
U.N.E.S.C.O. has declared Ho language as one of the endangered languages of the world.
If it is included in the Eighth Schedule, it would be a mother tongue subject for school-
going children. Keeping in view of its importance, I sincerely urge upon the Government

of India, through the Winter Session, for inclusion of Ho language in Eighth Schedule.

Demand to release funds for flood relief under the Prime Minister Disaster Relief

Fund to the State of West Bengal affected by the recent floods

SHRI VIVEK GUPTA (West Bengal): I would like to bring to the notice of this
House, the recent floods and their impact across 11 districts of West Bengal. Because
'of the floods', around 1.5 crore people were affected and 152 were killed. The State
Government of West Bengal has sent a report to the Centre estimating the total damages
from floods at Rs. 14, 000 crore. As the Government has announced special packages to
the flood affected regions in other States like Bihar, I urge the Centre for equal treatment
of all States in terms of relief distribution. The above estimate of total damages from
floods is a conservative estimate and the actual loss is projected to be much more. This
is because, under the present rules of calculating flood related damages, the destruction
to property and people displaced because of the river changing its course during the
flooding, is not considered. They are not liable to any relief or compensation under the
present rules. I urge the Government to include them in the list of relief beneficiaries and
provide compensation to the property and crop related damages. Delay in the dredging
and de-silting works at the Damodar Valley Corporation (DVC) reduced its storage
capacity, necessitating release of water. To reduce the suffering of the people affected by
this disaster, I request you to release the flood relief to the State of West Bengal under the

Prime Minister's Disaster Relief Fund and undertake dredging near dams.

Demand to consider geological factors before starting construction on the

Pancheshwar dam in Uttarakhand

it IR g 9N (STRIES): 7RISy, YRd U & WEdN | YvaR (IR,
STRIES) H I1E F1 BI TR 8, b TRHR BT 711 Tggall TR faaR amawas g,
RIID AT & T FAET0T P SRR 37T HAGTRINA &5 & 3R YHrIT S 4 H 811992
W Bl 5 {ilcgs & aRE Y+ MY 5| I8 e qig 3 31 @aw A 2, 91 &1 1 &
BRI I GRET B (a7 eI B
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[sft &= R wmexT]
fareg 91er SIRITT &Y g NTe WEARST 399 oA T8l &1 had deb-id! Uel &

YR TR FISIde 17 T B, IR 9P ST 9rd il 81 81 qieli & a= d
q-IATTDT b A1-1Y SRTEI ICTDIe] AR b AR P 1 ] g 2

Y 1960 ¥ fGARTTE fTet &1 Gorv Turet T forega () | GRen & efee | fovar
AT1 1962 H FIHT STHHV b FTE TRBR 1 AN B YA T HPTA] BT SATTBT HR AT DI
fEdISTa Tsgarcy MU BT 3R 31ST 150 fhelrier §R Yees | Sl d A1 BT
WWW@T?Wconneotivityﬁﬁﬁﬁ%ﬂﬁ@?mﬁl

BTl TaT DT IGITH BIATIT A T WA B AT & U] 14, [T 3 2, Sl ARG
AT H 21 T IR I & <] THTT DT ToRSRTS 7 B | A F&TgH Tl U= J1ef 7 38T
g, TS gUWE M 21 $9Y YIiER0 UR §RT YA TSI 9T B Environmental
Impact Report &1 eI 3MATTDH BT

ARHR SR IR ®T e # 7@ g I87 TawaR a1 & fadhey @i, St
<1 o 5 B

Demand to give data on religion-wise number of cases of divorce lodged in

different family courts in the country

T} @R [AH (IR TLN): HBIG, 37T SIF 92 H <A1 AP DI bR g4 &b
YR IR Th & B g1 Sff XET &, Td 54 & Pl I§ I ATstdl 81 Sl & fb
Teh QT A5Ted O Afgell & AR & WY § 1 H G4 U8l 919 &l SIRIGTE &I 91
BI BHER I, ORI g &1 /1=l g 2 b T4 sreetTs -dqTel g2l 8T &, A1 S 4
IR 3R 8- H 91 a1 8l

AR afidel & MMEH H § $B TSR 59 U&H Bl 3d §U HRA IR I B
SR T8l 1 Tab AR.E1.3ATS. YfFefae 1 S & AeT-3AeT 151 & 8 JRem el
o el Bicd A Tt Fdelt Al B THGRI 519 SHgT DI, A1 MAGIRG FI &
P & T FR, AealqRA, TAIped AR Tadddhs, AERM I & el 1R,
T & FTelT PR, 377 U 9T b R 3iR RidhaxTarg @l 16 Bifel died 7 S
s AU, I 59 IR T - GAGAHAMI 3 dolld Fadl T 1,307, fegait # 16,505 @21
STl 4,827 WY Y

AR, § R <% B Bl I A 5 GRE Bl TATD el SHR] =Te &,
et R e Afeaait & 781, oFR TSR oI 7201 9% <7 & 8, O 99 g &
AT T TeATeh el et eI o e el HR $Th faemmar S
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Demand to address the adverse effects of GST on the Micro, Small and
Medium Enterprises (MSMESs) in the country

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, with over six months into the
regime of the Goods and Services Tax in the country, the handicraft sector comprising
primarily of the Micro, Small, and Medium Enterprises in the country, are yet to see or
experience ease, as the sector continues to struggle. A large number of these enterprises

were previously exempted from paying taxes and have now been placed in the various

fTransliteration in Urdu script.
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tax slabs. Though there has been a recent revision of taxes in the sector to relieve a part
of this pressure, the adversity of this tax and its speedy unplanned roll out has been most-
felt by MSMEs.

Enterprises in the textile industry, leather industry, diary, handicrafts have been
hit across States of the country. Another issue encountered is the unpreparedness of the
Government in the roll out and the setting up of the digital portal for filing. A vast number

of these businesses are not technology adept, and no time was given for adaptation.

In the context of this arbitrary setting up of the GST, and the fixing of its rates
without consulting stakeholders, it becomes important to address both the haste as well as

the inefficiency in the implementation of GST.

Demand to introduce flights for Delhi, Kullu and Srinagar from Pathankot Airport

in Punjab to develop the region as an economic and tourist hub

SHRI PARTAP SINGH BAJWA (Punjab): Sir, Pathankot is the y gateway to Jammu
and Kashmir, lower Himachal Pradesh and for those people visiting Mata Vaishno
Devi Shrine and His Holiness, the Dalai Lama in Dharamshala. From tourism point of
view, those visiting Kangra, Chamba and Palampur hill stations also go via Pathankot.
Thus, Pathankot serves as an important focal point from both economic and tourism

perspective.

The Pathankot Airport was constructed in 2006 at Rs.40 crore. However, the airport
does not serve any flights now and the entire infrastructure is lying waste. It is a sheer
waste of taxpayers' money. A lot of expenditure has already been incurred on the staff and

maintenance of runways.

I would like to raise this matter before the august House to request the Government
to introduce flights to destinations like Delhi, Kullu, Srinagar from Pathankot Airport so
that the region may develop as an economic and tourism hub and the people of Punjab
can get access to hassle-free and convenient travel opportunities. I would like to request
the Government to intervene in this matter and bring Pathankot under UDAN Scheme of
the Ministry of Civil Aviation.

Demand to offer one more pension option and updation/revision of pension to

employees working in General Insurance Industry, LIC and RBI

SHRIANIL DESAI (Maharashtra); It has been a long pending legitimate demand of
General Insurance industry, LIC and RBI employees with the Finance Ministry for granting
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them one more option for pension. Several meetings with the Secretary of Department
of Financial Services at the instance of Finance Minister have taken place to pursue the
demand for one more option for pension, but nothing fruitful has emerged till date. In
fact, nationalized banks and insurance industry both were offered first pension option
in the late 90s, a sizeable number of employees remained without pension before they
could decide on the pension option. After great persuasion by employees, Government
offered one more pension option only to the bank employees in the year 2010. Since then,
insurance and RBI employees have been pursuing the demand for one more option for
pension, which the Government should accede to as these insurance companies and RBI
as well, are capable to take care of enhanced expenditure on this count as it is well within
their financial capacity. Hence, no liability on the Government and no extra burden on
central exchequer. Also RBI employees who opted for the pension as per RBI Pension
Regulation 1990 have been deprived of updation in pension for last 15 years covering
three wage settlements in RBI. Thus, RBI pensioners are also in pathetic condition.
Therefore, I would urge the hon. Finance Minister to intervene in this burning issue and
offer one more pension option and updation/revision of pension to RBI and insurance

industry employees.

Demand to give wages as ascertained under labour laws and other social security
benefits to people employed on ad-hoc and contract basis in organized and

unorganized sector of the country.

sft femR wRie fAuTe (STR Uew): ARGy, < # WS, diwae, srifed & ¥
IR BIgd-¥CR Blcal Ud hidgdi § WRd WRBR gRT FERT T+ As1g BRI
D1 T8I firer TET 81 AT GRET ATSTISAT BT olTH W HTIRI Bl 781 (el 8T &1 gaeT
B IR Bl BRI BT o oI ITell HIg T8l BIdTl IS¢ 37U 8T IR Bl (a7 S B
IPpaRI gRT #AHHT I YA AIGRI ST B (71 ST 81 419 BT DT AR Seeia
1 381 21 51 fawmil W 819 ST & 9Te &1 SR ©, d |is-T16 e Siffdl & faal
&1 U HRA T &

faeell, ORI & ardl, TEHSEIE, IR, APHTaR AT HERTS;, HUICH & by
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H I 8 ©C B & A YA (BT Sl 1 Afeerrsii | 1 10 9§ 12 € B forn S 2
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BT T STY A1 ST &R I DI SY| ARSI GREf ATST131 BT ¥ a1 Smg 3R
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Demand to expedite the verification of the remaining applicants for early updation

and publication of the National Register for Citizens in Assam

SHRI RIPUN BORA (Assam): Sir, in pursuance of Assam Accord signed at the
initiative of late Prime Minister Rajiv Gandhi, it was decided to update the NRC in Assam
in a tripartite talk held on May 5th, 2005 between the then Prime Minister, Chief Minister
of Assam and representatives of All Assam Students Union. Accordingly, process started
under monitoring of Supreme Court and 3.29 crore persons filed applications to enter
names in NRC. After verification, in the midnight of December 31st 2017, a part of the
draft NRC was published with the names of 1.90 crore people only. My demand before
the Home Ministry is that the verification of the remaining 1.39 crore applicants may be
completed soon and to publish second part of the draft NRC. The printing mistakes of
lakhs of names, addresses may be corrected soon. In the first part of the draft, names of
family members of thousands and thousands appeared partly. These are to be corrected
soon by entering all the names of such families. It is to be ensured that not a single name
of any Indian citizen shall be left out. After completing all these processes, full draft to be
published soon and thereafter, the final NRC to be published.

Demand to create an institution named 'Samskriti Sansad’' to address the

issues pertaining to arts and culture

SHRI LA. GANESAN (Madhya Pradesh): Culture determines the values of
individual, society and country. India is a blessed nation as it has a rich and vibrant
cultural legacy, in spite of its diversity. But, unfortunately, this oneness is vitiated by
certain elements for personal gains, including political gains. It is unfortunate that such

forces have infiltrated into the cultural field also.

The hon. Prime Minister repeatedly insists to underscore the commonness among
various languages and arts. Arts are the visible face of culture. The Government is already
supporting: (a) Lalit Kala Academy for visual arts; (b) Sahitya Academy for Verbal Arts
and Literature; and (c) Sangeet Natak Academy for Performing Arts. Though all three
arts are interconnected and has a complimentary relationship, yet these academies hardly
work in tandem. To address this lacuna, I suggest that a new body, which can be called

Samskriti Sansad, implying it as a body of culture, be created. This new body can work
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with more dynamism as existing bodies are loaded with internal politics, ideological and

personality conflict.

Instead of dismantling existing bodies, to begin with, a new body may be created.

Later on, all cultural bodies may be brought under this umbrella.

This new body shall promote all arts through: Events on integration of arts; inter-
disciplinary dialogues,- inter-State exchange; residential programmes; and, fellowship

and archiving documentation.

Directions to achieve the objective and the affairs may be handled by a Central
Council, with representation for all arts and all States. If necessary, Regional Advisory

Committees may be constituted.

Demand to give directions to BPCL to comply with prevailing norms for

transfer of LPG customers to the newly appointed dealers

SHRIA.K. SELVARAIJ (Tamil Nadu): In 2013, Oil Marketing Companies, according
to the marketing plan, appointed new distributors in Tamil Nadu under various quotas.
The IOCL and the HPCL are complying with the prevailing norms for transfer of LPG
customers from existing distributors to newly-appointed distributors in the market. But,
it is not the case with the BPCL.

Under Coimbatore territory, 15 new distributors have been appointed during
2016 17, but they are having customers in two to three digits. As per guidelines, newly-
appointed distributors would be given such number of customers as to reach 50 per cent
of the refill ceiling limit in the market, that is, 4,400 refills per month within a year of

appointment.

The stipulated norms have not been followed as far as the newly- appointed
distributors are concerned in Coimbatore territory region. Due to this discrimination
on the part of the BPCL, some of the distributors had filed a suit in the High Court at
Chennai/Madurai against the BPCL and final verdict went in favour of new distributors,
asking to transfer LPG customers, according to the prevailing norms. The most affected
is the Coimbatore Territory region. The newly-appointed distributors are facing a lot of
difficulties to run distributorship as they had taken a loan from banks to set up godown,

office and vehicles.

Therefore, I urge upon the Government to direct the BPCL to transfer the LPG
customers from the existing old distributors to the newly-appointed distributors in 2016-

17 as per marketing plan 2013 as well as to honor the said judgment.
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Demand to rescind the proposal of merger of the Central Institute of Classical
Tamil (CICT) in Chennai with the Central University at

Tiruvarur in Tamil Nadu

DR. V. MAITREYAN (Tamil Nadu): It has been reported in a section of the media
that the Government has a proposal to merge the Central Institute of Classical Tamil
(CICT) in Chennai with the Central University at Tiruvarur in Tamil Nadu. This proposal
is said to have been sent by Niti Aayog to the Union Ministry of Human Resources
Development. This is an ill-conceived move which needs to be nipped in the bud. As one
of the most ancient languages of the world, Tamil was the first to be declared a classical
language in the year 2004 by the Union Government. Tamil with its high antiquity of
its early texts and recorded history of over three thousand years has a body of ancient
literature which has been a valuable heritage to generations of speakers. With its original
literary tradition, Tamil stands heads and shoulders above as a classical language. Central
Institute of Classical Tamil was set up to promote and propagate the treasure of Tamil
language. Any move to merge the Central Institute of Classical Tamil with the Central
University will reduce the autonomous institute of higher research functioning under the
Ministry of Human Resources Development into a department with limited functional
flexibility. Such a step will be an attempt to depreciate the heritage and legacy of Tamil
people. I appeal to the Government to maintain the status quo in respect of Central
Institute of Classical Tamil, Chennai and rescind the proposal of its merger with any

Central University as mooted by Niti Aaayog.

Need to address the demands of pensioners covered under EPF in the country

sft W1 TS HEIGY, W FATA S W & 60 A A SI1GT 3.41.U%. 95 UIFeR B
Bl H 1Y T el 9k it Joik) A U dIe-dHie B Afasy & forg 511 v &,
TR 98 3§ 3% RI% 1,000 TUY W IR 7,500 BV T di &1 U2 7Yl Iell g1 g &
U] 3 31TST BT HEMTS H BIs AR BY [OTRT B Fhd &7 59 G IR 59 TRER Bl
TR I fIaR A1 89 Ui g9 9 fadroHe Rafa & aRss AarRe org+ 8 e)
3R FATST 3 T A 7TE] off Ul £1 9 8 A1 IR Ga Pl 8T AR SIATT HEGH Bl
g1 S5 AT H S R HfI=T BT WRINT THR I 61 Y TRE $T X AoTH
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P 3198, 2017 P SCRA TSR DI V€ B U BIC P SATTAR U Jfaem 71 Iz 2
Y8 ITHT B! 8 &l AXPR DI 5 IR Bgell o1 A1y




Special [5 January, 2018] Mentions 77
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Demand to appoint a Judicial Commission to examine deaths due to starvation in

Jharkhand and give compensation and employment to the affected families

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I would draw the attention
of this House about the recent hunger deaths in Jharkhand. Santhoshi Kumari, aged 11
years, died due to starvation on 28th September, 2017. So far, five starvation deaths were
reported from Jharkhand. Among the five, three are Adivasis. The family gets daily labour
only 10-20 days in a month at a wage of Rs. 100 for females and Rs. 150 for a male.

The family members have confirmed that the death happened due to chronic hunger.
The Ration Card No: 202006991124 in the name of Koyili Devi gives ample evidence
that the family did not get ration since April, 2017 and, only after the death of the girl, the
family got ration of 21 kg rice, 14 kg wheat and 2 liters of kerosene oil on 23rd October,
2017 from the dealer.

As per official data, 11.30 lakh names of card holders were removed from the list
of beneficiaries citing the reason that there was no linkage to Aadhaar. Around 385 from
poor families belonging to the tribal, dalit and minority sections were denied ration cards

through cancellation or non-renewal of cards.

The Central Government controls social development programmes like MGNREGA
and ICDS, but has no commitment towards them, and is curtailing budgetary allocation.
Had the Mid-day Meal Scheme been properly implemented, Santhoshi's life would have

been saved.

We demand that the Government should appoint a judicial commission to examine
hunger deaths in Jharkhand, provide a compensation of Rs. 10 lakh and ensure permanent

employment and family pension to the affected families.

Demand to remove the mandatory requirement of knowledge of Hindi in

recruitment for teaching posts in Kendriya Vidyalayas

SHRI T. RATHINAVEL (Tamil Nadu): Sir, the Central Schools, known as Kendriya
Vidyalayas, were established in the country in 1963 to pursue excellence, set the pace in

the field of school education and to develop the spirit of national integration and create a
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sense of 'Indianness' among children. Today, there are about 1,125 Kendriya Vidyalayas in
the country, of which there are 41 in Tamil Nadu. For over twelve lakh students studying
in these schools, Kendriya Vidyalayas have a sanctioned strength of over 15,800 teachers.
Each year, Kendriya Vidyalaya Sangathan recruits teachers for these schools. A number
of educated, trained youth from Tamil Nadu used to compete in the recruitment and join
Kendriya Vidyalayas as teachers every year. But, unfortunately, the scenario changed in
1986 when Kendriya Vidyalaya Sangathan made Hindi compulsory for all the teaching
posts, including Post-Graduate Teachers. As Hindi is not taught in the schools in Tamil
Nadu for socio-cultural reasons, well-educated candidates from the State are unable to
apply for the posts of teachers in Kendriya Vidyalayas. This has been going on for over
30 years and now, to make the matters worse, Hindi paper has been introduced in the
recruitment examination. This is like debarring all the educated and trained candidates
from Tamil Nadu, which is against the very spirit of the Constitution. Thousands of
teaching posts in Kendriya Vidyalayas have been denied to candidates belonging to Tamil
Nadu year after year. [ appeal to the Government to remove the requirement of knowledge
of Hindi for teaching posts in Kendriya Vidyalayas and restore the right of educated youth
of Tamil Nadu.

Demand for realignment of Railway Crossing No.119-C located in Lucknow-
Mailani Rail Sector of North-Eastern Railway to get rid of the

traffic congestion in the area

it IF gepTeT Tl ([TR URT): HEIGY, YARR Yld P G- A ¥ IS W
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Concern over the problems being faced to access various social security and

welfare schemes due to linking of Aadhaar being made mandatory

SHRI AHAMED HASSAN (West Bengal): Sir, mandatory linking of Aadhaar has
failed the welfare test by further disabling the already disabled. Despite the UIDAI's
prescribed measures for capturing the biometrics of the differently-abled people, many

centres and operators are still unaware as well as inadequately trained for it. According to



Special [5 January, 2018] Mentions 79

the Ministry of Food and Civil Supplies, 39 per cent of all the ration shops in the country
have started using biometric devices for fingerprint verification for distribution of ration.

Those without hands have gone hungry.

In Tamil Nadu's Tiruvallur District, Mr. Dayalan, who is visually impaired, has not
been receiving his monthly pension. The reason being his bank account was not linked
to Aadhaar, despite two failed attempts to get an Aadhaar Card. Another man with an
amputated right hand had his application rejected for not having all ten fingerprints.
Sixty-five-year old Sajida Begum, a leprosy patient in Bengaluru, has been struggling to
afford treatment without pension as she does not have an Aadhaar Card. Having lost her

fingers and her eyesight to leprosy, Ms. Begum does not have those biometrics.

According to the Schizophrenia Research Foundation, several mentally-disabled
simply cannot cope with the harrowing process of Aadhaar registrations. Children with
autism and neurological disabilities, patients with cerebral palsy were unable to proceed

with biometrics.

The relentless push of Aadhaar has made social security and welfare schemes
inaccessible for several disabled citizens. Rejection of Aadhaar applications at inadequately

equipped centres and lack of awareness generation cannot persist.

I, therefore, urge upon the Government to address the problem on priority and issue

necessary directions.

Demand to take steps to create awareness among farmers for

reasonable use of pesticides and insecticides

DR. K.VP. RAMACHANDRA RAO (Telangana): Sir, irrational use of chemical
pesticides and insecticides has become a threat to our environment causing enormous
harm to human health and becoming a threat to flora and fauna. There is no doubt that
the invention of pesticides has tremendous benefit in forestry and agriculture sector by
improving the productivity of crops, protection of crops, vector disease control, etc.
However, there is no awareness among the farming community about the effective and
correct use of pesticides and the necessity to use these pesticides. The Government is
also promoting the use of chemical fertilizers for higher yield and commercial purposes.
The reasonable use of pesticides is understandable but their rampant use is contaminating
soil, water and air apart from causing harm to non-target organisms. The use of pesticides

should be based on scientific judgment and not on commercial considerations. Therefore,
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the Government shall take steps to ensure that these chemical pesticides and insecticides

are not made available to people as over-the-counter drugs and are available as prescription
drug and whoever buys this drug shall be explained how to use it in a safe way. These
shall be made available to the people only on a prescription from qualified Agricultural
Officers and it shall be used as medicine as and when required. The Government shall

recognize the importance of education and training for safe use of pesticides.

I, therefore, urge upon the Government to immediately take steps to create awareness

about the reasonable and rational use of pesticides and insecticides.

ORAL ANSWERS TO QUESTIONS
Promoting gherkins for export

* 196. SHRI MD. NADIMUL HAQUE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether any steps have been taken to promote the growth and supply of

gherkins after incessant rains and decline in exports, if so, the details thereof; and

(b) the steps taken to ensure strict compliance of certification requirements in

case of gherkins meant for export, along with the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) Gherkins is an export oriented vegetable crop cultivated in southern
States of India. Cultivation of Gherkins, processing and export started in India during
early 1990's with modest beginning in Karnataka and later extended to neighboring states
of Tamil Nadu and Andhra Pradesh.

There has been no report from Gherkin growing states about the effects of incessant

rains on Gherkin production and export.

This Ministry has provided assistance for Gherkin projects under the programs of

NHB & also processing units under Rashtriya Krishi Vikas Yojana (RKVY).
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Gherkins are cultivated on contract farming model and entire gamut of cultivation
practices and processing standards are adhered to by the Indian Gherkin manufacturers to
produce Gherkin for the world market with quality control on the final produce as per the
requirements of International market. There is provision of capacity building for fruits and
vegetables cultivation including cultivation of Gherkins on package of practices, quality

improvement and regulating use of pesticides for improving production and exports.

There is no mandatory requirement for quality certification for export of Gherkins.
However, on the basis of country specific requirements, Export Inspection Council (EIC)
India is the regulatory authority for issuance of quality certification. India exported
180820.87 MT of Cucumber and Gherkins, worth ¥ 942.72 crores during 2016-17, with

major destinations being USA, Belgium, Russia, France and Spain.

As per the report of Agricultural and Processed Food Products Export Development
Authority (APEDA), export of Gherkins during 2017-18 (April - September) has shown
27% growth over previous year (2016-17) during the same period.

SHRI MD. NADIMUL HAQUE: Sir, the agricultural exports are falling. Indian
trade surplus in agricultural items fell from US $ 27174.2 in 2013-14 to about US $ 7833.8
in 2016-17. So, my question to the Minister is whether the Government has taken any
step to bring out a policy framework for increasing exports of agricultural commodities,
especially, when the GST is being applied. And, what is happening in refund of GST to

the exporters?

PN T fHa weamr #=71e # o w3t (3ft Tois R damad): A |t
ST, H Ugell 9% T Pl IR 9 P (7Y ST g gl A G BT Sl el U T, I8
T commodity fI2I BT oIdR 21| ... (Fae). ..

SHRI MD. NADIMUL HAQUE: Sir, my question is about agricultural exports.

MR. CHAIRMAN: Please.

ot o RiE dEmEd: e THE Ue BieT WRT 8ldT 8, RT9% export &I ddx
ITPT U ATl 39 F=g H S8 Pel o7 fd fHT &1 ITed $9 gaTl & 3R =AM
JfIPH B & HRU HH oAl gl T AP SR AT © 6 IHHT IUEH R Bl
DT P BRI TE1, U SR HH &I b DI g7l &

SHRI MD. NADIMUL HAQUE: Sir, I seek your protection. He is not answering

my question.
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MR. CHAIRMAN: You have supplementary also. ...(Interruptions)... He is asking

about exports.

st oI R 9amEq: s particular commodity Eg export P IR A 5 sTEﬁﬁ EGII
g B oY, Afb 2016-17 B reference § 2017-18 § SHHT export ffeaa wu & del gl
2016-17 ¥ IFHT SN export AT, IqH comparison ¥ production 3R export g aﬁ gl
WRBR ISP U8 & foly 39 ATST18i & ATETH | National Horticulture Board &
AT | U Bl BT NeATE Bl 81 39 SifIRead ST el T8I AroTT, Iy
BT BT AT (RKVY) B, ISP ATEgH F A IRBHR U BAel &b export Bl TG &

T 31X export oriented crops & foIT T&RIAT UeT™ Bl Bl

SHRI MD. NADIMUL HAQUE: Sir, my question has not been answered. So, I

seek your protection.

Sir, in the last few years we have seen that Indian agricultural exports are often
banned in European Union and other countries. Indian mangoes were banned in EU
and Indian rice was banned in Iran. Obviously, the schemes of the Government and
the standards that they are implementing are not working. So my question is whether
the Government is taking any step to make sure that when the crops are grown, these

standards are met and they are not banned in foreign countries.

Y e WA Rie: 919y, AT e Bl 5l HaTd g WU 9 Frafd # efe @
B T SMHER H AR AT & gRT 399 Sl JI 81 ®, § SHdT Uh SaT8x0T ol
TN = WY I AT FHATTT $HBT monitoring BRAT 81 STd 8H ARBR H MY I, Al
European countries q mango UX yforder e 21l f%R &9 987 & WRER A 910 $b
IHH BRI UdT Y 3R AP d8d STd! S & dSdl BT g9 I8 SI- & foIg
Wﬁﬁqualityﬁwﬁ%@?mﬁteﬂing labs %,WWW%IH%TH%@F
3MTS 3MR 3 HEM T AT HI & q1€ I Sl GeITd a1, &9 3 A2 & 3Tax D!
R fpTI 6 HETH STl - el 3179 1 fraifd O =Te] &1 T $4fery quality @1 e | 519
H 5l < &b gRT Ufde o7el &, A1 89 SHA qRd WIS B © AR AU AFDI §
GIR B B

i} 9).qe1. g Haf #EIed, Gherkin WR B U Tl 8, foye! Wil o7y 3fiR
AT FIF B T 3R T8 IJaE HN F MIR W Bl 2 AR SHHT YRS BIaT 2
399 RR®T1 iR vRifesd st STall SITeT ®, offhd Rk 3R tfifes ot 9R GST 18
TRRAT RN AT B D! FaR SATET Well FHUled, TG iR o g 7 8l &,
R B9 b oRg 4 31fd 7Y 3R AR S o &, olfb ART JATHT fa=ifer)
IR TFRIIIEH of ST B
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HEIGY, WX 9aldl I8 ¥ 6 R WReR Ig 9a™ & v Al {6 Fwolies,
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SHRI JAIRAM RAMESH: Sir, the question has not been answered.

...(Interruptions)...

MR. CHAIRMAN: Question No.197. Shri Anand Bhaskar Rapolu.
Dealing with cyber crimes

*197.DR. T. SUBBARAMI REDDY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there are growing incidents of cyber crimes, including financial

frauds, using bank cards and e-wallets;
(b) if so, the response of Government thereto;

(c) the measures taken to strengthen surveillance and legal framework to deal

with cyber crimes; and

(d) whether police force has been adequately trained to deal with cyber crimes, if
so, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) A Statement is laid on the Table of the

House.
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Statement

(a) As per the data maintained by National Crime Records Bureau (NCRB),
a total of 9622, 11592 and 12.317 cyber crime cases were registered during the years
2014, 2015 and 2016 respectively. This includes cases registered under the Information
Technology (IT) Act, 2000 and related sections of Indian Penal Code and Special &
Local Laws involving computer as medium/target. As per incidents reported to the Indian
Computer Emergency Response Team (CERT-In), 79 phishing incidents affecting 22
financial organisations and 13 incidents affecting ATMs, Point of Sales (POS) systems
and Unified Payment Interface (UPI) have been reported during November 2016 to
November 2017. Further, Reserve Bank of India (RBI) has registered a total of 13083,
16468, 13653 and 12520 cases of frauds involving credit cards, ATM / debit cards and
internet banking during the year 2014-15, 2015-16, 2016-17 and quarter April-September
2017 respectively.

(b) and (c) Government has taken a number of legal, technical and administrative
measures to prevent incidents of cyber crimes, including financial frauds, using bank

cards and e-wallets. These inter alia, include:—

(i) Enactment of the Information Technology (IT) Act, 2000 which has adequate

provisions for dealing with prevalent cyber crimes.

(i) Government has established National Critical Information Infrastructure
Protection Centre (NCIIPC) as per the provisions of Section 70A of the
Information Technology (IT) Act, 2000 for protection of critical information

infrastructure in the country.

(ii1) The Indian Computer Emergency Response Team (CERT-In) issues alerts and
advisories regarding latest cyber threats and countermeasures on regular basis.
CERT-In has issued 27 advisories since Nov. 27, 2016 for security safeguards
covering Point of Sale (POS), Micro ATMs, electronic Wallets, online banking,
smart phones, unified payment interface, Unstructured Supplementary Service
Data (USSD), RuPay, SIM cards, wireless access points/routers, mobile
banking, cloud and Aadhaar Enabled Payment System (AEPS). Advisory has
also been sent by CERT-In to RBI, National Payment Corporation of India
(NPCI) and Payment Card Industry Organizations covering precautions to be
taken to avoid similar attacks as those that occurred recently with credit/debit
cards. CERT-In has published guidelines for securing IT infrastructure, which

are available on its website (www.certin.org.in).
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(iv)

™)

(vi)

(vii)

Government has initiated setting up of National Cyber Coordination Centre
(NCCC) in CERT-In to generate necessary situational awareness of existing
and potential cyber security threats and enable timely information sharing for
proactive, preventive and protective actions by individual entities. Phase-I of

NCCC has been made operational.

Government has launched the Cyber Swachhta Kendra (Botnet Cleaning and
Malware Analysis Centre). The centre is providing detection of malicious
programs and free tools to remove the same for banks as well as common

users.

Government has formulated Cyber Crisis Management Plan for countering
cyber attacks for implementation by all Ministries/Departments of Central
Government, State Governments and their organizations and critical sectors.
Regular workshops are conducted for Ministries, Departments, States and
Union Territories and critical organizations to sensitize them about the cyber
security threat landscape and enabling them to prepare and implement the

Cyber Crisis Management Plan.

Cyber security mock drills are being conducted regularly to enable assessment
of cyber security posture and preparedness of organizations in Government and
critical sectors. 15 such drills have so far been conducted by CERT-In where
148 organisations from different states and sectors such as Finance, Defence,

Power, Telecom, Transport, Energy, Space, IT/ITeS, etc have participated.

(viii) Law and Order being a State subject, the implementation is with the State

(ix)

x)

Government.

Ministry of Home Affairs has issued National Information Security Policy and
Guidelines (NISPG) to Government organizations to ensure safety of data and

minimize cyber threats.

With respect to the banking sector, RBI reviews the cyber security
developments and threats on an ongoing basis and necessary measures are
taken to strengthen the cyber resilience of banks. In order to focus more
attention on IT related matters, Reserve Bank of India (RBI) has taken various

action which includes:—

(a) RBI hassetupa Cyber Security and IT Examination (CSITE) cell within
its Department of Banking Supervision in 2015.
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(d)

(e)
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The Bank has issued a comprehensive circular on Cyber Security
Framework in Banks on June 2, 2016 covering best practices pertaining

to various aspects of cyber security.

RBI carries out IT Examination of banks separately from the regular
financial examination of banks from last year. This report has a special
focus on cyber security. The reports have been issued to the banks for
remedial action.

RBI has also set up Cyber Crisis Management Group to address any
major incidents reported including suggesting ways to respond and
recover to/ from the incidents.

Department of Banking Supervision under RBI also conducts cyber
security preparedness testing among banks on the basis of hypothetical
scenarios with the help of CERT-In.

An inter-disciplinary Standing Committee on Cyber Security has been
constituted which, inter alia, reviews the threats inherent in the existing/
emerging technology and suggests appropriate policy interventions to

strengthen cyber security and resilience.

RBI has set up an IT Subsidiary, which, inter alia focuses on cyber
security within RBI as well as in regulated entities.

On October 11, 2017 Master Directions on Issuance and Operation of

Prepaid Payment Instruments were issued by RBI.

RBI has issued circular on 09th December 2016 in Security and Risk
mitigation measure for all authorised entities/banks issuing Prepaid

Payment Instrument (PPI) in the country.

In addition, RBI issues Circulars/advisories to all Commercial Banks on
phishing attacks and preventive/detective measures to tackle phishing

attacks,

To Secure Card Present Transactions (both at ATM and POS delivery
channels), RBI has taken a number of measures including migration
of debit/credit card from magnetic strip to EMV chips and PIN based

cards.

RBI has mandated additional factor of authentication for all card not

present (CNP) transactions.
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(d)

Government has taken a series of steps to train and develop Cyber Crime

investigators. The steps include:—

(@)

(i)

(iii)

(iv)

™)

Ministry of Home Affairs has issued an Advisory to the State Governments
and Union Territory Administrations to build adequate technical capacity in
handling cyber crime including trained manpower for detection, registration,
investigation and prosecution of cyber crimes. Also, under the Cyber Crime
Investigation programme, Ministry of Home Affairs is supporting the
establishment of Cyber Crime Police Stations (CCPS) and Cyber Crime
Investigations and Forensic Training Facilities (CCIFTF) in each State / Union
Territory of India under Police Modernization Scheme. Action also has been
taken to set up a National Centre of Excellence exclusively devoted to render
Cyber Forensic services and to act as National Research and Training Centre

on Cyber Forensics.

Ministry of Home Affairs is implementing the 'Cyber Crime Prevention
against Women and Children (CCPWC)' Scheme from NIRBHAYA funds
of the Ministry of Women and Child Development in the period 2017-2020,
which inter alia, aims at setting up an online cyber-crime reporting platform,
cyber forensic training cum laboratories in States/UTs, R&D facilities and
capacity building in law enforcement against cyber-crime. The main objective
of the scheme is to facilitate handling of issues related to cyber-crime against

women and children.

A major programme has been undertaken on development of cyber forensics
tools, setting up of infrastructure for investigation and training of the users,
particularly police and judicial officers in use of this tool to collect and analyze

the digital evidence and present them in Courts.

Indian Computer Emergency Response Team (CERT-In) and Centre for
Development of Advanced Computing (CDAC) are involved in providing
basic and advanced training to Law Enforcement Agencies, Forensic labs and
judiciary on the procedures and methodology of collecting, analyzing and

presenting digital evidence.

MeitY has setup Cyber Forensics Training Lab at CBI Academy Ghaziabad.
Also In collaboration with Data Security Council of India (DSCI), Cyber

Forensic Labs have been set up at Mumbai, Bengaluru, Pune and Kolkata for
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awareness creation and training programmes on Cyber Crime investigation.
National Law School, Bangalore and NALSAR University of Law, Hyderabad
are also engaged in conducting several awareness and training programmes on
Cyber Laws and Cyber crimes for judicial officers. Mumbai, Pune, Bangalore
and Kolkata and in north-eastern States at respective Police headquarters to
train LEA officials (Police) in cyber crime detection, seizing and imaging
of digital evidence. Using these facilities, more than 28000 Police /LEA

personnel have been trained.

(vi) Government has formulated a set of investigation manuals with procedures for
Search, Seizure Analysis and Presentation of digital evidence in courts. The

manuals have been circulated to Law Enforcement Agencies in all States.

(vii) Government organised Cyber Crime Awareness workshops in 17 cities
(Ahmadabad, Chandigarh, Bhopal, Lucknow, Jaipur, Patna, Shimla, Shillong,
Dehradun, Thrissur, Bhubaneswar, Ranchi, Nagpur, Srinagar, Raipur, Goa

and Mangalore.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, I appreciate the
Minister for his elaborate answer on the preparedness of the Ministry to handle cyber crisis
and protect cyber information. He has also mentioned about creation of the Cyber Crime
Investigation facilities. We don't have Cyber Crime Investigators in the States and there is
no coordination between the Central agencies and those in the State Governments. They
are yet to evolve coordination between State Governments and the Central Government

in the case of forensic laboratories.
MR. CHAIRMAN: Question, please.

SHRI ANANDA BHASKAR RAPOLU: Keeping this factor in view, I would like
to put the specific question whether the Central Government's latest App, BHIM, has ever
been crashed or hacked and what measures have been taken to handle such crisis within

the Government agencies.

SHRI RAVI SHANKAR PRASAD: Sir, as the hon. Member would have seen,
I have given a very elaborate reply. The Government is fully aware of the challenges
of cyber security threat. The Prime Minister himself has stated that cyber war is akin
to a bloodless war. From cyber drills to cyber training, all these things are there. He

asked about cyber forensic training. Sir, I wish to convey to the House that labs have
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been established in Kerala, Assam, Mizoram, Nagaland, Arunachal Pradesh, Tripura and
Meghalaya, and 1,250 police officers have been trained in the North East and other parts
of India, including judicial officers. With specific in regard to the BHIM App, we don't
have any report till now of any kind of a fraud, but we are quite keeping our whole
clients intact. In this connection, I would like to convey to the House that it is because
of our preparedness that when I see it in terms of RBI feedback given to us, the cases of
credit card, ATM and debit card I frauds in 2014-15 was 0.000153 per cent, in 2015-16,
0.000164 per cent and in 2016-17, 0.00012 per cent in comparison to the transaction. So,

we are taking steps and we would continue to take steps.

it 3o archt: AUl wElg, § AT A & HISIH | A 1A Sft & e
H T ATEdT g & 31l $© &A1 A Credit Cards 3fR E-wallets T I 9gd STl 96
AT & 3R P Jblael H Yo fI9HT &1 ST 9gd o1 gl 81 3fd: § /=g #3i1 Sft
{ ST 978 g o HIRT WRBR Bl Electronics Ministry BT AR I &1 Blg U JIST1 8,
I 3faia specially gferd faWTT &1 4 training impart @Y SITY, TT( AT 7y Aot
BH Bl Fh?

i If SR TS AHTIRT SN, AT AW | el el BEl, WRA ARDR B
BHRT 8 [G9NT 8, I 3<T7Id 59 IR H 98 81 [aRATRS ATSHT1 = R&1 81 gfb ol U
TSR T ?b‘rf%mm%, sﬂﬁwa—aaﬁ Cyber glr(\*iﬁ Eol QQ’\P[ ;;ﬁ‘l 31 Cyber Laboratory N
3fR investigation &1, 3 9 H 98 81 A1 T 9l 38T 2

HeISd, Ffdh AR W& 7 ATM, Credit Cards 311 Debit Cards @1 qTd ®el, dl §
AT A1Ed § 6 URA o6 99 <2 4 B, T8l Sddl AHAY &l g1 B 8 fb EMV AT
BT AT MR PIN &R 1 8141 =1feVI 519 9 SH1 B 81 Y1, 79 ddb brRidTe! Tel
BN TS & 918 W SWIRY B Fawell 9 &l 2

SHRI BHUBANESWAR KALITA: Sir, I will put a very short and pointed question
to the hon. Minister. An inter-Ministerial high level committee was formed to look into the
cyber crimes and make a report. My question to the hon. Minister is, because Electronics
and Information Technology Ministry was also a part of that Committee, whether the
Committee has given its report. If it has already given its report, what action has been

taken?

Secondly, what action has been taken by the Electronics and Information Technology

Ministry to prevent child pornography?

SHRIRAVI SHANKAR PRASAD: Sir, as regards the inter-Ministerial consultation,
the Ministry of IT and Electronics, the Ministry of Home, the Financial Services
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Department and the RBI repeatedly meet, come with the whole ecosystem and structure
to take proactive measures. It is a continuous process which we are doing, and wherever
we feel the need to fill gap areas, we reinforce that. As regards the child pornography, the
hon. Member is very right, Sir. We are working with the Interpol and the CBI to identify
those sites which are promoting pornographic materials for children, which is completely
condemnable, and a large number of sites have been prohibited by us. I will furnish you

the details separately.
*198. [The Questioner was absent.]
Self-reliance in godown capacity

*198.SHRIMATI SASIKALA PUSHPA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is paying lakhs of rupees as rent to private

godown owners across the country, including in the State of Tamil Nadu;
(b) if so, the details thereof, State-wise;

(¢) whether Government has formulated, any comprehensive policy for attaining

self-reliance in godown capacity; and;
(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (d) A

Statement is laid on the table of the House.
Statement

(a) and (b) Yes, Sir. The state-wise details of rent paid by Food Corporation of India
(FCI) to private godown owners in various states including Tamil Nadu are given in the

Annexure (See below).

(c) and (d) On the basis of peak stock requirement during procurement season, the
overall storage capacity required in the country is about 600 Lakh Metric Tonnes (LMT).
Against this, the total storage capacity available with Food Corporation of India (FCI),
Central Warehousing Corporation (CWC) and the State Agencies along with the hired
capacity was 726.18 LMT as on 30.11.2017. As such, there is sufficient capacity for

storage of food grains at the national level.
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However, to augment capacities in specific areas and to modernize the storage

facilities, the Government has been implementing the following schemes:—

(@)

(i)

(iii)

Private Entrepreneurs Guarantee (PEG) Scheme: Under this Scheme,
which was formulated in 2008, storage capacity is created by private parties,
Central Warehousing Corporation (CWC) and State Government Agencies for
guaranteed hiring by FCI. A capacity of 139.92 lakh MT has already been
since completed as on 30.11.2017.

Central Sector Scheme: This scheme is meant for the North Eastern States
along with Himachal Pradesh, Jharkhand and Kerala. Funds are released
by the Government to FCI and also directly to the State Governments for
construction of godowns. During 12th Five Year Plan, a capacity of 1,17,680
MT in North Eastern (NE) States and 20,000 MT in other than NE States has
been completed by FCI. Further, a capacity of 46,495 MT has been created by
State Governments. This scheme is being continued for next 3 years i.e. upto
2020. A capacity of 4,590 MT has been completed by FCI and 4,500 MT by

State Governments upto 30.11.2017 in the current financial year.

Construction of steel silos: Government of India has also approved action
plan for construction of steel silos in the country for a capacity of 100 LMT,
for modernizing the storage infrastructure and improving shelf life of stored
food grains. As on 30.11.2017, tenders have been awarded for a capacity of
38.50 LMT and a capacity of 6.25 LMT silos has already been added under

the above action plan.

Annexure

The State-wise details of rent paid by Food Corporation of India (FCI) in the year

2016-17 to private godown owners

(Amount in ¥ lakh)
S1. No.  State Amount
1. Bihar 79.53
2. Jharkhand 1,085.99
3. Odisha 0.00
4. West Bengal (includes Sikkim) 463.41
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Sl. No.  State Amount
5. Assam 190.45
6. Manipur, Meghalaya and Tripura 36.12
7. Arunachal Pradesh 6.63
8. Haryana 23,590.43
9. Himachal Pradesh 235.62
10.  Jammu and Kashmir 1518.93
11.  Punjab (includes Chandigarh) 42,407.73
12.  Rajasthan 1178.14
13.  Uttar Pradesh 5,032.78
14.  Uttarakhand 2.16
15.  Andhra Pradesh (includes Telangana, Andaman and Nicobar) 654.59
16.  Kerala (includes Lakshadweep) 0
17.  Karnataka 784.79
18.  Tamil Nadu (includes Pondicherry) 889.17
19.  Gujarat (includes Daman & Diu) 77.93
20.  Maharashtra (includes Goa) 5,037.33
21.  Madhya Pradesh 132.26
22.  Chhattisgarh 6.75
TotAL 83,410.74

MR. CHAIRMAN: Q. No. 198, the questioner is absent. Any supplementaries,

please?

S1. ARV SAfCAT: AF1G UL Sf, I8 agd Feaqel u3 8, ford fhami
$ P ITRT PI TR B & R U JAY Y &1 BRI S HSRU Jfaen &, IAD
Y ABIBROT BT T STTTIBAT | ATYTDHIBRUN b [T, THRT ST 3R 317 Wrer ggred
Sl TR {6 S 8, ST 98d ART A1 9% H, G+ H 3fR T H @RI 81 Sl 2
B TOH Plos RS & IR A I $H81 ) 37c: § A= /3l S | S0 =re g b
Ples TS DI &THIT BT IfoTd B b U 8 RIT U B B © 3R Sq&b forg <
WRHRI T et A1, g8 Ferdm A fiel 91 100 oRg S &9 d1 & 84 <t fed
AT ATST T dTel &, I & Bl 89 D db 3ffoTd HaT?
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it 3R, TR NG TR AR, AAAR FE 7 98 d1forq e ST Bl
<% & 3feR AW 1 S AP, T HfqHH YFRAIRHS BITT B, I FHY Sl &1 A1, a8
600 TG Hifgd e 7, <fthT AR U anft Y 726 &g Hifg s <1 &t &\l 30 TawR Bl
SUare ft| 39Ty STeT Td foodgrains BT ATl &, SUH el bl [Sdhd 8] &, P
319 modernization fFdT ST T&T &1 BAR W& 41, TN+ Al ST & B T80T B &
TTIT W Uge food 3R food storages & IR H o=l @ 51 S SR I FA Ug
A R faR f&ar 71 A a1 $HAR ST S Tl § Ud 85 ofdd dHCT
feq @ TI—&‘ oftl And that Committee has recommended that we should go for silos
instead of these old stores. g YdhIX 100 ?ﬂ@ﬁ)@_@ﬁ RS 99 & HIgATST DT hTH
IR Bl § I I8T & AR U q9 2022 TP I &1 31 I &A1 11 oG 75 TR 71 &
ATl 947 foTU 8 @ik 38 TG 5 T % ATgellsl &b X IIRE BT T &

SHRIMATI VIJILA SATHYANANTH: Sir, I would like to ask a question
specifically about Tamil Nadu. I just want to put this question to the hon. Minister because
when there is peak season of harvest, people want to store foodgrains in a very secured
place. Evervbody wants to store it at that time because everybody will be having their

harvest and the price will not be that much.
MR CHAIRMAN: Question.

SHRIMATI VIJILA SATHYANANTH: I would like to know this from the hon.
Minister. Can the Food Corporation of India and the Central Warehousing Corporation
have their own warehouses, so that our people, especially the people of Tamil Nadu,
are able to store their food grain during harvest season? We need storage units in all the

District Headquarters. Will it be done?

MR. CHAIRMAN: Simply because he is sitting by your side, don't look at him.

Look at me.

it 3.3, Aer: ey Flﬁ?ﬁ'l?g’ IR H PRl ¥ She is worried about the storage
capacity of Tamil Nadu. She wants storage capacity of the FCI and the CWC to be
enahnced. ¥ 319! ST AT b SREAT F =R Sl 154 ARI S B Sl storage o,
that is done by FCI. ¥ hiring basis TR H fo1¢ S1at 81 fom i iR <71 ford ST 2 €, @ CWC
and State Warehousing Agencies & Sl &, S9! ol &1 Private Entrepreneurs Guarantee
Scheme & d&d Sl a9 gy €, we take them for ten years on hiring basis. 39 HRU A we

have sufficient storage capacity. STel d& storage facility at the time of harvest is

concerned, I8 AfPad T A ¥ {5 ST 31T WRIG &1 &Y, ST BT 7@ & forg gfder
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11 3T FBT TR WIFIRIC Igd A 81 T8T 2| AeTg & 3R WaRIRHT f[depa o 81
81 ¥, I1del $I ATST A1 &1 BT B, otherwise, there is no procrument. T8T IR wheat TIRE
9 €1 We have our central storage capacity there.

SHRIMATI VIJILA SATHYANANTH: We have the largest production.

...(Interruptions)...
MR. CHAIRMAN: Please.

SHRI C.R. CHAUDHARY: I agree with you. oifthsT WIRIRHE S BT &
..(FEHT)....

Y TRy 3T S, oFR STdT $B W 7, A1 M9 d18 3 ITd] JAThR, A H
I8 B, SN B\ HITSTYI Shri Ragesh. The question is about Tamil Nadu.

SHRI K.K. RAGESH: Sir, the question is about warehousing.
MR. CHAIRMAN: Please be specific.

SHRI K.K. RAGESH: Sir, six months back we had seen tomato farmers going for
distress sale. And after two months, when we went to the market, we purchased the same
tomato for the price of more than ¥ 100 per kg. Sir, why did it happen? Because we are not
in a position to provide sufficient storage facilities to the farmers. I want to know from the
hon. Minister whether the Food Corporation of India will provide cold storage facilities

to the farmers for tomato and other perishable crops.

it \mafar: #20 ST, S8 perishable products & IR H Al gl

SHRI C.R. CHAUDHARY: Hon. Chairman, Sir, JGHI37s Sl §, 98 mainly <
JHR & foodgrains, AT, ﬁ‘i’ 31X coarse grains BT TR Bl &1 STET T vegetables
and fruits BT AT 8, T8 THidheaR $UIEHe & gRT Ud T w19 =R =YY 8, Rovad

TEd Ples TR I b HUR BRI BIdl Bl ... (FGHTH)....
it gumafar: S Bl Thank you.

Redevelopment of railway stations under PPP mode

*199.SHRI SAMBHAJI CHHATRAPATTI : Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government proposes redevelopment of railway stations across the

country in phased manner under the PPP mode;
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(b) if so, the details thereof, including the names of railway stations identified for

redevelopment;
(c) the response received from private players in this regard, so far; and
(d) the timeline finalized for the purpose?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. Union Cabinet approved Railways' proposal for redevelopment
of 'A-1" and 'A' category stations (total about 400 stations) on 'as is where is' basis, by
inviting open bids from interested parties with their designs and business ideas duly
providing for amenities and other requirements of the Railways including permitting

commercial development of real estate by Zonal Railways.

Accordingly, station redevelopment program by Zonal Railways was launched on
08.02.2017. 23 stations were identified to be taken up for bidding in first phase. The list

is given in Annexure (See below).

A dedicated organization viz. Indian Railway Stations Development Corporation
Ltd. (IRSDC) was set up in the year 2012 for the purpose of station redevelopment
on Indian Railways. Six stations viz., Anand Vihar, Bijwasan, Chandigarh, Habibgan;j
(Bhopal), Shivaji Nagar (Pune) and Surat have been entrusted to Indian Railway Stations
Development Corporation Ltd. (IRSDC) for redevelopment.

An MOU has been signed by Ministry of Railways with Ministry of Urban
Development for integrated planning for station redevelopment projects in cities
identified as SMART cities in association with Smart City authorities. The following ten
(10) stations have been taken up for redevelopment under this scheme, jointly by Rail
Land Development Authority (RLDA) and National Building Construction Company
(NBCC):

Tirupati, Delhi Sarai Rohilla, Nellore, Madgaon, Lucknow, Gomtinagar, Kota,
Thane New, Ernakulam Jn. and Puducherry.

Rail Land Development Authority has been entrusted to redevelop Safdarjung
Station in New Delhi along with IRCON.

(c) For the first stage of bidding by the Zonal Railways for 23 stations, single

bid each for only two stations (Jammu Tawi and Kozhikode) were received and it is
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being evaluated on merit, by the Tender Committees of the concerned Zonal Railways.
For other tendered stations, there were lack of bidders interest and due to no substantial
groundwork by prospective bidders, the openings of tenders were repeatedly postponed.
However, no bids were obtained for stations where tenders were open, except for Jammu

and Kozhikode stations.

Out of the six stations entrusted to Indian Railway Stations Development Corporation
Limited (IRSDC), offers have been finalized for Habibganj and Letter of Award has been
issued on 07.06.2016 and works are in progress. Redevelopment of Surat station has been
taken up as a joint venture of Ministry of Railways with Government of Gujarat and Surat
Municipal Corporation and a JV company has been registered on 17.10.2017. Request
for financial proposal after request for qualification were invited for Anand Vihar and
Bijwasan stations but had to be cancelled because of restrictive conditions of lease in the
land allotment letter by Delhi Development Authority (DDA) and could not be resolved

with DDA within the reasonable time-frame.

Out of 10 stations entrusted to NBCC and RLDA, concept plan has been prepared
for seven (7) stations and Architectural cum Technical consultant has been appointed
for Kota and Pudduchery stations. For Thane New, land parcel is under identification

process.

(d) Station redevelopment projects are complex in nature and require detailed
techno-economic feasibility studies and statutory clearances from local bodies. Therefore,
no timeline can be indicated at this stage. Letter of Award (LoA) has been issued for
Habibganj station on 07.06.2016 and the station has been handed over to the Developer
on 01.03.2017. The targeted date of completion is fixed as June, 2019.

Annexure

List of 23 stations identified to be taken up for bidding in first phase

Sl. No.  Name of Station State

1. Lokmanya Tilak (T) Maharashtra
2. Pune Maharashtra
3. Thane Mabharashtra
4. Mumbai Central Mabharashtra

5. Bandra Terminus Maharashtra
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SI. No.  Name of Station State

6. Borivali Maharashtra

7. Howrah West Bengal

8. Visakhapatnam Andhra Pradesh

9. Kanpur Central Uttar Pradesh

10. Allahabad Uttar Pradesh

11. Kamakhya Assam

12. Udaipur City Rajasthan

13. Faridabad Haryana

14. Jammu Tawi Jammu and Kashmir
15. Secunderabad Andhra Pradesh

16. Vijayawada Andhra Pradesh

17. Ranchi Jharkhand

18. Chennai Central Tamil Nadu

19. Kozhikode Kerala

20. Yashwantpur Karnataka

21. Bangalore Cantt. Karnataka

22. Indore Madhya Pradesh

23, Bhopal Madhya Pradesh

SHRI SAMBHAIJI CHHATRAPATI: Sir, through you, I want to know this from
the hon. Minister. The PPP model for railway stations has been answered by the hon.
Minister. He has given 23 cities where the PPP model is going to take place. I would
like to know this from the hon. Minister. Has the Government got any plans to develop
medium and small railway stations under the scheme? All the 23 cities which have been

given are big cities.

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, 23 stations are only in the initial phase
which has already been started and work is progressing. We have already re-categorised
all the stations in the country based on three criteria. Earlier it was only revenue. Now it

is revenue, passenger footfall and strategic importance. Based on this re-classification,
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we have identified many more stations. Currently, we are examining about 400 stations
in the country, 41 of which are in Maharashtra itself where station redevelopment work

will go on.

SHRI SAMBHAJI CHHATRAPATI: Sir, I come from a place called Kolhapur
which has the oldest station in India. It is almost 125 years old. Can Kolhapur be included

in the next PPP model? This is what I would like to know from the hon. Minister.

SHRI PIYUSH GOYAL: I am happy to inform the hon. Member, through you, Sir,

that Kolhapur is already included in the 400 stations that we have started examining.

SHRI SUKHENDU SEKHAR RAY: Sir, it appears from the list attached to the
reply that out of 23 stations identified to be taken for bidding regarding redevelopment
of railway stations under PPP mode, Howrah station is included. Howrah was opened
in 1854 and electrified in 1954. It is one of the busiest stations and it has the highest
train landing capacity in the country. My pointed question to the hon. Minister is: Before
deciding on this, did any consultation with the State Government take place seeking its

suggestions, if any?

SHRIPIYUSH GOYAL: Hon. Chairman, the State Governments, at different levels,
had been talking to the Zonal Railways to see which stations are of strategic importance.
Many hon. Members of Parliament have also given us ideas about passenger footfall
in stations in their constituencies which are of importance. I will examine the Howrah
station's entire story, whether it justifies, and what level of investment is justified. But,
State Governments are happy to give us support. For example, we have a scheme where if
the State Government gives extra FSI under TOD Policy — Transit Oriented Development

Policy — then we can certainly look at more development in the States.

Y Xacht 79 R AR =RRA ATEE, Yol <¥ BT e g1 ufedte Werek gie Bl
T Q9 b AREN AT BT Ab< et 7, fhT 3 3t Yerd § S a9 B yIgde
Haex B! {31 2, SAHT 95 GE< 1JHd T8l Vel 31 AIaR, $8 17 ABTs BT B gde
AT 1 a1 51 H IHPT T ITERVT IMIH] T gl

i} Tafer: Yol 799 e Sft, w9 A 8, afey $un 31 191 Jare 4foy|

At Yacht v Re: W), § Qe ward ) 9o @1 g1 @ 9R T uga
SATEIETE W HYe THT H 371 X8 2 3R SAREIE 3 S 81 ¢ Y% gs, I8 q1Id J 11, A
IGH I g 31 & oY AIAR, H I 18] § [P i Vol Ufeetd qaex ASIefH T,
ST S Sl BN BRI &, STa) DRy a1 fhad g1t &, oifeh= il & a1y
ATgde HFeR DI od &, d 3791 FRTHaR) T8T 191, S forg o a1 e 78 87
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7} T T R, Argde Aaex § Al 51 HH B 8, ITD] A% el 8 iR S
FfdRT YTgde Aaex H BM PR &, 99 W BRATs BT JAUTTTdh 8l 81 39 W
Rrerar SgNl dX, we can really monitor the work, I IT BE B 1%'11;’ accountable
IERT Fhd Bl A G 7 Sl Wikt a1 <1 &, § arae areas 4§ a4 A
FERIT A I ST B o QAT Si1-S1 WaR 3f9h 1™ AT &, IR 98 fSurcie
TH g T, I forg Aarsa U0 2, s id &, STelT-31elT W1e €, 319 39 fog
gt 41 Favd B, A1 9 W &H FRaTs W TR FHd © MR A TN B 7 A gfaen
g

Sl TSI Ifee: R, A HA1 ST §9 91 9 a9 81 {6 s | BT B 3
Elphinstone Bridge 1 ST =TT g8 off, S6H SIW! AT 7% 717 2| ST8t U= AR 781 8, STai
R fafeel & S & Yerd WA €, 981 UR GRE Bl IR Igd W1 81 Al 8, ST
¥ 3FTap ATETH | AR HA SN A IS YOI ATE § (b HIT d8T suo-motu N HATAI T
PO SAAIHE BT T AT & AT VAT B & fofg 7 fopan 7

2 TR MR IR, § 39S AegH F IS g8 BT g1 A B Elphinstone
Bridge @1 G XeTd &1 aoTe 9 T8l gs ofl, Rifd Pe AR 9 Big ¢er 8l, afcp a8
Iaf BT a81 1 U I TR 318 3R IR M1 Tas 12T TS, A1 & A1ef fohdt et
F IR IR ol BT Il 415 A1, 98 @D FRT 3R I 7RIS 3§ FET, A8 el T8l AR
HRIST H Bl BT 7Ierd flower 3R e BT HAE 95T BIdT &, ISP DRV TSI gES T

gsl...(au™). ..
il g4 Tods: R ... (FAUH). ..
Nt GUTf: FI9E SR § @Wige 3iTh 3ifex 8] eidr 2l

it Ny TR TR, I Bl ST §Y B9 G T B reclassify &, ST HT
UECl AT 31R 379 YHSR Pehict dl Wl A8H YHBT ol §Y ISR Pehid & 3979 4,
Elphinstone road H TTTfI& B 3R SHH ISR Hewhid 9gd ST 8, 9 ool TIRT 4
B B, b 10 41 e MR it 9, g oy o i 1 feam & 8k veb orgae
Figac a1 81 TP T T T R LA S GORNBR B Al A1 IR B I8 B

Schemes to help farmers

*200. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether attention of Government has been drawn to the demands of the
farmers for enhanced Minimum Support Price (MSP) and loan waiver throughout the

country;
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(b) if so, the details thereof along with Government's reaction thereto; and

(c) whether Government has introduced any schemes that would help farmers in

the long-term?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) Some farmers and farmers' organisations/unions have demanded along
with other demands the enhancement in Minimum Support Price (MSP) for agricultural

produce and agricultural loan waiver from time to time.

Government fixes MSPs for 22 major agricultural crops viz. Paddy, Jowar, Bajra,
Maize, Ragi, Arhar, Moong, Urad, Groundnut-in-shell, Soyabean, Sunflower, Sesamum,
Nigerseed, Cotton, Wheat, Barley, Gram, Masur (Lentil), Rapeseed/Mustard, Safflower,
Jute and Copra and Fair and Remunerative Price (FRP) for Sugarcane on the basis of
the recommendations of the Commission for Agricultural Costs and Prices (CACP),
after considering the views of State Governments and Central Ministries/Departments
concerned and other relevant factors. The details of MSPs for three years and their

increase are given in Annexure (See below).

The return over A2+FL cost for MSPs fixed by Government for 2017-18 has been
in excess of 50% with return of 112.4% for wheat, 88.4% for rapeseed/mustard, 79.6%
for masur, 78.8% for gram, 66.9% for barley, 65.4% for urad, 64.3% for tur and 50.2%

for bajra.

The Government has taken many policy initiatives for strengthening of farm credit
delivery system for providing credit at lower rates of interest to support the resource
requirements of the agricultural sector. Agricultural credit flow has increased consistently
over the years. The target of agricultural credit has been set at ¥ 10,00,000 crore for

2017-18.

In addition, Government has taken several initiatives to reduce the debt burden
of farmers and increase the supply of institutional credit to farmers which include
Interest Subvention Scheme, Kisan Credit Card Scheme and promotion of Joint Liability

Groups.
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(c¢) Government has taken several initiatives that would help farmers in enhancing
production and productivity of agricultural crops and in increasing income of farmers
in the long-term which include National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY), Soil Health Cards (SHCs), Neem Coated Urea, Pradhan
Mantri Krishi Sinchai Yojana (PMKSY), e-National Agriculture Market (e-NAM),
Model Agricultural Produce and Livestock Marketing (Promotion and Facilitation) Act,
2017, Pradhan Mantri Fasal Bima Yojana (PMFBY), Paramparagat Krishi Vikas Yojana
(PKVY), National Mission for Sustainable Agriculture (NMSA).

In addition, Indian Council of Agricultural Research (ICAR) is conducting
basic and strategic research related to crop improvement, production and protection
technologies in crops towards profitable cropping systems suitable to different situations
including development of location specific varieties and technologies as per the agro-
ecological zones, development of varieties/hybrids and related production and protection

technologies suitable for non-traditional areas and seasons.

Further, a Committee of the Government has been set up to frame policies for
doubling the farmer's income by 2022. To achieve this target Hon'ble Prime Minister has

advocated seven point strategy. These are:

. Special focus on irrigation with sufficient budget, with the aim of "Per Drop

More Crop".
. Provision of quality seeds and nutrients based on soil health of each field.

. Large investments in warchousing and cold chains to prevent post-harvest

crop losses.
. Promotion of value addition through food processing.

. Creation of a national farm market, removing distortions and e-platform across

585 Stations.

. Introduction of a new crop insurance scheme to mitigate risks at affordable

cost.

. Promotion of ancillary activities like horticulture, agro-forestry, animal

husbandry, dairying, beekeeping and fisheries.
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Annexure

Minimum Support Prices (MSPs) and increase in MSP

(R per quintal)
Sl.  Commodity Variety 2014-15 2015-16 #) 2016-17 #)  2017-18 #)
No. increase increase increase
in MSP in MSP in MSP
2015-16 2016-17 2017-18
over over over
2014-15 2015-16 2016-17
1 2 3 4 5 6 7 8 9 10
Kharif Crops
1. Paddy Common 1360 1410 50(3.7) 1470 60(4.3) 1550 80(5.4)
Grade 'A’ 1400 1450 50(3.6) 1510 60(4.1) 1590 80(5.3)
2. Jowar Hybrid 1530 1570 40(2.6) 1625 55(3.5) 1700 75(4.6)
Maldandi 1550 1590 40(2.6) 1650 60(3.8) 1725 75(4.5)
3. Bajra 1250 1275 25(2.0) 1330 55(4.3) 1425 95(7.1)
4, Maize 1310 1325 15(1.1) 1365 40(3.0) 1425 60(4.3)
5. Ragi 1550 1650 100(6.5) 1725 75(4.5) 1900  175(10.1)
6. Arhar (Tur) 4350 4625 275(6.3) 5050"  425(9.2) 5450~ 400(7.9)
7. Moong 4600 4850 250(5.4) 5225"  375(7.7) 5575  350(6.7)
8. Urad 4350 4625" 275(6.3)  5000"  375(8.1) 5400  400(8)
9. Cotton Medium 3750 3800 50(1.3) 3860 60(1.6) 4020 160(4.1)
Staple
Long Staple 4050 4100 50(1.2) 4160 60(1.5) 4320 160(3.3)
10.  Groundnut 4000 4030 30(0.8) 4220%  190(4.7) 4450~ 230(5.5)
in Shell
11.  Sunflower 3750 3800 50(1.3) 3950*  150(3.9) 4100* 150(3.8)
Seed
12.  Soyabeen 2560 2600 40(1.6) 2775*  175(6.7) 3050  275(9.9)

13, Sesamum 4600 4700 100(2.2)  5000"  300(6.4) 5300*  300(6)
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1 2 3 4 5 6 7 8 9 10
14.  Nigerseed 3600 3650 50(1.4)  3825*%  175(4.8) 4050* 225(5.9)
Rabi Crops
15. Wheat 1450 1525 75(5.2) 1625  100(6.6) 1735  110(6.8)
16.  Barley 1150 1225 75(6.5) 1325 100(8.2) 1410  85(6.4)
17.  Gram 3175 3500%*  325(10.2) 4000~ 500(14.3) 4400@ 400(10.0)
18.  Masur (Lentil) 3075 3400*%*  325(10.6) 3950@ 550(16.2) 4250* 300(7.6)
19.  Rapeseed/ 3100 3350 250(8.0)  3700* 350(10.4) 4000* 300(8.1)
Mustard
20.  Safflower 3050 3300 250(8.2)  3700* 400(12.1) 4100* 400(10.8)
21.  Toria 3020 3290 270(8.9) 3560  270(8.2) 3900  340(9.6)
Other Crops
22.  Copra Milling 5250 5550 300(5.7) 5950  400(7.2) 6500  550(9.2)
(Calender Ball 5500 5830 330(6.0) 6240  410(7.0) 6785  545(8.7)
Year)
23.  De-Husked 1425 1500 75(5.3) 1600  100(6.7) 1760  160(10)
Coconut
(Calender
Year)
24.  Jute 2400 2700  300(12.5) 3200 500(18.5) 3500  300(9.3)
25.  Sugarcane $ 220.00 230.00 10(4.5)  230.00 0 255 25(10.9)

# Figures in brackets indicate percentage increase.
$ Fair and remunerative price.
* Including Bonus of ¥ 100 per quintal.
** Including Bonus of ¥ 75 per quintal.
~ Including Bonus of ¥ 200 per quintal.
" Including Bonus of ¥ 425 per quintal.
@ Including Bonus of ¥ 150 per quintal

Sl fareera ST G Sff, 319 TR H AR 9201 Sff 7 MSP & wde # 984
-t foree €Y 1 H HAT S A Ryt I S Aresch! § o v HA S | gATal 9§
mﬁmﬁ?éﬂﬁwiﬁproduction COS’[@5OW€3TWW2§:IH\FJ%W

STTQAT, T I1 T e AT 6= &1 firet ¥e1 52 Al fham &l S 992 o
ferar 11 <81 & 1 BI9-i9 A T &b FH ol 50 URIT g1y AU ST v 81 #4301 ot 7
39 IR H 1 ol fore <1 8, 3R 98 |el & <1 3771 fhdT ol SfTes el B, H I8l
EIRRUCIERIE
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Y w1 Are Rig: ¥ S Wede 98T & yed IR 3T B, 9 9gd ol fove €Y
gl S99 98 W HEl & [d 2017-18 & MEIRT TH.UA.G. F T2+THUS AT UR 50
TRT ¥ AP AT - ST TG F foIg 112.4 TR, YIHIS/AA! W 88 WRIT, AYR W 79.6
TRIT, T TR 78.8 URAC, Sil TR 66.0 TRUCT, I$T W 64.3 TRUC AR IOl W 50.2 TRHC
T S 3fATaT H1 T Annexure 1 T &, FORm qamn & b G 2014-15 &1 a1 3 a
2015-16 ¥ a1 TA.QH.GY. 9Q1, 99 2015-16 BT =T 3§ 99 2016-17 H a1 vH.g|. 9.
Ig1 3R a¥ 2017-18 H 9T TH.TA.. TT1 ....(TITH)....

S freera SIgR: A Y #3l1 St 7 RACS A1 a1, 91§81 [Har &
BT UR T AT S1Tell 8, SHdT Wl Bls &RT forar a1 71 b fore=r et S8 et <&1
21 SHH TRICH B 919 TEl B, Hifh fHami B et TH.UE. . & T ) $8 fd
TET BT B TS BART T SRl & TRy ST &1 ASIgR 1 7% I8 harass T s
%\’Iﬁwﬁﬁmﬁ%mgﬂ:ﬁmﬁmg,ﬁﬁwaﬁ%ﬁﬁgrass-rootw
3 foramit &Y /T Xe el TeTR?

i} 1en e g AT 9w 7 31 €1 geT © o oS T 1 el Jog T8
foretan| fparT @1 gh.uq. U1, 3 fiel, I8 ued 9gd &1 AMiie 81 g1 3R g o Wl
HHT H&T R Food and Civil Supplies Ministry §RT BIdT 81 8H | $9% W&H 81 (&b I
B3 o1 BT T e B, 3R] SAT&T 3 fSeell I PIeAb a AR aHl & SR-aR)
100 fHelHIeR T &, a8i Bl W TS Bl ARIG H &1 BT 9 e fdr @l 8] et
BT Bl Tl H 3@ WIS I Sl UfhAT ¥, Food and Civil Supplies Ministry ST
Monitoring @< Y81 &1 $9 < H 98d Ugel ¥ Ud Ao Id el & e Siavid o7 3iR
g P 3felal Tofed- e iR Hurd & 9l Jed f fay o1 21 o9 ff 99 o7 9
T I SI1d 8, @ PSS Scheme AT MTS¥T YIS ¥bIH & T8 ... (L) .

MR. CHAIRMAN: Please, please. ... (Interruptions)... No commentary while sitting.

...(Interruptions)...

SHRI RADHA MOHAN SINGH: Sir, Price Support Scheme (PSS) & T&d i &1
Taed-feed 3R $UN & F9IT Jo 1 AT 8, WBR IFD! WG BRIl B
...(TAUT).... IHD] UH AT B

MR. CHAIRMAN: Please. ...(Interruptions)...

i} 1ent AreA FiE: S FRO, .(HAUH).... AT GG F&T 7 S qaTel guT
2, ...(ALT).... T FIH] G AT AT T <ot S &9 &1 B I T ... (FIAH)....

sft HTafer: evgars, 730 ST .. (aeT). ..

Y <7en Ares Rig: 919 59 | TR U IR AT 2, YR WREGR 37 ol 3
I & forg gt /IR <<t 81 ... (AL).... T BHR] AT 81 H A1 Faw Bl Gl
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e 6 Sofed-fIasT iR Sur &1 99 2011 ¥ 2014 T& 8,40,000 Hifgd e B
TR B TS| ...(FaET).... H G920 o B a1 IR &1 Gl ... (). .. 59 Wl I
H IRTE 3T T, ... (ALTH)....

MR. CHAIRMAN: No please. &I gl ...(Interruptions)... No argument.
...(Interruptions)... Next is Shri Veer Singh.

it iR R QU He1ed, H STR UQw 3 311 §1 SR U9 H Sil, T2 3R €19 B
N I T IR BIT B1 3MuH areT fham o o g9 fhae & @) SUS ANl 3T S8
T T e < JATST MY €T BT T & I 1500 AT 1600 UV & I8 &, b
fH T D1 ST oW THIT 2,000 BT 3ATeH B

it [Tafer: 3T HaTe Iyl .. (aHT). ..

it IR Rig: A1 3Tue! A SR <A1 MY AT 319 AN & B F T3 e
FETU, U8 H M STHHR] A8l g

#Y e Aew R 9" 9% AFG ou 1 waTd ¥, CACP 15 Al & By
foreafaarTerl & 91egH I AR & 3Mhs $hg B B, b 97 TR | 3R by yRd
SR & A F21e1 & 910 PR AHHR] Jod [Mfead ol g 3R S9S 18 i
AT 3R Bfde i S FRABTRET FRAT & MHBRT oI B1, SHD! Hl 89 T & 3R
a9 A1 ol €1 91 & o 9 A1 9fg g © 3R St [refes # il w1l 9199 < &1 b
HRT IRBR A fHar gl

it AR9 UER: AEIGY, Rl & SHdTels GETIdr & d8d fBami o e
SI[F BT BT AEAThiE] A 39 TRAR &1 § iR 39 faen # M 9uic ugd &
A ¥ TS fordT STTaT &, fIeIyed) o9 & & § o1 #2fl Sff 37avd & f HeRo &
PR AIRIRHC BT e 37Teb I1SF1 § GRT 81 BT 57 Al $9 FHRAT DI G B b [oIg
RBR R HEH IS 3R B T SSTIN?

it <1 Hied Rie: 78icy, Sl 9@ 99 WRiE &1 |ald ®, I8 Food and Civil
Supplies Ministry ITSTT & AT ¥ WG B 8 WRIGRT B H31rd & AT | 8]
BIIT &7 3R g &1 @ISR U137, 37R Food and Civil Supplies Ministry & HTEIH 3
BIH Bl

SHRI JAIRAM RAMESH: Sir, this question arises in every Session of Rajya
Sabha, and last time, when this came up, I had raised a supplementary, and I would like
the hon. Minister to respond to that. When I had said that the crux of the MSP is how
you fix the cost of production and the hon. Minister replied that a Committee has been

constituted to review alternative methods of fixing cost of production and he would soon
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come back to the House with the decision of the Government. I want to ask the hon.
Minister: Has the Committee submitted its report? If it has submitted its report, has the
Government considered the recommendations and what is the new system for fixing the

cost of production?

i} 31en1 Aied Rie: Heley, I8 Sl A o T R B B CACP PR &, wlfb
Y 31! arar o {6 9N o W) S WRiER) Bkl 7, S onft e & fawa 3§ ware
AT AT qTebT WY U 22 IATE &, [STTepl AHAT o 9 2, I8 Sl | WG] WY AR
RTA1 & ATEH A 1 89 WIS 81§94 (ol A1 15T ARPRI DI 891 $© Jeid AU
TR ARGRI 9. (FFH). ..

MR. CHAIRMAN: Please. ...(Interruptions)...

oY STRIRTH X9: I8 937 S b ST Afdfer o1 e+ fopar wa o, = s |fdf &
RUE yor R <Y 7S B2

MR. CHAIRMAN: Please. ...(Interruptions)...

it Tren wrew Rie: weiey, § 5w aae 381 § i CACP @Y, Sl e o SR 2,
IT M TF Bl gl T I WRBRI 4 I B, K1 HHE & g4 a1 Dl {6 BT
TS AR AT Bl 9F QA1 & b B g8 awer 81 el 9 o &, qd Bl
GAGSR B 9| 59 9 § 1531 & 12l Al g9 91 9 ¥el 7, T I & |i a1
Tl W& ¥ SR T A @ primen, w0 & IwH P el ok o arat
stakeholders €, ST AT SHR &H HR ATl B

Loss to Government in purchasing foodgrains

*201. SHRI BASAWARAIJ PATIL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the present actual purchase cost of foodgrains;
(b) the present selling price of foodgrains; and
(c) the amount of total annual loss to Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) A

Statement is laid on the Table of the House.
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Statement

(a) Purchase cost of foodgrains is acquisition cost which comprises of Minimum
Support Price (MSP), to be paid to farmers and incidental expenses on its procurement.
The incidental expense varies across the States for each food grains and season of
procurement. MSP operation is currently undertaken for procurement of wheat, rice and
coarse grains. Details of current MSP for various foodgrains are given in Annexure (See

below).

(b) Under National Food Security Act (NFSA) provisions, the foodgrains are
allocated to the State Governments by Gol for its distribution to eligible beneficiaries at
Central Issue Price (CIP) of ¥ 300 per quintal for Rice, ¥ 200 per quintal for Wheat and
Rs.100 per quintal for coarse grains. In addition to NFSA, food grains are also distributed

under various schemes of other Central Ministries.

(c¢) Gol reimburses difference between expenses incurred by States and FCI on
procurement and distribution and CIP as food subsidy. Total food subsidy disbursed
during financial year 2016-17 was ¥ 130672.96 crore and during financial year 2017-18
(upto 1.1.2018) ¥ 136901.15 crore.

Annexure

Details of current MSP for various foodgrains (Marketing years 2017-18 and 2018-19)

SI. No.  Foodgrain MSP (% /quintal)
2017-18
1. Paddy- Common 1550
2. Paddy- Grade'A' 1590
3. Wheat 1625
4. Jowar (Maldani) 1725
5. Jowar (Hybrid) 1700
6. Bajra 1425
7. Ragi 1900
8. Maize 1425

9. Barley 1325
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S1. No. Foodgrain MSP (Rs./quintal)
2018-19

1. Wheat 1735

2. Barley 1410

sft gTaRTST TIfeer: AR AU S, ARGR 7 39 AT 2017-18 & folT T4 1
TG 36 BOTR 901 HRIS BUT HIeT WIS JAT fIdRor e # W4 {har 81 TRBR I
feeT ATeT B Tl WG & 3R WRIGT §31T Sl A7el &, g8 [eRoT Jomed! H a1 e &
3R 3T AThe H BT ST 2, HUdT I8 A1 FAT Sf I BT HUT BN

sft <ft. e, =erd: AWl wEIGY, AR AERT | S ST 918l §, H Sad A
WW%@ rice DT HIXT HTATHT UTS IR %, that is around 1,000 lakh metric tons.
S MrSdRTH ®, SUBT BRIG-HRIG one-third B procure B &1 $FH AT figures faT
ST g 8, H 3Myd! 3R T H a1 G SHBT one-third &b B 8H procure B &
Y 9 rice BT AfTHIR 9IT public distribution P ATHT SITAT &1 TR <97 P HER ATATT
500 AR T & PG public distribution I g 3R @Tae I I8T 81 W, IE PI on an
average 975-980 <IRg 1 & B BHRT WIS B 3R s°DT Ul one-third procure BT
21 3714 last year, 2016-17 P 3fe¥ B9 308 IRG T ﬁi procure fopam el Open market H
g SYTET ST &, |IeTT open market H 55 | 60 TRg € & HYIg g Open Market Sale
Scheme, (OMSS) & STRY ST &

st SRS gifed: 9, I8 S 7 ARGRT {IaRoT Yorrelt § ST §, S9¢ ol
TRBR bl fha=T 9T <=1 TsdT 272

it 9 3R, et ATER, S1Tu e & Ig PEIRCI f BARY actual purchase cost
3R faaRoT &Y cost T 81 BART ST acquisition B, ST 87 U X T2 &, ITH MSP plus
incidental charges BId 81 S J1fde § economic price %\', ITH storing capacity and
transportation charges 3R oI < %, that is our economic price. Sale price S g -
National Food Security Act 2013 &% 3R STIT AT AT, A9 S BT I TR oft, that was
only for 3 years, 3 ¥44, 2w3ﬁ?1w price?@TWW,?ﬁ?WWW,ﬁ
BYY fell g 3R Vs BUY foball AT TS - H AA1Y Y& 301 STt Bl gad ¥ g=ydra
ST 3 S=I+ <1 |ATeT b T SR 9 X RET, il bR ¥ prices H ®I5 TG RN 781
D1 &1 T8 T 3R BT Y &, SHH IS Bl 8l 81 3 ¥ 4 39 aR H Y81 8 That is
a subsidy. We should call it as a subsidy. HIRd HAXY DX &YX Hlcl TferSt <<l Bl ENESIG
1 TG 36 BOIR BRIS BYU Bf Afret Refiet & Y 81 I8 T bR | <F Sl 81 597
decentralized procurement States PR 8 3R FCI centralized procurement HRAT B
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* 202 [The Questioner was absent.]
Diversification of CIL into Coal to Chemical business
*202.SHRI R. VAITHILINGAM: Will the Minister of COAL be pleased to state :

(a) whether it is a fact that Coal India Limited (CIL) will diversify into 'Coal to

Chemical business';

(b) whether it is also a fact that the Coal India Limited is planning to set up a coal-

based methanol plant; and
(c) ifso, the details thereof?

THE MINISTER OF COAL (SHRI PIYUSH GOYAL): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) to (c) As per the decision taken by Government of India, revival of the Talcher
unit of Fertilizer Corporation of India Limited (FCIL) was awarded to a consortium of
Coal India Limited (CIL), Gas Authority of India Limited (GAIL), Rastriya Chemicals
and Fertilizers Limited (RCF) and FCIL on nomination basis. In line with the directives of
Government of India, CIL, through a Joint Venture (JY) named Talcher Fertilizer Limited
(TFL), with GAIL, RCF and FCIL, has taken initiatives to set-up a coal based fertilizer
plant at the site of the defunct Talcher unit of FCIL to produce 2200 MT/Day ammonia
and 3850 MT/Day Urea through coal gasification route.

CIL is also exploring the techno-commercial feasibility of coal to other chemical
business from Indian high calorific value (CV) coal at the existing premises of Dankuni
Coal Complex of South Eastern Coalfields Ltd. (SECL) for production of Methanol
from Coal and at North Karanpura coalfield area of Central Coalfields Ltd. (CCL) for

production of Methanol/ Ammonia/ Ammonium Nitrate from coal.

MR. CHAIRMAN: Q.No. 202, Shri R. Vaithilingam, absent. Any supplementary.

Shri Harivanshji.

i} 3T HIRHR AIe: T ... (FIEH)....

it JrTafer: SRIY, 3R Us €1 G B &I-ci1 U1 H § Al Farel I8+ &l
HIT G A1 aTh! Ae| BT &1 B2 HUAT 39 I b 4T IRGY
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i} gRaer: QU 9e1ey, § sy q1egd & A {31 S 4 S0 dredn §
future H environment @ € I BIIA BT SIS quﬁ%wﬁﬂ?ﬂ%ﬂﬁ%maﬁwg‘r
B! 8139 ey | T 3MYB BIg A1 =2

#t G TRe: W, TAag H AR B IR 81 I8 8, IqPh HUR <97 3fR”
fader § wae! 9ga fAar g, Afe 391§ wwar fsrel Icres 811 3=, 96 fofg direl
DI TTHYT © SR M WY 20| 30 A1 & A1 TRBR Tg BRI o B 8 {6 draat &
ST Bl 84 gasification § Hd gl P, methane &1 H ISt @I Coal to gas
Hvac B H BII BT W SHTT 81 ST 3R ST 97 84 fager I ol sl 8, 9 W
@d 8 arell foreign exchange Y g7 AT A1 B A1 Ud clean source of energy
=TI a9 # 31197 climate change IR terrorism, g1 S El@f TARTRAT Bl 79 IR-9R BT
Bl JFET T H3 B AR I AT Y& § fF climate change § B BRI &1
sﬁjﬂﬂ B b AIT-IIT 8F environment P concern BT At T\Pf TE T O
FHIRT A1, H TS HIEIH H U 3R IS & IR H qa1 A1 6 BIyel SRIHATe
PRI Y Sl BT e 2, SHB! capture BB BT alternate JoT H ST AT,
3P oIy Nt RAR 7 R R HIw! 9 A1 81 519 39 FHRAT &1 T et MY,
carbon capture and utilization, ¥ FEIdT § &6 T STefarg UREc W $HBT 9gd 3781
gRoTH e

STl BT g AHTIRT HE 16, H TS AT | A F2AT S A ST 918 §
o a1 BIdt Sfear a1 I FIfA bufral # Yaqd AFDl & B &g Blg FHH 872
T BIot AT H B 3 R fET S0 82

it I IS 99T 1S3, B, T Th1H Picl S1STT B & [T Ziauic e &
& | S Wt gaqd AFE 8, ITPI priority T S g1 IH WA & d8d Ps golTdl
qIqd AfPT 7 BIC DRI R €, $© ANl 7 AR U BT vH Yo
frar gl

Early resolution of inter-Departmental cases

*203. SHRI RAM KUMAR KASHYAP: Will the Minister of LAW AND JUSTICE

be pleased to state:
(a) the total number of pending cases in various courts of the country;

(b) whether Government is the largest litigant in the country and about half of the
pending cases in courts are related to inter-Departmental litigation, one department suing

another;

(c) if so, the factual details in this regard;

(d) whether Government has prepared any strategy for disposal of pending cases

in various courts, particularly the inter-Departmental cases; and
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(e) ifso, the details thereof and if not, the reasons for not paying special attention

to such cases for their early resolution?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (e) A Statement is laid on the Table of the House.

Statement

(a) Data on pendency of cases is maintained by the Supreme Court and High
Courts. As per the information made available by the Supreme Court of India, the total
number of pending cases in the Supreme Court as on date is 55,459. As per information
available on the web-portal of National Judicial Data Grid (NJDG), 34.27 lakh cases are
pending in High Courts (excluding High Courts of Allahabad and Jammu and Kashmir),
and 2.61 crore cases are pending in various District and Subordinate Courts of the country
(excluding District and Subordinate Courts in the States of Arunachal Pradesh, Nagaland,

and Union Territories of Lakshadweep and Puducherry) as on date.

(b) and (c) The 100 report of the Law Commission of India observed that bulk of
litigation in the courts, including, in particular, writ petitions in the Supreme Court and

the High Courts, consists of cases in which the Government is a party.

(d) and (e) Legal Information Management and Briefing System (LIMBS) is a
comprehensive and integrated system for effective monitoring of court cases which uses
a single database where updated information about the status and various stages of court
cases is available. LIMBS is a web-based monitoring tool where various stakeholders viz.
Ministry's users, higher officials, nodal officers, advocates, claimants, arbitrators etc. in
a court case can update/share information on-line related to court cases being dealt with
by them. In addition, the legislations are so drafted and designed so as to minimize inter-
departmental disputes. Since 2014, the Government of India has repealed 1200 laws that

were obsolete and outdated in order to reduce unnecessary legislation.

The Government is keen to explore options for Government Departments and
Organisations and other related bodies for settlement of their disputes through alternate
methods, like mediation, arbitration, conciliation, etc. either online or otherwise. For the
purpose, the Government has gathered information about some Agencies/Institutions/
Organisations working in the field of such alternate methods of dispute resolution
and made their links available on the website of the Department of Justice to provide
information about them to the users. The relevant Government Ministries were requested

in April, 2017 to take necessary action for reducing number of court cases in which
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Government is a party. It was followed by a series of meetings held with various Ministries
and Departments in the months of June and August, 2017 requesting them to review their
pending cases with a view to reduce number of litigation and to consider contempt cases

in particular so as to weed out vexatious and unnecessary litigation pending in courts.

It may be mentioned that the Central Government is fully committed to speedy
disposal of cases in accordance with Article 21 of the Constitution. It has undertaken
many steps towards achieving this objective. One of these steps is, strengthening of
judicial infrastructure in districts through the Centrally Sponsored Scheme (CSS) for
Development of Infrastructure Facilities for Judiciary a total of ¥ 6009 crore has been
released since 1993-94, out of which ¥ 2,565 crore (42.66%) has been released since
April, 2014. 17,848 Court Halls and 14,085 Residential Accommodations have been
made available for Judicial Officers of District and Subordinate Courts under this scheme
as on date. Out of this 2,429 Court Halls and 4,172 Residential Accommodations were
constructed since 2014 to till date. In addition, 3,143 Court Halls and 1,682 Residential
Accommodations are under construction. The Central Government has approved
continuation of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary beyond the 12th Five Year Plan period i.e. from 01.04.2017 to
31.03.2020 with an estimated outlay of ¥ 3,320 crore.

Under the Phase-I of the eCourts Mission Mode Project undertaken by the Central
Government from 2010 to 2015, against a total target of computerisation of 14,249
courts, the computerisation of 13,672 district and subordinate courts was achieved. This
includes the installation of hardware, the LAN and software. This has enabled the courts
to upload the case status and orders online. Status of cases and copies of judgments have
also been made available on the websites of the respective District and Subordinate Court
Complexes which have been computerised. ¥ 935.00 crore were allocated for Phase - 1

out of which ¥ 639.41 crore were utilized.

In the Phase II of the eCourts Mission Mode Project (July, 2015 upto 31 March
2019) an outlay of ¥ 1,670 crores has been approved and ¥ 921.75 crore has been released
so far. The facilities of e-services such as cause lists, case status, daily orders, judgments
etc. are being provided under the supervision of e-Committee of the Supreme Court and
Computer Committees of respective High Courts. A total of 16,089 Courts have been
computerised under the eCourts Project till date. Video Conferencing facility has also
been opertionalised between 488 court complexes and 342 corresponding prisons during
the period 2015-17. The National Judicial Data Grid (NJDG) developed under this project
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provides updated information on civil and criminal cases, including pending cases, for the

computerised district/subordinate courts in the country.

Another initiative that has been undertaken with a focus to improve access to justice
is the Tele Law Scheme launched on 20th April, 2017, which is an effort to provide legal
advice pro-actively to the marginalised sections of society through Common Service
Centres (CSCs). This initiative facilitates delivery of legal advice through an expert panel
of lawyers stationed at the State Legal Service Authorities (SLSA). Under this Scheme,
Para Legal Volunteers (PLVs) connect potential litigants with lawyers through video
conferencing facilities at CSCs which are, operated by Village Level Entrepreneurs. The
Scheme has been launched in 1800 Gram Panchayats in 11 States (U.P., Bihar, J&K,
Assam, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Tripura, Nagaland, Sikkim).
A total of 11326 cases have been registered by PLVs under the scheme and legal advice
has been provided in 8064 cases. The Government has also launched a scheme for Pro
Bono Legal Services in April, 2017 in which interested lawyers and litigants can register
on the website (www.doj.gov.in) to provide and avail pro-bono legal services as may be
required. So far 195 lawyers have registered on the portal and more than 280 cases have

been assigned for pro bono assistance.

ot T PAR HEAY: X, 7 FEIGT T A T FT IR I8 & FaAoTH (&7 8,
SAY 3 Bl AiRiey] Je Yo ST R8T g H3l Sil, ST b 319 7% o IR 3 gl
& 1% oISt O STadq TATerd # 56,459, ST ~ATATSA! # 34.27 NG 3R 7 F A
e iR srefivRer <graTerdl | 2.61 BRIS ¥ fdd &1 37 d¥ell & FueRr & forg
WRSR GRT B BRI NI g8 T &1 H A7 /301 S A S1 A18a § fb g7 adifad
Al & fFueRr & U St &Ry iferi 3mus gRT 91 Rt €, S96 dRUT Uwd dib

ATl § fhd=T ArTel fue” R 82

3t I TR IS IR, ST b AR AR Bl A B b SIerai a1 Aehal
g, GBI PR Fehdl &, ol =ArdTerdl § AH! Bl Fereas J-1g =R & HuR
iR BRAT 21 99 1993-94 | T BE BOIR BRI OUI W d Wi-gs Wi § T MU
IR ool A9 A1 § 2000 BRIS I 3P TAR! WWHR & SR U 7T 8| 96 forg
el 971 X8 &, Wbl 91 X8 & IS Elel a1 X8 &1 BHRI 3R W Afereh TR Ig 81 ¥ET ©
10 ATl A YR A1l TrIfiear # ey S| dleR dIC & aR H, § AsH! I8 &8
Hpl § o AT ST JAIBT 2.61 PRIS BT T&AT Fa= $ 3fax &l TN, I8 U8l S 4 2.80
PRIS AT 3R 3 g TChHR 2.61 PRIS §s ol UM BIc 3 Al I AMHell B 61 H49 g
&l
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UM ST <9 § U 91 B &9 H 9T IS fb B | AN $F BIgal W B &,
Tl Bs S8 ST 3R T BT BT B IBROT ST A1 IoIdT ©, I SHRT <7 319
319 JAABRI P IR H S &1 8T 81 I8 U |ald SIS o

AR QTR Sf, H 37Tae! a1 A8 6 MR & g =arardien 7 &R gee
HAT Sf 7 3mre fvar o1 b m =IHfeTr AfaR & &9 31 ) Fad 8, gigdl § dIc
fraeT <8 8, J1 39T BIRTeT I8 B fh 39 SHP! STeg | Seg 31 98R|

it gty w0 Sf, AR 19 H U weErad B BT A1 S Bl 1, IS fed Adn!
HEd 21 T BRI W SATGT Bt UfST 1 38T § ... (FAH).... 31U BT ... (FIHH). ..
U8 WPHR, I8 AIBR, ol Y FAP] UifeliChel A HRYI 98 37 F HHST UfST B
ST THRAT F o1 112 R TRHR gdD! THRAT 4 of I8 7 IR oA DI ot i
main AT §, ST issues pending &, S UR SITGT &9 ¢ 3R 7 fawdi & aR & 91 §
A, 1 37T BT

it wrchter T fsm: |9Ifer Wy, A w1 S A A Hated [T iR
T ST <A1l P AN B Aok} g T el ol 4T I urq 6T foram &
e e A1 & b 31T ITa! &T3 AT Helk) 618 &, wifeb d oflvT 1 374} A= %8 8 fb
I IR B BIC § 9S AT 9 951 T ARR HITY &, 9al TR & HRI 17 AR Hsl U
2, SIT b 37T 31T 37 STaTe # 1 8T &, A1 % 9 B AFAR Bl BIc I & AR J
I B 6.00 ToT AT 7.00 T91 H Ugd BH I BIS &l UTd &, Rl ST I o+ Sa1aT
P A< B 2, R R I el 981 9T 81 319 396! BAfASS Bl i el ggld
22 319 DI ®RT Bl 91 I8 &, I8 D) q1d B, olfhT 3T U8l ST Joid), ITeh!
AT, IAD! HHAAIS TGV 3MMY AT ARR DHITH & TN & IR H &I <71,
Al BHR ATl 9 Sunday BT WY BT B 7111 314} o o AR BT 9 BTH B I8 &1 =T
B Bl BT SIS 3R ST &1 HhdlT B

it I THT GG TR, AR G (H8 S R Ta s Wdl s g 8, afew
Ig B 3T MR IR Faict Hl 81 3TID! AIeH © 5 STl T A1 Seaad =raTed
IR I TSI o H1Y ATIHTAT D I b JARIE BT AT &, IHb [T Bl
2, The Supreme Court (Salaries and Conditions of Service) Act and The High Court
(Salaries and Conditions of Service) Act. <fd ST subordinate judiciary 2, 9% forg
G BIC & [T F uTe H TP SToT BT BHIRM I9d1 5l 98 ITd! T Aokl &
YARIETOT OR =R Rl 21 SIREH YS! HB1 HHIR F91 17 & 311R IF 37YT BHTH Y B
T &1 I &9 T ASAN XN AT B I 95 Fel & (b el el & =g
1 A1 IRT T BT AMSY1 $9 P (o1g EART Y7 DI & MR A9 <1 81T o g7

16,000 HICH A AfTH HI "S PHIcH" f&HAT T 3iR National Commission Data Grid ST &
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R, H I W P IR SR Hel A1 Tele-Law & 3fTIIT Common Service Centres
& HTEGH ¥ B9 79 & IR Bl pre litigation advice & I8 B I8, 1. HHR iR 7S
X H U8 Y (AT B ... (agH)....

it <iter T fsm: oy us EGIEN 5 1 3D salary 3R allowances & IR |
frar e &2

sft *fa s vNaTE: R, A9 onft AR & gama fh XS SN 99 T 8, 98 B
PR BT 21 AR T A AR 81 ST 59 91 bl AHT o 3R G| IS o STodie |
I9P foTT T mechanism ST B, T ARG 379 F 31T mechanism &l g1 el
A S d8d HRIATE] B T Bl

SHRI RIPUN BORA: Sir, though there are more than two-crore cases pending in
the lower courts as well as in the High Courts and Supreme Court, apart from the reasons
of shortage of Judges and infrastructure, the other reason is slow disposal of cases. I
would like to ask the hon. Minister if the Government could put in place a mechanism for
the speedy disposal of cases. There are many small cases that are pending in courts for
years. We should have cases heard regularly and frequently in Lok Adalats in the rural

areas so that these cases could be disposed of.

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Member is absolutely right. We
are promoting alternative dispute resolution mechanism in a very effective manner. In the
last three years, crores of cases have been disposed of by the Lok Adalats. We hold them
frequently. We propose to do that in consultation with the High Court. We are taking other
significant steps to dispose of traffic-related cases on a fast-track basis through alternative
methods. We are working it out. All this would happen and cases pending in the lower and

district courts would come down.

St AR IATA: AT B HAT SN, S H S GHI BN 2 BRI G
pending%@?%ﬁﬁﬁﬁ%% Iowercourtsﬁ?ﬂgﬂﬁwm?ﬁa@ﬁ%ﬁ
BIcH AR T&1 T b oA DI H A SToisT B HHI B

HAT S, ATYD! 9 1T D1 ol & b 41.3718.Ue. 3R JbaH| bl IR - A &l 984
IS IOIE & Rif SToll &b HUR DI restriction Ta1 & {6 I fHd Gavad # fha aRIg <
g1 Held, U1.3Ms. . g1 H a1 F9g 1 1l 2 {3 qrab! ghad! & fFraen & forg
RENNIEREERI 39 g gl provisions BT B routine ff?flT@ 3R amtﬁaﬂﬁw ban
BN BT Y] bl IXST2?

it quTafay: 21, I8 pd= ¥ 3P T8 7
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3t A TR TS WRIGY, AN TR STATd St U IRt die ¥, 9% I8
3Hd BT o & ~ATATTY B! WA SR TSI Dl YRT AR R &1 I8 ATeid
1 fawa 2 {5 B9 $9 A BT 81, Afh 89 ! e &1 w9 € 3R S w2t
& IR &b WU ¥ H g1 &1 g1 A8 b S R Arferept gof vy | TRHd1 g HoIqRi &
PR & %R’ AT T oAt 3R public interest litigation Eal governance Eal monitoring
B & [dhed & w9 § W@ ST 8, iferdl & S0 H @1 ST &, ol 39 & IR § g1 &
Fahell 51§ I Fa H 1 g iR T8t W A1 A b WRd F wfae et 3
W $el A fF AT a€l gy, R I S omT gl b g gad 8 3k 9
aocountable%ﬁ%ﬁ’\’cbliﬂaﬁeldlk:,m%%ﬁmwm%miﬁ?ﬂ%@?a
ded & 9T accountable B &l A 8 IE AT Tifiey & governance 3R
accountability STJ-<HT1eT Tefcl! Bl

Increase in cases of crime in long distance trains

*204. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is increase in the number of cases of burglary, looting and other

crimes against passengers in various long distance trains;

(b) if so, the number of such instances reported during the last one year, Zone-

wise; and

(c) the efforts made by Railways to check such incidents and ensure passengers'

fear-free journey in trains?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) and (b) No, Sir. Except small increase in the cases of theft of passengers'
belongings, incidents of dacoity, robbery and drugging reported in long distance trains
over Indian Railways have decreased during the year 2016 as compared to the year
2015. No incident of burglary has been reported in long distance trains during the years
2015 and 2016. The number of cases of burglary, dacoity, robbery, theft of passengers'
belongings and drugging reported in long distance trains over Indian Railways during
the year 2016 is given in Annexure (See below). Policing, including registration of First
Information Report (FIR) and its investigation being State subject, Railways does not
maintain any data on Indian Penal Code (IPC) crimes. The figures appended are based on

the data received from Government Railway Police Stations.
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(¢) Policing on Railways being a State subject, prevention of crime, registration
of cases, their investigation and maintenance of law and order in Railway premises as well
as on running trains are the statutory responsibility of the State Governments, which they
discharge through Government Railway Police (GRP)/District Police. However, Railway
Protection Force (RPF) supplements the efforts of GRP to provide better protection and

security of passenger area and passengers and for matters connected therewith.

Besides, the following steps are also being taken by the Railways to check such

incidents and to ensure fear-free journey of passengers in trains:—

1. On vulnerable and identified routes/sections, 2500 trains (on an average) are
escorted by Railway Protection Force daily, in addition to 2200 trains escorted

by Government Railway Police of different States daily.

2. Surveillance is kept through CCTV cameras, provided at about 394 stations

over Indian Railways, to ensure safety and security of passengers.

3. Security Help Line number 182 is made operational over Indian Railways for

security related assistance to passengers in distress.

4.  An Integrated Security System (ISS) consisting of surveillance of vulnerable
stations through Close Circuit Television Camera Network, Access Control
etc. has been sanctioned to improve surveillance mechanism over 202 railway

stations.

5. Frequent announcements are made through Public Address System to educate

passengers to take precautions against theft, snatching, drugging etc.

6.  Through various social media platforms viz. Twitter, Facebook etc., Railways
are in regular touch with passengers including women passengers to enhance

security of passengers and to address their security concern.

7. Drives are conducted from time to time against the entry of unauthorized

persons in trains and railway premises.

8. Regular coordination is made with the State Police/GRP authorities at all
levels for prevention of crime, registration of cases, their investigation and
maintenance of law and order in Railway premises as well as on running

trains.
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Annexure

The number of cases of burglary, dacoity, robbery, theft of passengers' belongings and

drugging reported in long distance trains over Indian Railways during the year 2016

Zonal Railway Burglary  Dacoity Robbery Theft of  Drugging
Passengers'
Belongings
Central 0 10 83 2354 40
Eastern 0 1 3 196 16
East Central 0 2 1 1094 20
East Coast 0 1 2 489 2
Northern 0 7 93 2746 19
North Central 0 2 42 802 10
North Eastern 0 5 39 398 23
Northeast Frontier 0 0 1 191 10
North Western 0 1 4 419 6
Southern 0 0 11 154 10
South Central 0 0 47 1521 10
South Eastern 0 0 1 362 8
South East Central 0 0 4 362 7
South Western 0 1 8 149 2
Western 0 2 24 937 9
West Central 0 3 50 2760 27

mmmaﬂzw,ﬂﬁtﬁﬂﬁ?{ﬁﬁ#ﬁquewon BT STare for g 3iR
IBI IR B b Vold GRefl bl RTRIERY 158 TRBR B 8, 2l I39! IR GL.UE. B
T R 82 § Yold § AR Bl €, oI 91 ATeld 7Tel {5 A3 Sff 9wx vt &
TE1? g8i R SATa] Yferd ol Bl 8l 81 &1 gfer & 3eHl 84 € 3R d Bl SR Al S
1 gRe&T & forg SATaT ferd Tl BIkil & 3R Bihid 3R g2 SATGT 81K &l ... (LT ). ..

it |HTaf: 39 Farer gfy|
et s a9 Ren & forg wie fRu
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it dRqy e AU JRIGY, I8 99 599 8199 9 Ugl 1 o1 gl &, el o o
o5 IIT g 81 T B, <ifh IRIE A Aie d9 9ed | el A H qaua I o9 °
HEHR BT AT IET | H 37751 Al S H R BT § 3R T-37e1 BRI § ¢ 3 STl g
T H I Bl ATl ... (LT ). ..

sft 91 STt fede Ty ... (AU ). ..

MR. CHAIRMAN: No comments, please.

sit ‘fﬁ?{q e § T4 first class season pass oIl 1l ...(FGEM).... ﬁ’sﬁf g PbEl A
DI RN T2l B ...(@AYH)... T a1 A1 99 © [ 31 ¢F BT G SIBRI & 3R 37T
Y fyerclY X&l 81 81 9 a1 § 9} -1 Sl Bl s=a1ge oo, 9 3R A1 2 H AN
PN AR g3 S 91 I AAd BRIG [ 3HH R R $V GIR DI AaIdHl
...(TAYT).... ST81 qP GRP 3iR RPF 1 FdTel & 3R S Yol JR&T 3R T~ i gra
BT prime responsibility & 3fR ST GRP & BN €, crime prevention, detection and
investigation T8 Y€ ®I GRP ®Rdl Bl RPF & U JIfYdR 81 & f& a8 AT 8roxTer &
HTH T91 B b IR SHPT investigage HYP 3d T SIYIT DI Foll faerar T

9P 1 B H 3MYP! Y8 WY T A b RPF SR GRP & 1 fiefdr &M
H otfl X&<H §1 T§ prima facie TT Heolae B b dlasia RFP Sd! FUIC Bl & fb
P TPR W ticketless travel BT AT & 3R MR B8l Hls ANI Bl B, AT GRP B
TEANT BRb AN DI bl 8Idl 8, a1 89 Jbs ¥ 8% YHR I A48 $Rd 8l o4
IFRER HRAT 3R YR o1, I8 1% T & U 81 89R UT 39 dT IS MfIHR T8l Bl

sft wTafar: e AetHe! Wil | HUAT T HI €T H IR

Sl SR T Aer: TR, AR YRT A W ) H AR 8 TR § S aned €
U TA.GY. BT A W first class § AT &1 ST 81§ 9! FIR W o1 dxars o &ik
ALAE. 7 W) 9gd IR B, AfhT 1 ATST T W) I8 M o1 (el 21 3T DIcADIa
NIEaSINELIRIGIBEEMESIRS

MR. CHAIRMAN: Please put a specific question.

SR SIRAT ST 92 9 918 B H BRI 51 U9 95 9 AN §, o dis W
[ R 81 ST 8, Wifeh a1a H el e &1 39 M B aik) A GRaf & R H a1
PRIE B?

Y gy Maer: AT A S BT T 9 ot €, Y oimae wgt gt gt
DI I W B 2, N MMIDB] BIABIT H Thelth g, A1 MAS IE T & & g8t TR BrA-
AR Y B, AT SHB! W IR BI MAeIH 2 ... (FAL)... I8 I8 5T 9 &l 3
... ..




120 Oral Answers [RAJYA SABHA] to Questions

sft AHTAfY: 37TT ST A 1Y) .. (aET). ..

3t TR TRIe: ST81 9@ AT 9eR $ AME G- 8 BT 9aTd 8, 1§ I9D!
U IR TR [G@ATHT ... (GE).... ST&l U= 3Ta gfegHl 9Tel § 39 &d Bl I
fPaT 2 ... (@aum)... § 39 I WHR F HEI {$ §60 R i HRATS BT SMY J2AT I
DI YHST MY ...(FAYM)... ST&1 dP I FaTd & b Yeb Al BT A AT Gl &
...(FIET)....

SHRI SUKHENDU SEKHAR RAY: Sir, the hon. Minister is misleading.

...(Interruptions)...
it FHTAf: ©iSl, wiisT, 3a 4| ... (@aem). ..
SHRI T.K. RANGARAJAN: That is wrong. ...(Interruptions)...

MR. CHAIRMAN: Mr. T.K. Rangarajan, please sit down. ...(Interruptions)... 34
f3vl ... (=aEM). .

SHRI SUKHENDU SEKHAR RAY: The Minister is misleading the House.
...(Interruptions)... The hon. Member is saying that her belongings were stolen in Delhi.

But, the hon. Minister is saying, in Kolkata. ... (Interruptions)...

it 9 IS B9 59 IR H VIP Hodr Bl T B QAT B ...(TagH). ..
AR forg 9t sWic=< € ...(FaEM)... I AT ARRS &1 a1 i< 81 .. (Taem). ..
A A9EH 1Y U S HRATS B &l ... (FILT)....

SHRI SUKHENDU SEKHAR RAY: Why is he saying so? ...(Interruptions)...
Why?

MR. CHAIRMAN: Anything happening anywhere, it has to be taken seriously.
MY ST ...(agm)... A TR 2= ... (FIHH).... FRA1 S 987 Sff, 319 93
SIS T 3T AT AT DI WY AT & BT HIDBT GITTQI .. (@ELTH).... No, it will not go

on record. ...(Interruptions)...

SRt RIS &% : FHTITT ST, H #30 A2 ey 9 I8 ST A18d! § ... (). ..
st ST Y =T Iy SN L (AT,

MR. CHAIRMAN: Now it will not go on record, please ... (Interruptions)...
et SR ST S AW ofLL ¢

i FUTAfY: SRAT ST, 3MUDT ATST &I <1 A11RT fob Ae= IUTIfd & gRT IerdT g
...(TIT). .. A RIS &4 Sfl, S| .. (aeT). ..

*Not recorded.
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St TR & TR ST, Y1 5 TR e dTel AT @t JRaw & forg w3t
St <1 980 AR ®HeH IO &1 H I8 ST1 aTe! § b il Vel geqelis . 182 8, 99 FaR
W TP AT H el el RIBTRIcT a1 B T8 & 3R AT T I W T SRIATE! B T
2?7 W3, § MUd! 9 b § RIS & qameaw o & off, A1 9 9 B FA
HATCHE | ART 81 1471 AT| 371 I ... (=ALH).... {7 W RIerad &1 @l 2 ... (Fag™). ..
AP 3 TP ...(@agM)... 31 W eI el gl ... (@aue)... g9 A T8 e g
...(TTYT)....

MR. CHAIRMAN: Put questions only. ...(Interruptions)... You should put
question, please. You can't give a speach. Ig fhd=T IR AT B TH.UL. & AHE DI
R B1 TET B TE Ig TR A T 31T AT &1 S ... (FALT)....

sfioreht WIS 2w FHIfa FEiGy, 89 AN B el § 99 o) ' B, afe g
ST BT AT ART 81T T ... (M), .. 31T 3MSH] HT T B2 ... (AGET)....

MR. CHAIRMAN: Hon. Minister to respond. 319 CERSIEN ..(F9YT ).

sfirelt AR %609 89 AN &1 A AR 81 81 2l ... (FaE).... 182 Sl 84
ST R B ....(HI)....

it wTafay: 39 93 SR .. (@auT). .. 98 Rers § T8 S|
Mwﬁm *

it |uf: § SR T & fY S R8T g L (@EEH)... TART Swidesd, W IH
MY 14| ...(@A)... R 91a © 6 S IR &1 91 T8l Gd 8, I HIdbl a8]
HATE &1 ST B

Y. I TS ATEd: FHTIRT ST, T8 9ga TR HIsH 81 8T 81 99 faoei § YR
& a8 F 27 Ferh 7, @1 sifvTgSe et B, S SRR &1 B BRd 81 I UH a¥E |
fareell TR TR BT HR o © & FIY arell BI9-91 AR el U Sff X&T 81 5 AT
&1 afdRT & 1 3R BIE Al B, S0P U1 T=7 B1enr 21 J Foeft 7 foeft e & 319y go-
freTeR a1 a1 SrsiieRTgve dev Id Y@ &, N9 R 317 b T8l o1 U7 @ &, 9 S
AHH AHR, ITH $B M <l &1 T8 918 [8Pe 8, A1 8 AR A1 81, s a8 faa
QT oIl 3R J8IeT 8l ST Bl 519 98 98197 &1 T 7, O I SHdHT ART A IoTHR of
SId 1 39 WX PIg YA HRIATE! A BT - A g Ad Hiey (& I8 99 AXBR B
AT ¥, € SR U9 BT AT 8, faeetl BT AHT & AT T8 BT HAHAT 81 3 314} i
EENASIESSIRS CICACING G L1 I

sft wrwTafer: ga TR v 21 ... (caaam)...

*Not recorded.
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1.00 p.Mm.

1. T YT ATEa: FE I UK AT 81 A A AN Pl W 1 &, I ARl bl
ARY HHTS Fell ST 8, AR SERGRH IR AP T8l o T I8! &l G 97 fSoei] A oy

FHTER ...(FIHT)...
it uTafy: Yot 50 S L (Iae). .. T &1 €T L (AT, .

3t TR TR G S, § AR AS B A9 A1 A qar arg (b §
U SRI-1 Al SATscell el ofdl g1 8 HIsH R QI Yol FawRA] o &l KT Bl
TR M & dTavg oTRYI% R SR F 89 B W R 21 3a S §RT & aR &
$E1, §99 I &1 Sl 81 8, 39P! SR $I Sl RUIE g5 2, $9b 519 § 9} a1
foam a1 & 6 |1 |, A6 Yed 9 19 U4 AW & $RASed gy €, T-dge | 10 3R
F1Yf-s%e H 23 RISTH §U &, Sl facell A dridcs &l AT 3 ga- SRIscd gU 81 I8 dl
3T oft =T B fh 39 for 1S fidfea Ao 81 &1 Tt 21 3iSTdhel U 1T ¢ 31T
g AN fehe WigdR, UST T OO 9 3 g &Rd ©| S9$ 918 89 Uh-Udh Il Bl
AP T8I BR Wehdl & [ 1 BT AT 81 XET &, HIT 81 81 X8T 8| WA & fob <o |
I AR B T, 95 ARI DI a7 W1 8, oAb 3dP 1o Wl B HUSl Bl
SR g TR T &4l & [ 59 ThR b MIgs 17T Pl SITRIRAT by I IR
T R 21 Al fordt A |iae & U dIs a8l 6 39 UdR & it el
JITONE B T, A1 HUAT TH I A I BRI

SHRIMATI RENUKA CHOWDHURY: Sir, the theft on trains is an organized
crime. Certain loots are bartered. There is no disclaimer on the trains to say that when the
train enters a particular State, the Centre is not going to be responsible. It is the reputation
of the Indian Railways. There are modern technologies; the police network knows exactly
where the stolen goods go. Does the Minister interact with the State Governments, talk to
them, incentivize crime-free routes and ensure that railway stations have a quick response

system to the crimes committed?

SHRI PIYUSH GOYAL: Sir, a very good point is raised by the hon. Member.
While, of course, there is a continuous interaction, GRP is the State police. Having said
that, what we are now planning to do is to set up nearly two million CCTV cameras which
will cover passenger trains, all railway stations, all railway offices, colonies; we are trying
to bring the entire rail network into a CCTV surveillance network. The feed of that will be

given to the local police station. ...(Interruptions)...

On trains we are planning CCTV cameras stream which will go to guard and.

...(Interruptions)...

MR. CHAIRMAN: Question Hour is over and the train has already moved.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Allegations regarding tampering of EVMs
*205. SHRI D. RAJA: Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether Government's attention has been drawn to the allegations about the
possibility of tampering of Electronic Voting Machines (EVMs);

(b) if so, the details thereof and Government's reaction thereto;

(c) whether Government has received such complaints about the possibility of
tampering of EVMs; and

(d) if so, the details thereof and action taken by Government to address such
complaints?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) The Election Commission has informed that around 120 petitions/
representations/suggestions regarding Electronic Voting Machines (EVMs) were received
in March-April, 2017. In 24 cases, petitioners had alleged tampering of EVMs. They
were requested to submit credible evidence or any relevant material information in
support of their claims to the Commission. So far no one has provided any verifiable
information about any specific instance of EVM tampering or any credible evidence to
substantiate their allegations.

Actuarial premium rates under PMFBY

*206. SHRI K.T.S. TULSI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the actuarial premium rates charged by the insurance companies under the
Pradhan Mantri Fasal Bima Yojana (PMFBY), State-wise; and

(b) whether actuarial premium rates, higher than the all-India rate, are being
charged by insurance companies in some States, if so, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) There is no all India fixed actuarial premium rate under
the Pradhan Mantri Fasal Bima Yojana (PMFBY) and it varies from district to district
and even crop to crop. As per provisions of PMFBY, it is the State Governments that
select the crops and areas based on the risk associated with them and make clusters
with a mix of high, medium and low risk districts and provide the requisite information
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including yield data of past 10 years, indemnity level and other terms and conditions
to the insurance companies for conduct of a transparent bidding process. On the basis
of this data insurance companies, after risk analyses based on historical claim payout/
experience, variability in yield, administrative cost etc., bid for each cluster by quoting
crop-wise competitive actuarial premium rates for each district within the cluster
separately. The State thereafter awards the lowest bidder based on the weighted
average of premium quoted for the cluster. The bidded actuarial premium rate is thereafter
shared by the farmers at the fixed rates of maximum 1.5% for Rabi, 2% for Kharif and
5% for annual commercial/horticultural crops and the remaining by the Government,
both Central and State on 50:50 basis.

Therefore, cluster-wise premium rates in some States like Haryana, Uttarakhand,
Himachal Pradesh etc. where yield variability is relatively less, are comparatively very
low, say 1.5% or 2%, but, in States like Gujarat, Karnataka, Tamil Nadu, Rajasthan etc.
where yield variability is more the cluster-wise premium rates are high. However, State-
wise and season-wise details of average bidded actuarial premium rate as against sum
insured charged by insurance companies under PMFBY and Restructured Weather
Based Crop Insurance Scheme (RWBCIS) in 2016-17 are given in the Statement.

Statement

State-wise details of Average Premium as against sum insured charged by
insurance companies during 2016-17 under PMFBY and RWBCIS

SI. No.  State/UT Kh 16 Rb 16-17 2016-17
1 Andhra Pradesh 8.57% 13.25% 8.99%
2. Andaman and Nicobar Islands - 3.46% -
3 Assam 3.37% 5.75% 3.67%
4. Bihar 17.19% 5.75% 12.12%
5 Chhattisgarh 407% 9.58% 451%
6 Goa 127% 2.85% 1.28%
7. Gujarat 20.49% 5.15% 19.16%
8. Haryana 3.65% 2.25% 3.08%
9. Himachal Pradesh 2.16% 10.83% 7.97%
10.  Jharkhand 14.03% 5.58% 13.53%

11.  Karnataka 13.90% 15.16% 14.40%
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SI. No. State/UT Kh 16 Rb 16-17 2016-17
12, Kerala 7.84% 11.03% 9.98%
13. Madhya Pradesh 14.36% 4.71% 9.75%
14. Maharashtra 19.14% 20.01% 19.25%
15. Manipur 9.72% - 9.72%
16. Meghalaya 10.45% 5.58% 8.59%
17. Odisha 7.73% 1.70% 742%
18. Puducherry - 9.11% -
19.  Rajasthan 20.05% 6.97% 14.66%
20. Sikkim - 2.22% -
21.  Tamil Nadu 4.71% 20.33% 19.81%
22.  Telangana 6.39% 4.33% 5.70%
23.  Tripura 1.42% 1.30% 1.31%
24.  Uttar Pradesh 4.70% 3.63% 4.21%
25.  Uttarakhand 3.65% 7.22% 451%
26.  West Bengal 3.33% 10.36% 5.91%

TotaL (ALL INDIA AVERAGE) 12.40% 7.98% 10.89%

MSP for paddy

*207. SHRI A.U. SINGH DEO: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has taken note that paddy growers in Odisha are in
great distress due to low support price and huge difference between MSP and the cost
of inputs;

(b) if so, whether Government has taken into consideration the demands of
Government of Odisha to raise the MSP for paddy to ¥2930 per quintal to ensure
adequate and fair returns to farmers;

(c) if so, the extent by which MSP for paddy is likely to be increased; and

(d) whether Government has worked out any plan to increase assistance to
farmers hit by drought, if so, the details thereof?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (c) The Government fixes minimum support prices (MSPSs)
based on the recommendations of the Commission for Agricultural Costs and Prices
(CACP). While recommending MSPs for 22 commodities (including paddy), CACP takes
into account the cost of production, overall demand-supply, domestic and international
prices, inter-crop price parity, terms of trade between agricultural and non-agricultural
sectors, the likely effect on the rest of the economy, besides ensuring rational utilization
of production resources like land and water. CACP also holds consultations with
various stakeholders including State Governments and farmers' representatives before
finalizing its recommendations. The CACP has considered the view of the State
Government of Odisha while making its recommendations on the MSP of paddy for
2017-18.

Government fixes the MSPs for two varieties of paddy i.e. Common and Grade 'A'".
Government has increased the MSP of paddy (common) and paddy (Grade 'A’) to
T 1550/- per quintal and ¥ 1590/- per quintal respectively for 2017-18 season from
T 1470/- per quintal and ¥ 1510/- per quintal respectively of 2016-17 season. The MSP
fixed by the Government for 2017-18 for paddy provides adequate returns over all India
weighted average cost of production including family labour (A2+FL) of ¥ 1117/- per
quintal as projected by CACP. The MSP of paddy was announced on 7th June 2017
before the sowing season.

Cost of production varies in different States on account of difference in levels of
irrigation, resource endowment, farm mechanisation, land holding size, yield of crops
etc. CACP uses all India weighted average cost of production while making its
recommendations on MSP and recommends uniform MSP which is applicable for all
States. Even though there is variation in cost of production among States, the MSP
fixed by Central Government for 2017-18 season provides adequate returns over weighted
average cost of production (A2+FL) of ¥ 1327/- per quintal for Odisha as estimated by
CACP on the basis of cost data collected under Comprehensive Scheme for Studying
the Cost of Cultivation of Principal Crops through Orissa University of Agriculture and
Technology (OUAT). The higher cost of production of Paddy in Odisha is due to lower
yield and higher cost of human, bullock and machine labour and expenditure on
fertilizer and manure.

(d) To mitigate the adverse impact of natural calamities including drought Central
Government provided assistance from the National Disaster Response Fund (NDRF).
State Governments are empowered to initiate immediate relief measure to address the
situation arising out of drought from State Disaster Response Fund (SDRF) which is
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readily available with them. Central Government contributes 75% towards the SDRF and
25% is contributed by the State Government for general category States (18 out of 29
namely, Andhra Pradesh, Telangana, Bihar, Chhattisgarh, Goa, Gujarat, Haryana,
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh and West Bengal). For special category States (11 out of 29
i.e. 8 North East States namely, Arunachal Pradesh, Assam, Meghalaya, Manipur,
Mizoram, Nagaland, Tripura Sikkim and 3 hilly States of Himachal Pradesh, Jammu and
Kashmir and Uttarakhand) Central Government contributes 90% of SDRF and 10% is
contributed by State Government. Allocation under SDRF has been made on the basis
of recommendations of the Finance Commission for a period of 5 years. Allocation of
funds under State Disaster Response Fund (SDRF) almost doubled from ¥33580.93
cores during 2010-15 to ¥ 61,220 crores during 2015-2020. Besides, ex-gratia payment
has been revised to ¥ 4.00 lakh to family of the deceased person including those
involved in relief operations or associated in preparedness activities subject to
certification regarding cause of death from appropriate authority.

Additional financial assistance, over and above SDRF, is considered from National
Disaster Response Fund (NDRF) for natural calamities of severe nature and is approved
on the basis of Memorandum received from State Government in accordance with
established procedure, keeping in view items and norms in vogue for assistance.

As per the revised norms under SDRF/NDRF on 8th April, 2015 (applicable from
2015-16 to 2019-20) farmers affected by natural calamities including drought are entitled
for input subsidy for crop loss of 33% and above @ I 6800/- per ha. for rainfed areas,
T 13500/- per ha. for areas with assured irrigation and ¥ 18000/- per ha. for all types
of perennial crops.

In addition to the SDRF and NDRF, the Central and State Governments can take
advantage of centrally sponsored schemes etc., which permit use of 25% of the
allocation as flexi funds to be used for drought mitigation.

Government has also taken several initiatives that would help farmers in enhancing
production and productivity of agricultural crops and in increasing the income of
farmers which include National Food Security Mission (NFSM), Rashtriya Krishi Vikas
Yojana (RKVY), Soil Health Cards (SHC), Pradhan Mantri Krishi Sinchai Yojana (PMKSY),
e-National Agriculture Market (e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY),
Paramparagat Krishi Vikas Yojana (PKVY), National Mission for Sustainable Agriculture
(NMSA).
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Bengaluru Suburban Rail System

*208. SHRI D. KUPENDRA REDDY: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether Government has taken any steps/measures to sort out the issues
which are keeping the Suburban Rail System for the Bengaluru city pending;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and by when the Suburban Rail System for
Bengaluru would be finalised for the benefit of the people of the city?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) A Memorandum of Understanding (MoU) has been signed between Ministry
of Railways and Government of Karnataka on 16.01.2017 for development of Suburban
Rail System in Bengaluru through a Special Purpose \Vehicle (SPV) in accordance with
Indian Railways' policy on Suburban Rail System. Accordingly, two works have been
identified by State Government i.e. (i) Conversion of 15 existing short distance passenger
trains to 12 cars MEMU trains, and (ii) Enhancement of maintenance facilities for
MEMU shed at Banaswadi. Both these projects have been approved by the Ministry
of Railways.

The following two works have also been identified by Ministry of Railways to be
taken up to create capacity to provide suburban services:—

(i) Doubling between Baiyappanahalli-Hosur (48 km) with automatic signaling

(i) Doubling of Yeshwantpur - Lottegollahalli - Hebbal - Banaswadi -
Baiyyappanahalli - Chennasandara with electrification (21.7 km). Also, technical
Feasibility Study for providing dedicated suburban services in and around
Bengaluru has been sanctioned by the Ministry of Railways.

(c) Does not arise.
Debt of mobile companies

*209. SHRI AMAR SINGH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government has received any communication from the State Bank
of India about the unusual unsustainable levels of debt of mobile companies;
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(b) if so, the details thereof;

(c) whether it is a fact that the mobile industry has sought deferred payment
for the purchase of spectrum with a moratorium of five years instead of current payback

plan of ten years after a two year moratorium; and
(d) if so, the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Government of India, Department of Telecom,
received a letter from Chairman, State Bank of India on 22nd May, 2017. The copy of

the letter is given in the Statement (See below).

(c) Department of Telecom received a letter from Director General, Cellular
Operators Association of India (COAI) on 29th June, 2017. This letter contained many
issues including requests for increase of payment schedule for spectrum deferred
payment liability to 20 years (5-year moratorium plus 15-year payment period). Further,
during the submissions to Inter Ministerial Group (IMG), few TSP's (Telecom Service

Providers), including Airtel and Vodafone, had sought the same.

(d) An Inter-Ministerial Group (IMG) was constituted on 16/05/2017 with

following terms of reference:

. To examine systemic issues affecting viability and repayment capacity in
telecom sector and furnish recommendations for resolution of stressed

assets,
. Policy reforms and strategic interventions for Telecom sector.

The IMG submitted its report on 31/08/2017. The IMG inter-alia recommended
that regarding the tenure of deferred Payment Liability on Spectrum, the Telecom
Service Providers may be given a one-time opportunity to opt for higher number of
instalments (16) instead of the currently permitted 10 instalments. The IMG did not
recommend any change in the moratorium period of two years. The recommendation
has been concurred by Telecom commission and is under process for final approval by
Cabinet.
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Statement
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Chairman
Corporate Centre, 18th Floor,

State Bank Bhavan, Madame Cama
Road, Mumbai-400021.

Tel. (D): 022-22022799 Fax : 022-22852708 E-mail: chairman@sbi.co.in
CHSECTT/5
22" May 2017

Dear Ms. Sundararajan,

We understand that Government of India has formed an inter-ministerial panel to
suggest policy reforms for the telecom sector, which is reeling under severe financial
stress. As Lenders, we are highly exposed to Telecom Sector with total lending of more
than T 4 lakh crore. We would therefore like to represent some of our observations and
recommendations to help this sector tide over this current crisis.

Indian telecom market is one of the fastest and largest telecom markets in the
world. This industry has seen a high growth phase of 15 years till year 2016.Telecom
sector contributed 6.5% to GDP during FY16. The sector went through its first crisis
in the wake of sweeping cancellation of licenses by the courts. However since then the
sector has forged ahead and increased mobile penetration in the country hugely. Given
this scenario, Banks also lent large amounts to the sector for expansion as well as
purchase of spectrum through auctions. The number of players in the sector was more
than 11/12 which was unsustainable and it was necessary for some of them to get
consolidated with the larger players. This has been happening at a fast pace in the last
couple of years. Some of the transactions have led to foreign players exiting the market
altogether (eg. Telenor, DoCoMo), or becoming a minority shareholder by merging their
business in existing players (eg. MTS, Vodafone and IDEA also merging to form 50:50
JV). It is a question as to how this reflects on the future prospects of the sector going
ahead.

The stress in the sector has reached highly unsustainable levels after the entry
of new players and launch of free services which led to erosion of topline and EBITDA
of the telecom service providers. The data with us suggests that the total EBITDA of
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the sector on annualized basis is ¥ 65,000 crore which is clearly unsustainable for debt

of more than ¥ 4 lakh crore.

We request for immediate intervention to stem the slide. Detailed recommendations

are given in the presentation attached. Some of the key recommendations are given

below;

Deferred payment liability (DPL) for spectrum needs to be aligned to the life
of the spectrum i.e. 20 years with a moratorium of 5 years and repayment
of 15 years as against the current policy 2 years plus 10 years

Rationalization of regulatory charges given there is heavy burden of industry
specific levy for telecom sector, (proposed 18% GST, 8% License Fees,
2-6% Spectrum Usage Charges).

- 5% of License Fee taken for USO should be dispensed with, given the
penetration and coverage being pan-India. Also, currently accumulated
USO Fund has already reached more than ¥ 45,000 crore.

- Also, GST rates should be reduced to lowest bracket of 5% given the
criticality of the sector to Indian Economy and cellular service becoming
a necessity today.

Resolution of definition of Adjusted Gross Revenues. All litigations with
regards to same should be resolved through negotiations and one-time
settlements thereby reducing the cost burden and freeing of NFB limits for
other purpose.

Inclusion of private players for utilization of USO Fund accumulated for
increasing the mobile penetration in remote areas. Eg. Private players could
be able to put a tower in remote location at competitive rate and hence such
work should be based on L1 tender basis.

M&A regulations to be eased to ensure quick mergers with minimum time
required for approvals as well as minimum overhead costs for the same.

Income from Spectrum Trading not to be counted for the purpose of
calculation of AGR given that any premium received is taxable as capital
gains. This will also lead to efficient use of spectrum.

Given the importance of the sector to the economy and government's push

towards a digital economy, there is a need for large scale intervention and policy

impetus for the sector to revive.
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We look forward to engaging extensively with you for early resolution of the
above issues.

With Warm Regards

Yours sincerely,

Sd/-
(Arundhati Bhattacharya)
Ms Aruna Sundararajan
Chairman (Telecom Commission) & Secy. (DoT)
Department of Telecommunications
Ministry of Communications
Sanchar Bhawan 20, Ashoka Road, New Delhi 110001.

Interest rate on agricultural activities

1*210. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the provisions made and programmes formulated to enhance the income of
farmers and making it double within a specified time period; and

(b) the details of the policy, scheme and implementation thereof with regard to
interest on agricultural loan and bringing the interest rate to the level of 'zero' per cent
on the occupations allied to agriculture like dairy, medicinal plant products, preservation
of agricultural products and cold storage, etc.?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) The Central Government is working expeditiously to achieve the
target of doubling the income of farmers by 2022. For this purpose, the Government
has constituted an Inter-Ministerial Committee on 13.04.2016 under the Chairmanship
of Chief Executive Officer, National Rainfed Area Authority, Department of Agriculture,
Cooperation and Farmers Welfare to examine issues relating to doubling of farmers'
income and recommend a strategy to achieve the same by the year 2022. Alongside
working on a comprehensive strategy, the Committee has been parallelly suggesting
various intervention for consideration. In order to involve the stakeholders across the
country in finalizing the strategy, the Committee has been placing its reports in
installments. As of now, seven Volumes of the draft Report prepared by the Committee

tOriginal notice of the question was received in Hindi.
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have been uploaded on the website of this Department (http://agricoop.nic.in/doubling-
farmers) for seeking public opinion. Some of the recommendations of the Committee

for consideration of the Government include:—

0]

(i)

(i)
(iv)

V)

(vi)

(vii)

(viii)

A comprehensive State Market Act to introduce reforms and competition for
creating a competitive price discovery environment. Following this A Model
State/UT Agricultural Produce, and Livestock Marketing (Promotion &
Facilitation) Act, 2017 has been drafted, approved and shared with the
States.

A Model Contract Farming Act is now under drafting to bring greater focus
on monitoring of price across the country.

Restructuring of Directorate of Marketing & Inspection (DMI).

A five year Roadmap for Pulses Production and achieve a production status
of 24 million MTs.

A comprehensive roadmap for increasing the production of oilseeds in the
country.

Rashtriya Krishi Vikas Yojna (RKVY) scheme has been approved for
continuation for three years as Remunerative Approaches for Agriculture &
Allied Sector Rejuvenation i.e. (RKVY-RAFTAAR) which aims at making the
farming as a remunerative economic activity through multi pronged approach
along with holistic development of agriculture and allied sector. The new
Guidelines provide for major allocation for creation of production and post-
production infrastructure, beside promoting agri-enterprises and incubation
facilities.

An institutional mechanism at State and District levels to undertake integrated
and comprehensive review of agriculture and allied activities and farmers
welfare.

Computerization of Primary Agriculture Cooperative Societies (PACSs)- A
budgeting provision has been made to computerize all the PACSs in a period
of 3 years (2017-18 to 2019-20).

Accelerate the pace of coverage under micro-irrigation- In order to supplement
the micro-irrigation coverage under Pradhan Mantri Krishi Sinchai Yojana
(PMKSY), creation of a corpus fund of the size of ¥ 5000 crore has been
approved during the year 2017-18.



134  Written Answers to [RAJYA SABHA] Starred Questions

The Government is aiming to reorient the agriculture sector by making it income-
centric rather than purely a production-centric activity. A farmer's income is a basket
of earnings from agriculture (including horticulture), allied activities like dairy, livestock,
poultry, fishery etc. and ancillary activities like beekeeping etc. Apart from these farm
incomes, he also earns from other activities like wage labour, off-farm activities etc.
Earnings from agriculture constitute the principal source of income of a farmer.

At present, the Government is implementing various schemes to synchronise with
higher gains for the farmers. Details are as follows:—

. For higher production through productivity gains

- National Food Security Mission (NFSM)- cereals, pulses, oilseeds,
nutri-rich cereals, commercial crops

Mission for Integrated Development of Horticulture (MIDH)- high
growth rate of horticulture crops.

. For reduction in cost of cultivation

- Soil Health Card (SHC) (2 year cycle)- ensure judicious use of fertilizer
application and thus save money of farmers,

- Neem Coated Urea (NCU) (universal)- is being promoted to regulate
use of urea, enhance availability of nitrogen to the crop and reduce
cost of fertilizer application

- The Pradhan Mantri Krishi Sinchai Yojana (PMKSY) - micro irrigation
component (1.2 million ha/yr target)- with the motto of 'Har Khet Ko
Paani' for providing end-to-end solutions in irrigation supply chain,
comprising water sources, distribution network and farm level
applications.

e To ensure remunerative returns

- National Agriculture Market Scheme (E-NAM) is an innovative market
process to revolutionize agri-markets by ensuring better price discovery,
bringing in transparency and competition to enable farmers to get
improved remuneration for their produce moving towards 'One Nation
One Market'

- A new model "The Agricultural Produce and Livestock Marketing
(Promotion & Facilitation) Act, 2017" has been released on 24th April,
2017 for its adoption by States/UTs. This has been derived after many
deliberations over the earlier model APMC Act 2003 and the need for
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inclusion of progressive reforms required in the agriculture marketing
sector. In the Model APLM Act, 2017, provisions includes setting up
of private markets, direct marketing, farmer-consumer markets, special
commodity markets, declaring warehouses/silos/cold storages or such
structures as market sub yards. The model Act is in different stages
of adoption by various States.

Warehousing and post-harvest loans at concessional rate of interest
S0 as to discourage distress sale by farmers and to encourage them
to store their produce in warehouses against negotiable receipts.

Minimum Support Price (MSP) is notified by the Government for certain
crops. The objective of the Government's price policy is to ensure
remunerative prices to farmers by offering to procure their produce at
MSP.

Price Support Scheme (PSS) and Market Intervention Scheme (MIS) —
Procurement of oilseeds, pulses and cotton are undertaken by central
agencies at MSP under Price Support Scheme (PSS) at the request of
the concerned State Government. Market Intervention Scheme (MIS)
for procurement of agriculture and horticulture products, which are
perishable in nature and are not covered under PSS.

. For risk management and sustainable practices

Pradhan Mantri Fasal Bima Yojana (PMFBY) & Restructured Weather
Based Crop Insurance Scheme (RWCIS) (cover 50% GCA by 2018-19)—
provides insurance cover at all stages of the crop cycle including
post-harvest risks in specified instances and available to the farmers
at very low rates of premium.

Paramparagat Krishi Vikas Yojana (PKVY)- is being implemented with
a view to promote organic farming in the country. This will improve
soil health and organic matter content and increase net income of the
farmer

Mission organic Farming in North-East- Mo VCD (NE)- Realizing the
potential of organic farming in the North Eastern Region of the country.

Allied activities as follows:—

"Har Medh Par Ped" launched during 2016-17 to encourage tree
plantation on farm land "Har Medh Par Ped", along with crops/cropping
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system. The scheme is being implemented in the States those have
notified liberalized transit regulations for transport of timber.
Implementation of the scheme has been started in 8 States and during
2016-17 and in 12 more States during 2017-18 after notifying liberalized
transit regulations. Other States are also being motivated to notify
liberalized transit regulations. Agroforestry will not only help in
increasing soil organic carbon but also in creating additional source
of income to farmers. Bee-Keeping: During the last 3 year (2014-15 and
2016-17) the number of honey bee colonies that were 20 lacs in
2014-15 have increased to 30 lacs during 2016-17, registering an increase
of 10 lacs. Honey production in 2011-14 was 2,18,950 metric tons which
has increased to 2,63,930 metric tons during 2014-17 i.e. an increase of
20.54%.

Dairying: Dairy sector is being promoted through schemes like
Rashtriya Gokul Mission, National Bovine Productivity Mission and
various dairy development related projects are being implemented.

Fisheries: Foreseeing high potential in fisheries sector, a Blue Revolution
with multi-dimensional activities mainly focusing on fisheries
production, both inland and marine is being implemented.

(b) With a view to make concessional credit available to farmers for crop
production, the Government implements the Interest Subvention Scheme (ISS) under
which, in the case of prompt repayment, an interest subvention of 5% is provided to
the farmers for short term crop loans up to ¥ 3.00 lakh, thereby reducing the effective
rate of interest to 4% p.a. for such farmers. Some State Governments also provide
additional interest subvention, reducing the effective interest burden on short term
crop loans to zero.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Settlement of farmers' claims under PMFBY

2081. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether farmers with large land holdings majorly opt for crop insurance
under PMFBY and not the small land holders;
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(b) if so, the details thereof;

(c) whether the attention of Government has been drawn to the fact that
settlement of farmers' claims takes unusually long time and the financial institutions do
not make a reasonable assessment of the damage to farm produces in the true spirit
of PMFBY; and

(d) if so, the remedial steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) No Sir. As is evident from
coverage during Kharif, 2017, out of the total farmer applicants under Pradhan Mantri
Fasal Bima Yojana (PMFBY), more than 80% are small and marginal farmers.

(c) and (d) The Pradhan Mantri Fasal Bima Yojana (PMFBY) stipulates that claims
may be settled by the concerned insurance company within 21 days of receipt of yield
data from the concerned State Government subject to payment of full premium subsidy
by the Government, both Central and State. During 2016-17, which was also the first
year of scheme implementation, claims were mostly settled within two months after
receipt of yield data. In some exceptional circumstances there was delay in settlement
of claims on account of delay in receipt of State share of subsidy, discrepancy in yield
data, verification of applicants/coverage, non-availability of farmer account details etc.
Further, the claims are worked out and settled by the insurance companies based on
the assessment of crop yield/crop loss by State Government. To further streamline the
loss assessment and claim settlement process, the Government has already adopted
several remedial measures including mandatory use of smartphone/CCE Agri App for
realtime reporting of yield data on the crop insurance portal, preparation of modules
for auto calculation of claims, initiation of direct transfer of claims to farmers' bank
account, rigorous monitoring etc.

Pre and post harvest losses

12082. SHRI AMAR SHANKAR SABLE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ the steps taken by the Ministry to check pre and post harvesting crop
losses in the country, including Maharashtra;

(b) whether any study regarding the volume of pre and post harvest losses of
crops in the country has been conducted by Government, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) the number of crops covered under this study and the annual value of pre
and post harvest losses of major produces on national level along with the details
thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI GAJENDRA SINGH SHEKHAWAT): (a) The Government
has taken number of measures to develop agriculture infrastructures including that for
cleaning, grading, storage, cold chain logistics, etc. with the objectives to check and
reduce pre and post-harvest losses in the country including Maharashtra. Various
Schemes of the Government such as Mission for Integrated Development of Horticulture
(MIDH), Rashtriya Krishi Vikas Yojana (RKVY), sub-schemes of Agricultural Marketing
Infrastructure (AMI) and Venture Capital Assistance (VCA) under Integrated Scheme
of Agricultural Marketing (ISAM) as well as Pradhan Mantri Kisan SAMPADA Yojana
(Scheme for Agro-Marine Processing and Development of Agro-Processing Clusters)
aims at promoting infrastructure in agriculture and horticulture including that of post-
harvest and marketing infrastructures in the country. Model Agricultural Produce and
Livestock Marketing (Promotion and Facilitation) Act, 2017 promoted by Government
of India for adoption by the States also aims at promoting investment in post-harvest
infrastructure and encouraging integration of farmers directly with end buyers which
will help in reducing number of intermediations and thereby reducing post-harvest
losses.

Programmes/activities relating to capacity building in value chain and development
in post-harvest engineering and technology is conducted by Krishi Vigyan Kendras
(KVKSs) under Indian Council of Agricultural Research (ICAR) as well as by CCS
National Institute of Agricultural Marketing (CCS NIAM), Jaipur which aims at reducing
the post-harvest losses.

(b) and (c) ICAR-Central Institute of Post-Harvest Engineering and Technology
(CIPHET), Ludhiana has conducted two studies on 'Assessment of Quantitative Harvest
and Post-Harvest Losses of Major Crops and Commodities in India’ through All India
Coordinated Research Project on Post-Harvest Engineering and Technology to determine
the level of losses during the year 2005-07 and 2012-13. Study report gives harvest and
post harvest losses commodity-wise only. The economic value of quantitative loss of
45 crops/commodities was found to be to the tune of ¥92651 crore at average annual
price of 2014. Details are given in the Statement.
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Statement

Table 1: Estimated Monitory Loss

(X in crore)

SI.No.  Crop/ Monitory Value of the

Commaodity losses
1 2 3
1 Paddy 10344
2. Wheat 7882
3. Maize 1309
4, Bajra 579
5. Sorghum 584
6. Pigeon Pea 958
7. Chick Pea 2453
8. Black Gram 282
9. Green Gram 184
10. Mustard 1508
11. Cottonseed 347
12, Soybean 5405
13. Safflower 8
14. Sunflower N
15. Goundnut 911
16. Apple 1341
17. Banana 3903
18. Citrus 1557
19. Grapes 969
20. Guava 858
21, Mango 7186
22, Papaya 557
23. Sapota 273
24, Cabbage 874
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1 2 3
25. Cauliflower 1214
26. Green Pea 971
27. Mushroom 46
28. Onion 2312
29. Potato 5008
30. Tomato 3666
3L Tapioca 751
32. Arecanut 475
33. Black pepper 3H
34. Cashew 239
35. Chilli 547
36. Coconut 2058
37. Coriander 249
38. Sugarcane 5614
39. Turmeric 108
40. Egg 1320
41. Inland Fish 3766
42. Marine Fish 4315
43, Meat 1235
44, Poultry meat 3942
45, Milk 4409
GRrAND ToTAL 92651

Age old practice of agriculture

12083. SHRI SURENDRA SINGH NAGAR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether agriculture is the main source of livelihood for rural people;

tOriginal notice of the question was received in Hindi.
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(b) whether most of the farmers are still following the age old agriculture
methodology;

(c) if so, the measures taken for educating the farmers to adopt modern
techniques for better yield at less expenditure;

(d) whether 15 per cent of rural households are landless; and

(e) whether there is any proposal to allot the non-cultivable land to such people
so that these people may be in a position to transform such land into cultivable land
to earn their livelihood?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) As per the Situation
Assessment Survey (SAS) of Agricultural Households conducted by National Sample
Survey Office (NSSO) in its 70th round (January-December, 2013) some related
information is available which may be relevant. As per the results of this survey, rural
India had an estimated total of 90.2 million agricultural households. These agricultural
households are about 57.8 per cent of the total estimated rural households of the
country during this period. Further, SAS 2013 also collected information on the principal
source of income for the agricultural households during the 365 days prior to the date
of survey. As per the estimates obtained from the survey, 68.3% of the agricultural
households reported cultivation as their principal source of income.

(c) Government has been laying special emphasis on dissemination of information
and knowledge transfer to the farmers through a series of initiative like Extension
Reforms, Mass Media Support to Agricultural Extension, Kisan Call Centres, Agri-
Clinics and Agri-Business Centres, Exhibitions/Fairs etc. Further, a network of 681
Krishi Vigyan Kendras (KVKSs) has been established by Indian Council of Agricultural
Research to facilitate farmer's access to knowledge and information generated by
Agricultural Universities and ICAR Institutes of the country.

(d) The NSSO conducted last survey on ‘Land and Livestock Holdings' in its
70th round (January-December, 2013). From this survey, about 7.41% of rural households
in India were landless. Households owning land less than or equal to 0.002 hectares
were classified under the category 'landless' in this survey.

(e) As per Entry 18 and Entry 45 of List Il (State List) of the Seventh Schedule
of the Constitution, the subject of 'Land' and its management falls in the jurisdiction
of the States. Each State has its own Laws to deal with 'Land' and matters related
thereto.
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Dairy development projects of Ujjain and Ratlam in Madhya Pradesh

12084. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether two projects 